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Ollice of Dircctorate Ceneral of Foreign Trade

New Delhi -0

Para 4.7 Decision

Meeting No.02/lt2l2018 ot 2018-19 dated 16.05.2018 (actually held on 06.06.2018, 13.06.2018 and

14.06.2018) considered the cases/issues under Duty Exernption Scherne (Chapter-4) of Foreign Trade Policy,

2015-20 pertaining to Chemical and Allied products falling under Chapter 29 and 30, held under the

Chairmanship of Shri J.V. Patil, Addl. DGFT in Room No.l l, Udyog Bhawan, New Delhi.

Following members were present:-

Shri Nirmal Kumar, Dy. Director General ol'Foreign Trade

Shri S.K. Panigrahi, Economic Officer
Consultant, J cchnical Expert Pharmaceuticals

Consultant, Technical Expert Chemicals

The comrnittee went through the rninutes of earlier meeting No. li82 dated 01.05.2018 (actually held on

1 7.05.20 1 B and 29 .05 .201 8) and approved the same.

ⅣI EETING NUⅣ l BER 2/82- ALC4/2018 Ⅳl EETING DATE: 16. 05. 2018
( aCt ual l y l l cl d on 06. 06. 2018, 13. 06. 2018 and 14. 06. 2018)
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RA concerned may take lirrther llecessary action as per above decision of NC
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presence of the

7 of HBP as per

Export Product Qt y Sl . No In.rport items Quantity allowed

I -Brorr,o-4-cyclohexylamino-

Anthraquinone(BC ACID)

Raw Material

l  kg 1 Chloro

Anthraquinone

1 026 kg

９
´ Cyclohexylamine 0. 50 kg
3 Bromine 0. 636 kg
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details below or as applied by firm whichever is lower:

Export Product Qt y. Sl . No Import items Quantity
allowed

2- ( 2- AMINO ETI 10XY) - 2-
CHLORO DI ETHYL
SULFONE/ETHERAMINE

l  kg 1 2- AMINO ETHOXY
ETHANOL

0. 800 kg

, 2-

MERCAPTOETHANOL
0. 560 kg

3 CAUSTI C SODA 0520
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I deliberated on the

input output nonns

lnattcr iu the presence of the

under para 4.7 of HBP as per

Export Product Qt y SI  No. lnrport iterns Quantity
allowed

AMINOACETALDEHYDE
DIMETHYL ACETAL
98%MIN.

l kg CHLOROACETALDEHYDE
DIMETHYL ACETAL
980/。 MIN

2. 00 kg

Dcci si on: cOml l l i t t cc consi dcred casc as pci : L8À ` : l i a l : 38: 品
l i l t i・dcci si On t akcn by NC i n i t s 31/82

mcct i ng dat cd 02 H 2010, i t  was deci dcd tO rat i ″ dl C ad_1l oc i nput  out put  nOrms undcr para 4 7 of  HBP as
per details below or as applied by finn whichever is lower:

Export Product Qt y Sl  No. Inrport itcnts Quantity allowed

Pyridine 2 Aldeliyde l  kg 1 Al pha Pi cOl i ne 1. 80 kg
2 Acet i c Aci d 1 75 kg
3 Hydrogen Peroxide 2. 50 kg
4 Caustic Iye
5 Seleniurn dioxide 0 05 kg
6 EI ) C 1. 60 kg
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: allowed the above norms fbr one time basis and no repeat nonns is allowed
may take further necessary action as per above decision of NC
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the ,ratter in the presence of the

teclrnical experts and it was decided to ratily the ad-hoc input output nortns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Qt y SI  No. Import items Quantity allowed

Schaeffers Acid l  kg 1 Beta naphthol 0 74 kg

RA concerned may take furlher rtecessary action as per above decision of NC

l eCl l l l i Cd expcns and l  was dcdded Ю rad″ 1l C ad_hoc hput  out put  norl l l s as apロ セd by me i r l n underi
para 4 7 of  HBP.

The committee allorvetl the above nornls lbr one time basis and no repeat nornls is allowed. 
i

RA may take appropriate action as per the decision of Norms Committee. 
i

iDecision : Deferred for commetrts of TE

technical experts and it was decided to ratify the ad-hoc input output norns as applied by the firm under

para4.7 of HBP.

The committee allowed the above trorms for one time basis and no repeat norms is allowed

RA may take appropriate action as per the decision of Norms Committee.
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lDecision 
: Cottttnittee considercd case ils per agencla antl deliberated on the nratter in the presence ol'the

iteclrnical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as per

:
Export Product Ot v. SI  No Import iterns ity allowed K
Butyl Triphenyl Phosphoniurn

Chloride
l  Kg. 1 Tri Phenyl Phosphine 0 75 kg

2. N―But yl  Cl l 10ri de 0 40 kg

～
l ct l l yl cnc Di  Chl ori dc 200k

A concemed may take further necessary action as pcr above decision ot'Nc
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dated 20.058.2015, it was decided to ratify the ad_hoc

- . jper details below or as applied by firm whichever is lower:t4l
I

|

Import items ntity allowed
Et hyl  Tri phcnyI  PhOsphoni unl
l odi dc

Tri Phenyl Phosphine

Et i l yl  10di dc

Methylene Dichloridc
take further action as per above decision of NC

Export Product Export

Quantity

S No Import Product Quantity
AllowedKANATOL- 400 l  kg 1 PHTHALI C

ANHYDRIDE
0 560 kg

I SO/NORMAL
BUTANOL

0. 550 kg

RA may take appropriate action as per the decision or ruorrns cornmitteo
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Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratity the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Qt y. Sl . No. Import items Quantity allowed

ETHYL2-METHOXY 5-
SULFAMOYL BENZOATE( EMSB)

l  kg 1 METHYL SALI CYLATI E 0. 900 kg

DIMEl  HYL FORMAMIDE
Not allowed as item

is not shown in

DTOCCSS

RA concerned may take further necessary actiou as per above decision of NC
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O".i.i"^ , C"-*iit." considered case as per agenda and deliberated on the matter in the presence of the

teclrnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by finn whichever is lower:

Export Product Qt y SI  No hnport items Quantity
allowed

2- ( 3- AMINO PHENYL SULFONAMIDE)―
NAPHTHALENE- 6, 8- DI SULFONIC
ACl D

l  kg 1 BETA
NAPHTHOL

0 875 kg
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matter in the presence

under para 4.7 of HBP as pcri

Export Product Qt y. SI  No. Import iten.rs Quantity allowed

Cetyl Pyridinium Chloride l  kg 1 Cetyl Alcohol 0. 85 kg
0 Tl l i onvI  Chl ori dc 0. 62 kg
3 Metharrol 0. 78 kg
4 Ethyl Alcohol

(Denatured)

1 27 kg

Alumino Silicate

Catalyst

0. 010 kg

6 Caustic Socla 0 45 kg

Ｅ
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applied by finn whichever is lower:
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rcpeat  norms i s a1l owed
ofNC

Export Product Qt y. SI  No Import items Quantity
allowed

Ke
CATALYST TQ2H
( TETRA ETHYL
AMMONIUM
HYDROXl DE 35%IN
WATER)

l  kg 1 TRI ETHYL ANI INE
CAS NO: 121- 44- 8
ASSAY NLT 99%

0. 250 kg

う
４ ACETONI TRI LE

CAS NO. : 7505- 8
ASSAY NLT 99%

0. 180 kg

RA concerned may take further necessary action as per above decision of NC
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Export Product Qt y Sl . No Import items Quantity allowed

Kg
2- ETHYL HEXANOYL
CHLORIDE

l  kg 1 2- ETHYL
HEXANOIC ACID

0 952 kg

^

|  |                    、PVT LTD              116. 05. 2018
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experts and it was clccided to ratify the ad-hoc input output nonns as applied by the tirm under para 4.7 of HBP -

The committee allowed the above norms lbr one time basis and no repeat norms is allorved

RA may take appropriate action as per the decision of Norms Committee.

Deci si o■  :  Col nnl i t t ee consi dered case as per agcnda and as per earl i er deci si on t akcn by NC i n i t s 12/82
meet i ng dat ed 10. 122014, i t  was dcci ded t o ra“ f y t hc ad― hoc i nput  out put  norms under para 4 7 of HBP asi
nOr月 010: 1● ス 01ハ ■I =Ar, O nnnl l ρ J  hv病 輌 、1/111● 1l ρ ver i s 10wer,                                           1per details below or as applied by firm whichever is lower:

Export Product Qt y Sl . No Import items Quantity allowed

Kc

2- ETHYL HEXANOYL
CHLORIDE

l  kg 1 2- ETHYL
HEXANOIC ACID

0. 952 kg

RA concerned may take further necessary action as per above decision of NC
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irrput output norms under para 4.7 of HBP as per

Export Product Qt y. Sl  No Import items Quantity allowed

Cetyl Pyridinium Chloride l  kg l Cetyl Alcohol 0. 85 kg
, Thionyl Chloride 0. 62 kg
3 Methanol 0. 78 kg
4 Ethyl Alcohol

(Denatured)

1. 27 kg

Alumino Silicate

Catalvst

0. 010 kg

6 (laustic Socla 0. 45 kg

RA concerned rnay take further necessary action as per above decision of NC
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below or as applied by firm whichever is lower:



汗郡辟 : …

、HQ Fi l c
i : 01/82/050/01279/AM17/

8

PaI VNI品: KLJ ~~…
… ‐…… 高ヽ あヽ: i ざ》直]｀

………

「LS■ αZt t  H乳  1盟盤f

添
' 聴

: 1: : : j l 話ζ
…1馘へ品bbう】九b

I St : l t l l s:

: Approvcd

圏蕊触1壺ら需雪惚鳳蕊
‐
青需漱蕊1薫評蕊濡悪臨 蕩温7喫
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Export Product Export

Ouantitv

S. No Import Product Quantity
Allowed

KANATOL- 400( M) kg 1 PHTHALI C ANHYDRIDE 0. 560 kg
, SABUTOL( MI X ALCOHOL) 0. 595 kg

RA may take appropriate action as per the decision of Norms committee~翻
『ぼが……
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Export Product Export

Quantitv

S No lmport Product Quantity
Allorved

GRAND― PE- 17- R
( POLYALKYLENE ETHER)
( Appcai nl l cc: Li qui d)

kg 1 ETHYLENE OXl DE
( COk) ul l css CI ct l l  Li qui d)

0. 243 kg
う
４ PROPYLENE OXIDE

( CO10ul i css Li qui d)
0. 721 kg
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晏全RPIドmCd may t akc l i l i her nccessary acIOn as per abOve dcci dOn ofNC              i

「`M耐 ~

81濡
属1鳳鳳i ζ

|  ニ
1協諄鳥識鳥ζ

1翻F品 ド鷺靖億語
お袴鸞鋤

“
鵜駐[嗅1' t鳥

IMcct  No/Dat e: 2/82-   sヽt at us:

i bt t t i ζ i 31i : b̀ f e再

` a f oF` ` 二

i l i き I I : bi f t

129 i case No. : 88/18/82- I Part y

r : Committee considered case as p". ug.nJo r,rd-;. p.i 
"o.fi.i 

a..n.i", t"f..ii Uy NC i" it.:,
dated 20.058.2015, it was decided to ratify thc acl-hoc input output norms under pira4.7 of HBp

firm whichever is lower:



: ALC4/2014

may take further necessary action as per above decision of NC

甲

:Stattrs:

Approved

of  t hel
as peri

造き淵留にν秘
1ヽ6. 05. 2018

汗お鸞油面蕗
I deliberated on the matter in the presence of the

input output norms under para 4.7 of HBP as per

9

1鵠鯰冊ⅡAヾ I澪辮
: Li c No/Dat e: 0310792133

′    1ヽ8. 12. 2014

l mt t α
Ⅵ Ⅵ MEDLA“

輩 嘲 T納
―

、         116. 052018

I HQ Fi l c             i RLA Fi l c
l Ю 1/82/050/01454/AM15/  : 03/95/040/00776//Wl 15/

I胤

1協: 蕊議議誌:

一　
　
　
一　
　
一

一
２

一
８

一
５，Ｎｏ・‥２２い

一艘
」Ｃ
一Ｃ

Ａ

お
' 璃

i l i 魔 : : 鳥|」

~聴
ら1需 : 赫 bba4ぉ

ヽ
|

30

asc No. : 105/18/82-
LC4/2014

1棉晶児5901471ハ Ml 夕

Part y Namc: KLJ
: PLASTI CI ZERS LTD,

l RLA Fi l c
i : 05/23/040/00436/AM15/

iStatus:

tApproved

l

Decision : Committee considered case as per agenda and

ical experts and it was decided to ratily the ad-hoc

ils below or as applied by firm whicltever is lower:

iDecision : Committee considered case as per agenda and deliberated on the matter in the presence of the

itechnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ldetails below or as applied by firm whichever is lower:

Export Product Qt y. Sl . No. Import items Quant i t y
anowcd i n
Kg

2, 3 DIMETHYL‐ 2, 3 DI PHENYL
BUTANE

l  kg 1 ALPHA METHYL
STYRENE 99% 1 43 kg

METHANOL 1. 00 kg

Decision : Committee considered case as per agenda and deliberated on the matter in the presence

technical experts and it was decided to ratify the ad-hoc input output nonns under pata4.7 of HBP

details below or as applied by firm whichever is lower:

Export product Exp. Oty. SI  No. Import items ot y. A1l owcd kg
DANTUFF Z- 38( %) l  kg 1 2 CHLORO PYRIDINE 0483

, TUNGSTI C ACID 0023
3. HYDROGEN PEROXIDE

( H202)
0285

4 SODIUM SULPHIDE
FLAKES

0. 538

5 ZINC SULPHATE 0. 462
6 HEXANE 0723
7

TAMOI , 851

Not

recommended

chemicalname

not given

RA concemed i nay t ake f l l rt hcr neccssary act i on as per above dcci si on ofNC

Export Product Qt y SI  No Import items Quantity
allowed
Ks

KANATOL- 1010( DI― l  kg 1 PROPYL HEPTANOL 0. 746 kg
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1鳳
PROPYL HEPTYL
PHTHALATE)

０
４ PHTHALI C

ANHYDRIDE
0 350kg

concemed may take further necessary action as per above decision of NC

: Mcct  No/Dat c: 2/82-

・ Ft t Ft t F~‐ 1濡
Pi 1/1NI E5山「 準

: No/Dat c: 2/82-    st at us:
4/2018        1Approved
5. 2018            1

温, 3月: 蕊: : : 誠詰,  おÅHお     通お: 赫bi おもOi bb̀ Й め|

09/24/040/00552/AM15/   12912. 2014        1
ision : Committee considered case as per agenda and deliberated on the matter in the presence of
nical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBp as
ils below or as applied by firn, whichever is lower:-

Item of Export Qt y 訛
Ｎ。

Item of Lnport Qt y

REVERSACOL OXFORD
BLUE

l  kg 1 2, 3, 3- TRIMETHYL
INDOLENINE

1. 33 kg

つ
４ I SO BUTYL BRONI IDE 2. 28 kg
3 1- NI TROS0 2-

NAPHTHOL
1. 73 kg

4 METHANOl _ 1337崚
TOLUENE 2 59 kg

RA concerned may take further actionmay necessary as per above decision of NC.

Export Product Qt y SI  No Iurport items Quantity
allowed in
Ke

METHOxY ACRYLATE 5
( METHYL( E) - 2- [ 2- ( 6-
CHLOROPYt tMIDIN- 4- YLOXY)―
PHEbl YL] - 3-
METHOxYACRYLATE)

l  kg 1 2- HYDROXYPHENYL―
ACETI C ACID 1 07 kg

う
ん TRIMETHYL

ORTHOFORMATE 0. 950 kg

3 4, 6- DI I I YDROXY
PYRIMIDINE 0 900 kg

concerned may take further necessary action as p". obo.r" d-iri,rn of }.,lc

ｔｈｃ
四

０
４

沢壺脇 警
蒟 恵ふ

  温 酬 : 忠警
d良Å5青A灘

嶽 青
は力: メ

l                   i l NDUSTRI ES LIMl TED    1ヽ6052018

Deci si on :  COmnl i t t cc cOnsi dcred casc as per carl er deci si On t akcn by NC i l l  i t s 15/82 nl cet i ng dat cd
30. 12 2015 i n t l l c prescncc of  t hc t cchni cal  cxpert s al l d i t  was dcci dcd tO rat i ″ t l l e ad_hoc i l l put  out pi t
norms undcr para 4 7 of I I BP as per det ai l s bc10、 v Or as appl i cd by f l r l l l  whi chcvcr i s l o、 vcr:

‐／８２
．
　

　

　

一
‐００６‐

1濡: 漁i
|

湾湾Iぷ Iヾ : 0た意, あユt ё 4あ6i 4~レ群i Ⅲ l l よsAi 百人百ム 湾1111ま b: 晨滝む

Nanre:S M S

: Deferred lbr comments of TE



) ｀ 1…

… ｀ ~

F。
品 揃滋ふ繭 力 満 蘭

I Deci si on: def erred

5LABS I｀

購 甲

だ
~`1野

I…
…

6M而W圏鸞櫛ご 汗
……

11

1耐
雨 雨ゞ ボ

…

肝
A品補渤 聯

“
勤茨品タ

1需

"R: 3面

d元″ I I I i : : ・
1凛五

:

B: [ら : 11: : i : :

Decision : Conrrnittcc consiclered case

cxperts ancl it rvas clccitlccl to ratily tlic
,ii p., ,,g.',,,1. arrlt .lcliber.lte.t on ttrc rnltter in tlre pieience .,t'thc techriicai

acl-lroc inpr.rt output nonxs undcr para 4.7 of HBP as per dctails bclow or as

applied by tirm whichcver is lower:

Export I)rocluct Qt y SI  No Irnport itcrns Quantity allowed

Ke

PHENYL
BENZIMIDAZOLE
SULPHONIC ACID‐ PBSA
( Vi VSONIC/SUNTECH―
817)

20000 000 kg l 0- PHENYLENE
Dl AMIN E

13240 000 kg

CAUSTI C SODA
( NAOH)

16800. 000 kg

3 BENZALDEHYDE 14560. 000 kg
4 ACETI C ACID 30000 000 kg
5 M ETHANOL 5320 000 kg

decision of NC

Mヽcct  No/Dat c: 2/82‐

1柵獄f
l Li c No/Dat c103 1( ) 793542
10302. 2015

汗忠驚: 1:

B童嵐: ふ

¨
Ｆ

F黒

:` : : 昴9/5/82- At t ё 4/2015  1        111; i l i ∫

l i l l l i l l 11群「「

蘭 蘭 薩薦繭面砿 面i ∂
~, LA t t  b慧

   、_ _ピ ュPI TI '  _ …

i St at us:

: Approved
i

ヽヽ

Dヽeci si on: Conl l ni t t cc cOnsi dcrcd casc as pcr agcnda and( l cl i bcrat cd on t hc l l nat t cr i n t hc prcscncc( ) f

"Xp。

l S and l  was dcddcd Ю 面 ″ mc ad■ OC hpt t  l l t l t p耐 nam、 mdo‐ pan 47 of HBP as劉 ■■ たdby nc

温貯よl : 翼∬騨ぶ: 1橘ポl 毬翼I澪 l t t l 域 I『 l 蹴Ft t t肌∬き・°rms、 J bwed

13

Export Procluct Qt y Sl  No hnport items Quantity ullorvctl

I(c

SULFO VINYL SULFONE ESTER
( D―BASE)

l  kg 1 ACETANH_l DE 0. 6912 kg

つ ETHYLENE OXIDE 0 2502 kg

'ih;;h;i;;i
firm.

ヽ - 1

|ミ

: ‖ ま;\pproved

:

I LA由
よ愧た4M満わ広面夕

1蕊鸞
よ磁面ユわ

湧腹汗
。南よ面励 お面b凛 J AM商

Dat c: 2507. 20181υヽつ ′`D Zυ l '                 I L/1ι 04υ  V′ ・ι υ 10 1

agct l da and dcl i bcrat cd on t hc l l l at t cr i n t hc prcscncc of  t hc t cchni cal i

簿 1熙撫 鮮 犠嶋乳a馴獅 ! 祗∬槻W喘∬躙 t席犠罵暉1
|

湾
品 蒟カニALё とん憮

 1漱 語 I I諄 : ' Å
十ζ t t k晨

 ヽ                         ｀
リ

ン
。品 b面 価 桃

' A面
″

ョ
駄 品 薔肋 M商赫 面タ

い話: 誌1: bel ・el た I I・。rt ` 品さI t : i 十ざ ~ ~` …

[

ド凛̈ 悧秘ALC4/狙 5

二______二__J
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⌒

Status:

Approved

NI j : /4/8】: ' 軋c4んbi 3 
‐
1ド : Iジ 馬ふこヤi ヤ i MЁ 5[Å bζ
: LIM I TED

Mcct  NO/Dat c: 2/82‐
ALC4/2018
16052018
Li c No/Dat c: 091( ) ( ) 61681
11032015汗

。百ぼbi た

' お
bんbi う 4法Mi ヒア

1良=A百
おも

"稀
お, 66̀ Mt tMi 3,

Decision : Conrrnittec consitlcrecl casc as pcr. agcnda
cxpcrts ancl it was clecidecl ttl ratify thc ad-hoc input
applicd by tirm whichcvcr is lorvcr:

Export Product Qt y Si  No Inrport itcnts Quantity allowed
KePHENYL

BENZIMIDAZOLE
SULPHONIC ACID― PBSA
( VI VSONIC/SUNTECH―
817)

20000o00 kg 1 0- 1) HENYLENE
Dl AMINE 13240. 000 kg

つ CAUSTI C SoDA
( NAOH) 16800 000 kg

3 BENZALDEHYDE 14560 000 kЯ
4 ACl ‐ TI C ACID 30000 000 kg
5 ME「HANOL 5320 000 kg

RA conccrncd ntay takc f urthcr ncccssa.y r"turn .u.1r"i rt u* a.,"isl.,,' ut, NC

塑賓I朧赫譲珈識が湾AIDproVed_ヽ

1鸞蕊蕊蔦詰y鶴翻濡萬: 1↓ i 」1辮FF漏渤i T  ………………
;i;ii;,. i; ;h;. il;;";;; ,,rtr," i".r,iii""rcxperls and it was decidcd. to ratity thc acl-hoc input output norms undcr para 4.7 of HBp as pcr 4etails bclow or asapplicd by fir.rn whichcver is lowcr:

L arrd dcliberatccl on thc rnattcr in thc
output nonns undcr para 4.7 of HBp

prcscncc of thc technical
as pcr details bclow or as

Export Product Qt y SI  N0 Import itents Quantity allowcd
Ks

DI ETHYLENE GLYCOL MON0
M ETHYL ETHER

l  kg | M ETHANOL 0280
ETHYLENE
OXIDE( EO)

0748

1欄Fυ
泌

Fi l c: 01/82/050/00440/ Aヽ 416/

111032015

1写‖l l Ⅲ「 嚇暴写爆11¶ J 犠嶋‖l a器11) 1胤: 憮: ¶ ∬出l l 】鵠1: 甘』r譜鷲ぶml 罵暉
flrrn whichcvcr is lower:

ＤＥＴＭ

Ｅ

」‐

|

|| |
:
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Export Procluct Qt y Si . No Imporl items Quantity allowcd

Kc

SULFO VINYL SULFONE ESTER
( D― BASE)

l ACETANI LIDE 06912
つ ETHYLENE OXIDE ( ) 2502

RA concerned nray take tufthcr necessary action as per above clecision ofNC

高ヽは |
: Approved   i

焉9蕊: 濡1〕温l j ~~認: 蔦: ふ↓ぶ
~滞

: 漱誉b9100温ド「 ~‐
~

43

Decision : Committee cons

technical experts and it war

details below or as applied 1

iidered case as per agenda and deliberated on the matter in the prese:

r decided to ratify the ad-hoc input output norms under para4.7 of H

ly firm wl.richever is lower:

Exoort Droduct Exp. Oty Sl . No Import items Ot v. A1l owcd kg
DANTUFF Z- 38t l 。 l  kg 1 2 CHLORO

PYRIDINE
0. 483

2 TUNGSTI C ACID 0. 023
3 HYDROGEN

PEROXIDE( H202)
0285

4 SODIUM
SULPHl DE
FLAKES

0. 538

5 ZINC SULPHATE 0462
6 HEXANE 0. 723

RA concerned may take further necessary action as per above decision of NC

presence of the

of HBP as per

NC i n i t s7/821

~      … …
籍緊3・麗: ~I滞潔:i Case No. : 52/4/82- ALC4/2015, Part y Nal nc: PAYAL      Mヽ

I                    : PETROCHEM PRI VATE    I A
I               : LIMI TED          1ヽ(

1綿既: 蕊i : I I話 : ¨ 轟痣j l i : 1: : : : 1話ζ 涯: ∬」認よ6i b」。5恵り'
44

Dccision : Conrmittee considered case as per ageucla arrd as p., e.rli., J.cision taken by

meeting datedl8.05.20l0 it was decided to ratify the ad-hoc input output norms under para

per details below or as applied by firm whichever is lower:

4. 7of HBPasi

ヽ

1

Export Product Qt y. SI  No. Import items Quantity allowed

Di-lso Butyl Phthalate l  kg 1 Phthalic Anhydride 0. 560 kg
, Iso Butanol 0. 560 kg

RA concerned may take further necessary action as per above dlcision of NC

No。 : 88/4/82¨ ALC4/2015 1Part y Nal l l c: I NDO ANI INES
: LIMI TED

IMもとINo' b: i ようフ慧う1

: ALC4/2018
: 16. 052018

---^--t
iStatus:

iApproved

~~~  : J め
3bt t bj i 6づ 3i 」

「 T~…
………

` AN415/      : 07. 042015              1

da and dcl i bcrat ed on t he mat t er i n t hc presence of  t hc
l d―hoc i nput  out put  norms as appl i ed by t hc f l rm undcr

No/1Dat c: 2/82-
: ALC4/2018
116052018

iParty Name:VIVIMED LABS

lLrMrrED
1
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para 4 7 of  HBP

The committee allowed the above norms for one time basis and no repcat nornls is allowed
RA concerned may take further necessary action as per above decision of NC

Ｆ
Ｉ

Case No. : 76/4/82‐ ALC4/2015 1Part yName: VI VIMED LABS
I LIMI TED ' Mcct  No/Dat e: 2/82-AヽLC4/2018

: 16. 05. 2018

: Li c. No/Dat e: 0910061893
1`7. 042015

一
Ｓ

Ａ

atus:

お9島篤: : l L鳳ふ 1協 j l 鶏: : 1; 鳳 l ζ

Decision : Committee considered case as per agenda and deliberated on the matter in the pie,
teclrnical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of
details below or as applied by firm whichever is lower:

Export product Exp.
Ot y.

SI  No. Import items Qty. Allowed in kg

TINOSORB S/Vi VI TRI AZ S l  kg 1 TOLUENE 280
2. ACTI VATED CARBON 0100

ETHYLENE DI
CHLORIDE

195

4 RESORCINOL 1. 20
5 2- ETHYL HEXYL

BROMIDE
1. 54

RA concemed may take further necessary action as per above decision of NC

: Approved
ヽ

|

prcsencc
of  HBP

or irr"
as per

46

……J

b EABζ 泣きまヽもあ品
' た

が  ぉ二I Iま bl t t i t i l

i Wt t f   卜劇k価“Кdi

i ζ  l 常鸞品満db｀誘湧: 満薇De: 面I Ъ E悪通 iヽ ｀こ3X温高 ぶ青t｀
｀｀` ~~― ヽ ヽ 一―ヽ 一― ― ―… …ヽ …

|……… 一ヽヽ ――‐ 、ヽ    、 ―    ^ _…    、、  、、   ……、 __‐    …‐                     、  、     ^ _ __   ^―  ～ ―ヽ、̂ヽ t́ ‐  _… ……ヽ J

∬ぶど驚
｀
おど: 葛f高 温ぎ淋1燕品by｀覆濡鷲 3/821

c ad―hoc i nput  Out put  norms ul l der para 4. 7 of HBP asi
ower:                              |

Exporl Product Qt y. Sl . No. Import items Quantity allowed
kg

4,4 Diamino Sulphanilidc l kg 1 Acet ani l i dc 0. 66
Para Nitro Aniline 0728
Caustic Soda

Flakes

0. 545

4 Soda Ash 0. 350

t _|             」    ||
ヽ …   …    ヽ                       _、  _     、  、 、 、 1

霊いい111■ 1■ ■■211ミドユ, ドミⅢ革
^V■

I I I ■ I IWむ12ツI I : I穫いI I 11
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BvNiHesrs pnive.rr --fAlb;/2or8

iunalrpn lto.os.zots

お惚月: : 1: お : 晨↓l j  l 鶴ち璃i j : : : : ; 1話:  ヨ: 譜究: よ
3' 1664i 3カ

|

b*.iiiou r Cornnrittee considered cAse as per agenda and deliberated on tlte rllatter in rtr. pi.*.n.. ol rt.r.

technical experts and it was decided to ratily the ad-ltoc input or.rtput norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Qt y Sl  No Import items Quantity
allowed

4- ( 2- CHLOROETHYL SULFONYL)
BUTYRI C ACID

l  kg 1 GAMMA
BUTYROLACTONE

0. 620 kg

う
ん 2-M ERCAPTO

ETHANOL
0 640 kg

RA concemed may take further necessary action as per above decision of NC

一
ｅｄ
¨

げ̈‐ＡＤＤｒ。ｖ一‐̈‐‐‐50

Li c. No/Dat e: 3010103498
21. 05. 2015

Decision : Committee considered case as per agerrda and deliberated on the matter in the presence of the

technical experts as bothe import and export items are same and it was decided to allowed the norms on net

o net basis..

I committee atlowed the above nornls for one time basis and no repeat norms is allowed

concerned may take further neaessary action as per above decision ofNC

FtN・
諦滋
・

t磁麒

押
聴 1宙

宙M昴 LA蕊

滞麟 甘

力

 : 濡
濡

器就: : : : : : : 鳳t  議脇i l i l i l 鳥 i :  激漱青もうi bёわё"i
詰aaざ百3群滸きど81113■ 111きI猟 i l l e~31どξきおどもFt l l el
l oc i nput  out put  norms undcr para 4 7 of HBP as peri

r above decl sl on ofNC                         i

Export Product Qt y. Sl . No. lmport items Quantity
allorved

RED BN ORJ AROCOL RED BN OR4‐
HYDROXY PROPYL AMIN0 3- NI TRO
PHENOL

l  kg 1 4 Anl i no 3 Ni t ro
Pl l cnol ( 4A3NP)

1. 80聰

, Chl oro Propyl
Chl oro Forl l l at c

( CPCF)

2. 1 9 1cg

Ⅲ温ざ
~i

浄 湾

品 赫 施 ―ALC4/2幅

l …

ATUL LI I ИI TED,  IMcct  No/Dat c: 2/82-
l ALC4/2018
116. 05. 2018
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添規: : OЮ0057劇 l α
Li c No/Dat e: 0810135435
: 0506. 2015

Decision : Comrnittee considered .uii u. p.r ,g",,ao and delibeiaiea o, tii. nrattcr in the presence of rhe
technical experts and it was decided to ratify the ad-hoc input output norms as applied by the firm under
para4.7 of HBP.

committee allowed the above nornls for one time basis :rnd no repeat nornts is allolvcrl
RA may take appropriate action as per the decision of Norms Committee.

ド

商` Й海ふALa薦
1臨濡

よ宙Й MЁ b二ふ
難 漱 炒

励 」

l                           i 16. 05. 2018

r Status:

iApprovcd
i

DecisioDecision : Committee considered case as per agenda and deliberated on the rnatter in the presence of
technical experts and it was decided to ratify the ad-hoc input output norms under para4.i o[HBp as
details below or as applied by firrn whichever is lower:

Export product Exp.
Ot v

SI  No. Import iterns Qt y. Al l owcd i n
kg

PI ROCTONE OLAMINE OR
VI PI ROX

l  kg 1 3, 3- DI  METHYL
ACRYLI C ACID

0. 919

う
４ I SONONANOYL

CHLORIDE OR 3, 5, 5-
TRIMETHYL
HAXANYL CHLORIDE

1. 30

HYDROXYLAMINE
HYDRO CHLORIDE

0. 73

4 METHANOL 1. 00
DICHLORO METHANE
( MDC)

050

6 ETHYLENE DI
CHLORIDE( EDC)

1. 00

7 TOLUENE 0. 25
8 HYDRO QUINONE Not shown in

process
RA may take appropriate action asappropr decision of Nonns Committee

瀞
~開

扁鳳瀞
…
蔦鐵獅

「

F
I t =… ……

=■
■~~~~~■ ■｀`~` ~‐ …■~~̂ ~ ¨………ヽ ■―‐~       …… ……――、、ヽ ……    … …‐……      ―――、―――^―‐ ―――ヽ …‐ …… … ―ヽ ‐………… …ヽ ‐ ―――ヽ ‐ ‐――――ヽ ―‐ヽヽヽ ――

ｔｈｅ
四

|

苧瀧「
ЙⅥ両5LABg

i 協聴: 11: : 1話 j
導麟ぽ

ダ
: 濡1~

I Li c. No/Dat ci 09 10062267
: 01. 07. 2015

;ence of the

HBP as per

Decision : Committee considel
technical experts and it was de
details below or as applied by fi

:ed case as per agenda and deliberated on th; ;t;iilii;; pil.
cided to ratify the ad-hoc input output norms under para4.7 of E
rrn whichever is lower:

Export product Exp
Ot y

SI  No Inrport items Qty. Allowed in kg

TINOSORB S/vI VI TRI AZ S l  kg 1 10LUENE 280
2. ACTi VATED CARBON 0. 100
3 El ｀HYLENE DI

CHLORIDE 195

4 RESORCINOL 120
2- ETHYL HEXYL
BROMIDE 1. 54
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|: |: : : |: 111: ||: ; |: 1: 1: i l : 11: : : : : ary act i on as pcr abovc dcci si on ofNC

|こ

葛悪ざNI I】4/1_3′ 恩
' 」

ALё 4, ' 61ζ

l 鵠島憶: : 1: : : ' 1話静

I Part yNamc: DANOPHARM
i CHEMICALS PRI VATE LTD.

I RLA Fi l c
l : 03/94/040/00226/AM16/

l Mcct  No/Dat c: 2/82-
: ALC4/2018
: 16052018
1Li c. No/Dat e: 0310797092
107. 07. 2015

!_____"'_"_'

rStatus:

,Approvcd

presence of the

' of HBP as per

: b̀ ci si bi  l  ёふI I i l i 88 8品ζときl ed t i ξ もよ: およ: Lざhaょ : Aと きさi おもおi きなもI  i l l c轟 : i l きl  l l l  t i ど おお品I ` 38F‐ t l l き

I T乱1認: s鶴脚秘癬柵樹R蠅誌|∝
h四呻t l t l 10mt  t d∝

“
腱47」 HBPぉ

"r

Export product Exp.
Ot v

Si . No. lmport iterns Qt y. Al l owed i n
kg

4-Chloro Phenyl Hydrazine HCL l  kg 1

Para Chloro Aniline
1. 01

Ｏ
Ｌ Sodi unl  Ni t r i t e 0. 40

Socliunr Bisulphite 1. 10

4 Caustic Soda 0. 78

5 Activated Carbon 0. 025
6 Dimethyl Sulphoxide 0. 95

A mav take appropriate action as the decision of Nrrrms Committee

Deci sl on :  Conl l ni t t cc consi dcrcd casc as pcr agcnda and del i bcrat cd on t hc nl at t er i n t he prcscncc of  t hc
technical experts and it was decided to ratity the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Ot v Sl . No. Import items Ouantitv allowed

MAGNESIUM L―
ASPARTATE

l  kg 1

L―ASPARTI C ACID
1. 02 kg

CALCIUM L― ASPARTATE l  kg 2
L―ASPARTI C ACID 0 972 kg

ZINC L―ASPARTATE l  kg 3
L―ASPARTI C ACID 0. 896 kg

lA concemed n.ray take lurther llecessary actio[ as per above decision of NC

、RA may t ake approprl at c act l ol l  aS pcr t nc GCCl S10n OI  Normsし ol nml l t cc

貯癬
Й滋 辮夢灘:  な ふダ

響濡
田臨 : Л蔦ナ

……
語沸l i 蒜|ち温ぶ

~`   満繭~ド ~

56

F黒

蔽 繭 二瓦 如 硫

: 椰
鰍 :  

琴 椰

勧 メ

響
温 d

簿0面さ    Ⅲ亡Å品
 鳥 t  議 評策

品力

“

憬わbi
:ヽ 01/82/050/01238/AM 17/   : : 07/24/040/00H5/2

I Deci si on: Comnl i t t cc conSi dCred casc as pcr agcnda and dcl i bcrat ed ol l  t l l e mat t er i n t l l e i

臨 l 凛 1講 : st t I∬じ 71mょ 癬 1“
h田 °ut pLl t  mm鋼∝

"m47
ヽ ヽ  .               :    :    :

〕1. No Export procluct Exp.

Qt y
Sl  No Import items Qtv.

allowed in
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kg
1

CALCIUM LACTATE
GLUCONATE l  kg

1 CALCIUM
GLUCONATE― ORAL
GRADE

0. 686

2 CALCIUM
CARBONATE

0310

LACTI C ACID― ANY
GRADE

0. 560

2 FERROUS LACTATE
1聴 1 LACTI C ACID― ANY

GRADE
1. 028

3 MAGNESIUM LACTATE
l  kg

1 LACTI C ACID― ANY
GRADE

1. 19

4 ZINC LACTATE
l  kg

1 LACTI C ACID― ANY
GRADE

0. 990

MAGNESIUM LACTATE
GLUCONATE l  kg

1 LACTI C ACID― ANY
GRADE

0390

つ GLUCONO DELTA
LACTONE

0766

6 CALCIUM LACTATE 1蛇 1 LACTI C ACID― ANY
GRADE

0. 95

う
ι CALCIUM

CARBONATE
049

A may take appropriate actio. as per the decision olNorms committee.

　̈
　
　
　
　
　
　
　
　
　
　
　
８

汗

，

　

　

　

　

　

　

　

　

　

　

ｐ

ヽ

Export Product Qt y Sl . No. Import items Quantity
allowed kg/kg

OCTYL
SALI CYLATE

kg 1 METHYLE
SALI CYLATE 0. 58

つ
Ｌ 2- ETHYL HEXANOL 0. 52

l ζ I五 I I : :

t Approved
i

|

素漁 赫而滋育…
l …

Decision : committee considered case as per agenda and detibiiat.;;ri iii;;G;;G p;;;;"."li,ti*
teclmical experts and it was decided to ratity the ad-hoc input output norrns under para 4.7 of HBp as per
details below or as applied by firm whichevei is lolver:

Export Product Qt y SI  No lmport items Qual l t i t y
aHowcd
Kg/k贅

59

I Rじや要更再正亮平五百百三五五ラ¬: 要E¬高藤h裏勇
=冨

5: 要素高Tラ葛正T‖
=子

I s pcr ab。

|1趙青・ 磁

田既鳳I : ; ふI

: Part y Nal l l c: SALI CYLATES&
i CHEMICALS PRI VATE
I LIMI TED
i RLA Fi l e
: 09/24/040/002121AⅣ l 16/

ve deci s10n OfNC

Mヽさ

` i ヽ

も
' b滸

ぎシ壺:

AヽLC4/2018
116052018

1濡
穂

l ~`
presence
' of  HBP

"'..'....,,,,,,,,,'''..'.' i

of the i

as per

|

|

|
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Methyle Salicylate

further necessary action as per above decision ofNC

「要胤青αB/82-
| |ヾ: : 憶: : サ : l i ; ; ; 1↓ i j
Decision : Con"rmittee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under parc4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Qt y. Sl  No. In.rporl items Quantity allowed

ke

PURE CINEOLE l  kg EUCAl _YPTOL
OI L

1 05 kg

RA concerned may take further necessary action as per above decision ofNC

I Part yName: J INDAL
: PRI VATE LIMI TED

: RLA Fi l e
i : 03/94/040/00215/AM 16/

b面

瑯撚げ
F~1濡∬…

|

60

161

貯
鯖

佛J …
事

漱 認 淋 蕊
滞鐸

詠 ボ

1濡
I

閉薫魚: : 鳥蔦
…
添ら濡: : : : : : 鳳 |」

¨`
臨漱1デ

6910“ 琳
=¨ |…

…
I~

Decision : Cortrmitlee consiclered case as pcr agerrda ancl deliherarecl on the lnatter in the preience of tlte

technical experts and it was decided to ratily the ad-hoc input output nortns under para4.7 of HBP as per

details below or as applied by fimr whichever is lower:

Export Product Qt y. SI  No lmport iten.rs Quant i t y
an。、vcd
Kg

TMBPA POWDER l  kg 1 2, 6 XYLENOL 1. 25
, 3 MERCAPTOPROP10NIC ACID

/3-MPA 0. 100

3 10LUENE 0462
RA concenl ed i nay t ake ri l l t hcr ncccssary act i on as pcr above deci si on ofNC

證要胤∬明″8か
|

1191' 11i : i l : |: : : ' l I I I : |

I Part yNamc: DEEPAK
: NOVOCHEM
i TECHNOLOGI ES LTD
i RLA Fi l c
131/83/040/00018/AM16/

1雖
¨

[総競脊」i bδ

` じ

蒟

Status:

I Approved
i

|

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

tecturical experts and it was decided to ratily the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by finn whichever is lower:

Export Product Qt y SI  No. In.rport items Quantity allowed

ke

TETRA MFTHYL BI SPHENOIン F l  kg 1 2,6 xylenol 0 986 kg

RA concemcd i nay t akc f t l rt her ncccssary aCt i on as per abovc dcci si on ofNC ■
　
　
●
１
１
轟|ど

b l ё 蒸どNo: : 1' 8/82- ALCN4た 015 1Pany Nai nei VI VIMED LABS IMeet  No/Dat e: 2/82-
i-****--
iStatus:

ぼドざ鼎
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~洋… … …~ ~` ~… …

|

1鵠既: : 力: : Li ↓ 誌
‐
津t AFi i t
l : 09/24/040/00251/AM16/

: ALC4/2018
11605. 2018

I Li c No/Dat c: 0910062426

: LIMI TED Appl ・ ol ・ご
…

|

|

|

1鰈1需1需: 常鴬 1彗鶯学t i オ|
: whi cheveri s l ess:

103. 082015 :   i
dat ed 02 01. 2014′ i t  wasi t s 19/82 meet i ng

det a‖ s gi ven bel ow
dat ed 02 01. 2014′ i t  was
or as appl i ed by t he nrm′

|

Export product Exp
Qt y

SI  No lmport items Qty. allowed

DANTUFF‐ Z
SUSPENSION OR
ZINC PYRI TH10NE
SUSPENSION OR
ZEE SUSPENS10N
OR ZPTO

l  kg 2 CHLORO PYRIDINE 0. 502 kg

TUNGSTI C ACID 0. 029 kg

HYDROGEN PEROXIDE( H202) 0. 150 kg

4 HEXANE 0. 900 kg
5 ZINC SULPHATE 0 358 kg

CAUSTI C SODA FLAKES( NAOH) 0. 02 kg
RA may take appropriate action as per the decision of Norms Committee

温 胤蕊温i √
~穀

: 漱鳳蕊j 鳥ぶ
~` 流` 7Dat ct l l oo65_579

わ40&2015
lDecision 

: Comnrittee considered case as per agenda and deliberated on the rnatter in the p,-;;;;;; oi tlr. i

O+ ftechnical ,experts 
and it was decided to ratify the ad-hoc input output norms under para+.i of HBp as per j

ldetails below or as applied by firm whichever is lower: i

l'i
Export Product Qt y. SI  No lmport i t cl l l s Quantity allowed

ke
TETRA METHYL
BI SPHENOL― A

l  kg 2,6 xylenol 1. 25蛇

RAconcerrredmaytakefurt1rerneceSSaryu.tio,,oiffi

踏漁gk▼ A良6ё t t EM

I協璃i l i l ユ鳳t
I Deci si on: Def errcd fOr coml l l ent s of  TE

1貯濡
Йれが

l ё Iユ N8: l i i 】/1J , j 2-

汗LC伽 5

651HQ血
8

1: 01/82/050/01075/AM16/

i Case No. : 18/14/82¨
: ALC4/2015

Part y Nanl c: DEEPAK
NヽOVOCHEM
I TECHNOLOGI ES LTD

臨聴秘万
1160, 2018

憑葛I Iま
‐

、Approved

: 濡
P鸞驚: |

一　
　
７

一　
　
６ 1嚇淋 : : 螂

敵メ

滞麟『
に繁2 1肌蹂脚

1蕊需碗107970ジ鶯瀕滋温

i..-_,-..
lStatus:

,APProved

Namc: OMTECH
l NDUSTRI ES

I Deci sl ol l : Def erred fOr t ` 轟 Fこ蔦: t Fi t
1蹴鼎α∞Ю

""“ B施ち5Ю7矧 8



21

l HQ Fi l e            l RLA Fi l c            l Li c. No/Dat e: 0310798039ヽ
: : 01/82/050/OH 54/AM16/  1: 03/95/040/00317/AM16/   110. 08. 2015       1

l Deci si on: Commi t t ee consi dcrcd casc as per agcl l da and del i bcrat cd on t he nl at t cr i n t hc presence of  t hc
i t CChni cal  cxpcrt s and i t  was dcci dcd t o rat i ″ t hC ad_hoc i nput  out put  norms under para 4 7 of  HBP as pcr

i dct ai l s bel ow or as appl i ed by i rm whi cl l cvcri s l ower

Export Product Qt y Sl . No Irnport iteurs Quantity
allowed in
Kc

CHROMOPHOR CHU MOI ST l  kg 1 J . ACID 0. 489 kg
2 ORTHO ANI SIDINE 0 293kg
3 3, 4 DIMETHOXY

ANI LINE 0. 339 kg

猥

滞漱鸞濡
|

: 喩鸞=繭萌麟減嗅t t鳥

汗
~群
吻 滋:

1濶
¨

I Part y Nal nc: STERI ´ ING
I AUXI LI ARI ES PVT LTD

1器島児5υ OИ 7θ AMl α  t t λ t t i OЮ0327AMl α

肛…~浮
「

譜∬鼎α∞Ю
"8117:

‐一

「

一
〇

一
７

: I ) eci si on: Conl nl i t t cc consi dcrcd casc as per agcnda and dcl i bcrat ed on t hc i nat t cr i n t he prcsencc of  t hc

i t ccl l ni cal  cxpert s and i t  was deci dcd t o rat i t t  t l l e ad- 1l oc i nput  out put  noml s undcr para 4 7 of  HBP as pcr

i dct ai l s bel ow or as appl i ed by arm whi chevcri s l ower

■
％

Export product Exp. Qt y SI  No. Import items Qty. allowed

in kg

1

STERO MDEA( PI P) ( Bl el l dS Of
Pi perazi nc&Mct l l yl  Di
Et hal l ol  Ami nc)

150000000

1 N10NOMETHYL
ETHANOL AMINE

498000

０
４ ETHYLENE

OXIDE
29, 250

3 PI PERAZINE 68% As applied

つ
STER PEG 1000( P01y Ct hyl enc
31ycol )

75000000
4 DI  ETHYLENE

GLYCOL
As applied

5 ETHYLENE
OXIDE

As applied

3 STER PEG 6000( P01yet hyl cne
31yco1 6000) 50000. 000

6 DI  ETHYLENE
GLYCOL

As applied

7 ETHYLENE
OXIDE

As applied

4 S'fERO NC 100 (Nonyl Phenol

Polyglycol Ether)
75000000

NONYL PHENOL As applied

9 ETHYLENE
OXIDE

As applied

ia .ruy take appropriate action as per the decision of Norms Committee.

Cヽase No. : 79/13/82¨ l 111, N五島よAMi 6良むANICSIMcctNo/Dat e: 2/82-    i St at us: Def f ered

―」
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l al l d Rc‐ i ndexcd

1悧東“
2∞4“ 　̈

　
０

一
　
　
つ
ん

一　
　
　
７

一　
　
　
〇

一　
　
　
５

一
ｒ
２

ｔ̈

ｔｃ

　̈
Ｃ
　
ａ

一Ｄ

Ｄ

Deferred for comments of TE

i Part yName: SALI CYLATES&

|: 焉
LS PRI VATE

IMcct  No/Dat c: 2/82-
l ALC4/2018
: 16052018

I St at us:

I Approved

: Cornmittee considered case as per agenda and

I Li c. No/Dat c: 0910062518
119082015

deliberated on the uratter in the presence of the

iuput output tlorms as applied by the finn underical experts and it was decided to ratify the ad-hoc
4 7 of HBP.

committee allowed the above llorrns for one tinre basis :rnd no repeat nornls is allowed
RA may take appropriate action as per the decision of Norms Committee.

IM“ 1ヽも

' bi お

: シ恵, :    l ζ i l l 薇 :

: ALC4/2018          : Approved
i 16. 05. 2018             :

: Li c No/Dat c: 0310798374 1
121. 08. 2015        1

おさざi ぎぷ「: j ざ1品: : I Lf l ぎ轟IきI I t t i 十二

^

卜咄 r品が 温濡 I濡犠
|

…
|

ⅣIcct  No/Dat c: 2/82-
ALC4/2018
16052018

湾高I Iま

I Approved

常ヽ策品あわふど
1‐

Decision : Committee considered case as per agenda and
technical experts and it was decided to ratify the ad-hoc r

I deliberated on the matter in the presence of the
input output uomrs under para 4.7 of HBP as per

ls below or as applied by firm whichever is lower:

RA concemed rnay take further necessary action as per above deci.ion ofNC

臨 i 蔦温」
…
閉蒻l 温鳳赫

Export Product Qt y Sl . No. lmport items Quant i t y
aHOwed i n
K賃

OXYQUl NALDINE
CARBOXYLI C ACID( 3-
HYDROXY, 2-METHYL―
QUINOLINE, 4- CARBOXYLI C
ACID)

l  kg 1 I SATIN 0. 50 kg
９
ι

HYDROXY ACETONE
( VET REDUCT F 200) 0. 50 kg

No. : 59/11/82- atus:Deffered

Dat e: 25. 07. 2018

D温滞 : 面品 どお: ｀高 i 満高 Fi ゴ
… … … … … …  …

… … … … … |

押搬
α畑10RGぶCS つ

４
０
４ｅ

: al l d i t e- 11l dexed

Fi l c
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|…… ぼ
吼

¨ ざ
1脚

渤
「

~剛…

1鵠就: l ま i l i I詰 :  : 鶴ち璃i l λ : : : : 1‐
 薄も珈b温ま」6b石

` う

ち|…
…

M16/   104. 09. 2015      :

諄 サ。謂 ∫篇罵r漑ぶ胤 脚 鰐i 器富i t t t T胤籠f霊猟1肥

[ r肥詰肥 柵 願蠍 鶉 譜辮 淵 器 l l CDrnl S Mh絆正

■需濡警れたメ
t

ヽ

1鵠脱: : 力1l j l 詰 :

慾 証珊猪詢」1誡
Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

norms under para 4.7 of HBP as pertechnical experts and it was decided to ratify the ad-hoc input output

details below or as applied by firm whichever is lower:

Export Prodr.rct Qt y. Sl . No lrlport iterns Quantity
allowed in

Ke

BI S( 4- FLUROPHENYL)
KETONE

5000000 1 FLUOROBENZOYL( 4- )
CHLORIDE As applied

, FLUOROBENZENE As applied

3 METHYLE ALCOHOL 3000 kg

fn" co-*ittee allowed the above norms fbr one time basis and no repeat norms is allowed

I nn may take appropriate action as per the decision of Norms Committee

｀
「慕通誡議丸

“
鷺

: 曲1奮慶需鍵: ｀
諄麟 r纂 響

hed
i               :

1朧属鳳蔦i 」

‐
臨勇協議議詰∫

…
総鸞あ柿満轟…「……

' 7 i bt t i き
i =l i  l  ёも轟I i i i もとももl t i 381もa t i ζ もょζ

` き

: : L81i aa and del i bcrat ed on t hc mat t er i n t he prescncc of  t hc

l 躍 η t滞 1田
m.回 面

“

dt ° rm呻 雄 b… 前 mt t  mm…
"騰

d by t l l c t tm m“ r

l Thecommi t t ee a1l owedt l l e above normsf oronet i mebasi s andno repeat normsi s a1l owed
i RA concemcd may t akc t i l rt her nccessary act i on as per above dcci si on ofNC

I RLA責僣     ｀
1話

蕊]認
よ比i 6664̀ ケ 4

卜5α 2″ 0490000y劇 l α

IMcet  No/Dat c: 2/82-
: ALC4/2018
11605. 2018

i St at us:

: Approved
, お

品 伽 漏 i t ё あ側51慧
濯鵬楓 留 当 D

i Part yNamci SURVI VAL
TヽECHNOLOGl ES PVT LTD.

「
i l c

:ヽ 03/95/040/00491/AM16/

: to be taken from'l'D

滞鮮
¨



24

鶏虚泉j : L上鳳L i 協漱蕊: 鳥萩話″ 汗驚」R安 0310' 0発苑
| `                        |~̂‐ ^~・ ~ツ ヽ―             |          :

Wi l : I : 富 l t靴点T: 槻」Ъl t t Ti 鴇肥
|

|

ne basi s al l d l 10 rcpeat l l orms i s a110wed       i
iRA concemed may take further necessary action as per above decision of NC

IMcet  NoDat e: 2/82-

l 柑″盤ず
l l i : |: 究1816」

i dウう0̀ j j 鏡[嗅t嵐

T「剰 ♂ 1~~~:聯夢 協 啜: 重
磯
|  

｀

町
I Iザ

温9腺: 蕊: I話:  添脇i l 鳳ふ話:  獄∬鸞よ。
"磁
茄

|‐ |

: ・
V・ ′ 0″ Vυ ψ  V・ , ・ン′ AⅣl 1 0   、: uソ /Z■ /U4U/UUj /ソ /AⅣHO/   123 1014PI f、

 ヽ 、、    1、  _、    |
l  casc as pcr agcnda and dcl i bcrat cd on t hc nl at t cr i n t he prcsencc of t hcl
dcd tO rat i ″ t he ad_hOc i nput  Out put ■ orms undcr para 4. 7 of HBP as peri
l ■ vl l i chcvcr i s l owcr:                                                 ミ

ミ

cessary act i On as per above deci si On O

Export Product Qt y. SI  No Inrport iterns Quantity
allowed

Kg/kgOCTYL
SALI CYLATE

kg 1 METHYLE
SALI CYLATE 051

2 2- ETHYL HEXANOL 0. 52

1        1: Def erred fOr cOl l l nl ent s Of  TE
^    ̈          ‐   ――、―一 、ヽ、         __  ヽ  _    、、__ _ ビ

i

i b“ I ξ

` I : bき
f el i ` ふ おI ` ι 轟■きI I : 3r i t
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1: 03/94/040/01226/AM15/ 1油 bうbお
- 1

:

o..irioo , co, iii"" .on.ia.i"J 
"u.. 

o. p.i ;t;iia" una a.iit 
".ot"a

on the matter in the presence

norms under para 4.7 of HBPtechnical experts and it was decided to ratily the ad-hoc input output

etails below or as applied by firm whichever is lower:

Export Product Qt y. SI  No. Ir-rrport items Quant i t y
anowcd
MT

DHSOPROPYL
ETHER

l MT 1 CARBOSOL TH( C― TH)
( CRUDEI SOPROPYL ETHER)

11l  MT

RA concemed may take further necessary action as per above decision of NC

Decision : Committee considered the case as per agenda and it was decided to call liom the lirm 
i

followinginformation: - i

i. prortlctiol consumption data duty certified by Central Excise & Service Tax Association i
i

ii. Certified of analysis of import item. 
iii

ir. . . ----- -- |

of the i

l
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'h'technical experts ar.rd it was decided to ratify the ad-hoc illput output norms

details below or as applied by firm whichever is lower:

Export Product Qt y SI  No Import items Quant i t y al l owcd
Kg

4-Hydroxy benzyl

Alcohol

l  kg 1 4-llydroxy
Benzaldehyde

1. 35

2 Sodium Borohydride 0. 207

further necessary action as per above decision of NC

「F満
面̈ 直岬 : ツ顎 鱚 ∬~町

|
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1: 01/82/050/01546/AM16/    1: 03/94/040/00059/AM 16/    130. 1(

RA conce*ed may take

Tヽl l e commi t t ec al l owed t l l e above norms f o「 ol l e t i mc basi s and l l o repcat  norms i s a1l owed

l RAconccmed i nay t akc i l rdl erncccssary act i on as per abovc deci don ofNC

I慧ぬёl : き 8`: : 41′ i ″ 恵2- : Part y Nal nc: OC I M̈ |ヽ|′ IⅢI ″

' ' 111: 1111111三

I : I I I l l

No. : 75/16/82¨ Namei SURVI VAL No/】Dat c: 2/82‐

|
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details below or as applied by firrn whichever is lower:

I

IRA concerned may take furlher necessary action as per above decision of NC

Export Product Qt y SI  No. In.rport items Quantity allowed
K,I

2- CHLORO― ETHYL PROP10NATE 1亀 1 PROP10NIC ACID
0. 9峰

Export Product Qt y Sl . No. Import items Quantity allowed
KgCHLOROMETHYLi SOPROPYL

CARBONATE l  kg 1

METHYL CHLOROFORMATE 0 943 kg

「
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: 16. 05. 2018

、Li c. No/Dat c: 3410041666
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: 01/82/050/01539/AM16/ |: 03/94/040/00572/AM16/   119. H. 2015

Decision : Committee.omiO"..J"ir" u, f"i ugenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Qt y. Sl . No. Import items Quantity allowed in

KS

ANETHOLE( PURE) l  kg 1 BENZENE, 1-
METHOXY- 4‐ ( 1-
PROPENYL)― ( E)

つ
４

ハ
υ

RA Concerned may take further necessary action as per above decision of NC

Case No. : 104/16/82-
I ALC4/2015

HQFi l e              l RLAFl l e
~      1 1

101/82/050/01424/AM16/ : 05/23/040/00339/AM16/

Decision : Committee considered case as per agendi and deliberated on the matler in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

SI . No. lmport items Qty. Allowed

Beta Picoline l  kg
Denatured Ethyl Alcohol

1. 121 kg

Methanol 0. 76 kg

Ammonia
0. 82 kg

4 Alumino Silicate CatalYst 0. 007 kg
5 Propionaldehyde 0. 057 kg

I RA may t ake appropri at e acuon as pert he deci si on of  Norms Commi t t ee

Part y Name: J UBI LANT LI FE IMcet  No/Dat e: 2/82-
SCI ENCES LIMI TED     I ALC4/2018
1                          116. 05. 2018

Status:

Approved

194
1

|

|

I Case No。 : 20/19/82-
‐ALC4/2015

1HQ Fi l e
i 01/82/050/01500/AM16/

,pu.ry Nurn.,voff CHefuf :Meet No/bate;2/82- istutu''
rrpiH PVT. LTD. ALC4I2018 rApproved t

: 116.05.2018 r ,

RLA File Lic.No/Date:0510396413 Defer

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to raiifi' the ad-hoc input output norms under para4'7 of HBP as per'

details below or as applied by firm whichever is lower: 
l

: : 05/24/040/00369/AM16/   124. H. 2015 Dat e: 25. 07. 2018

Export Product Qt y Sl . No. Import items Quantity allowed

ke

BHT BUTYLATED
HYDROXY TOLUENE 60000
KGS&META CRESOL 25800
KGS

l  kg 1 CREYSLI C ACID 0. 80 kg
2

I sOBUTYLENE
0. 49 kg

P51
1 :

ne@sary action as per above decision ofNC
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, ase No■ 59/19月2¨ ALC42015, Pat t  NameEXCEL
i                    , INDUSTRI ES LIMI TED

I RLA Fi l e
103/94/040/00251/AM16/

HQ Fi l e : RLA Fi l e
l : 03/94/040/00440/AM16/

IMcet  No/1Dat e: 2/82-       l st at us:
I ALC4/2018         1Approved
116. 05. 2018             ‐

I Li c. No/Dat e: 0310800536 1
101. 122015             1

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical expefts and it was decided to ratify the ad-hoc input output norms under para +.i of HBp as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

S! No. lmport items Qt y. AI l owed

Ethyl (-ethoxy) benzoate (PEEB) l  kg Para Hydroxy Benzol c
Aci d( PHBA)

0. 713 kg

Toluene 0. 398 kg

Di et hyI  Sul phat e( DES) 0. 882 kg

4 Caustic Soda Flakes 0. 412 kg
5 Ethyl Alcohol (Denatured) 0. 279 kg

IRA concerned may take further necessary actffi

I HQ Fi l e
: 01/82/050/01540/AM16/

I Case No. : 127/16/82-
I ALC4/2015

Case No. : 61/19/82- ALC4/2015 Pa“ y Name: K V AROCHEM  IMcet  No/Dat e12/82-
PVT. LTD              ALC4/2018

1605. 2018

Status:

Approved

| |: 01/82/050/01542/AM16/

Export product Exp.

Qt y.

Si . No lmport items Qt y. Al l owed i n
kg

Phenyl Ethyl Phenyl Acetate l  kg 1
Phenyl Ethyl Alcohol

0. 564

2 Phenyl Acetic Acid 0. 622
3 Methyl Cyclohexane 007
4 Para Tol uene sul shoni c

Aci d( PTSA)
0. 0003

RA concemed ma

Case No■ 1/8/82‐ ALё 4たbi 3 11五も 品ヽよζ
"Af

Status:Deffered ,

and Re-indexed I

Defer

Dat::2:;07.2018 
l

rStatus: Deffered

,and Re-indexed

sq- - 
HQ File IRLA File
:01/82t050/0t447/NM16t,:olDqrciotoo267/AM16/

Dgcision 
, 

Deferrgd for comments of fn

t i ` . ヽ。/5滉きbラ i 6i bb14と 15gf el ~  |
08. 12. 2015        1Dat e: 2507. 20181

Li c. No/Dat e: 0310800529
01. 12. 2015

I ) eci s10n : ( 3ommi t t ee cOnsi dered case as per agenda and del i berat ed On t he mat t er i n t he presence Of  t he‐

l t eChni cal  expert s and i t  was deci ded tO rat i t t  t he ad‐ hOc i nput  out put  nOrms under para 4. 7 of  HBP as pe■
det ai l s be10w Or as appl i ed by f Fl rm whi chever i s l ower:

1971

Meet  No/Dat e: 2/82-

181。鳥 … … …
1∬Ⅷ

TI TPl ―  撲鷺棚 ま効めぉん
1 101/82/050/00339/AM17/  1: 2924/040/00007/AM16/  l o4 12. 2015
1 0t t愚 61 1 5ι t t r i t aお i  c6h轟 : 二 i ζ 6衡Ё            ―

: Pat y Name: BLUELINE
I F00DS( INDIA) PVT LTD,

IMeet  No/Dat e: 2/82-
‐ALC4/2018
116. 052018

ヘ
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: HQ Fi l e              l RLAFl l c             i Li c No/Dat c: 0310800833 1       1
1: 01/82/050/01619/AM16/   1: 03/94/040/00651/AM16/   109. 122015        1      1

1Deci si on: Commi t t cc consi dered case as per agenda and del i berat ed on t l l c nl at t cr i n t he presencc of t hel
i t CCl l ni cal  expert s and i t  was deci ded t o rat i t t  t hC ad― hoc i nput  out put  norms under para 4. 7 of HBP as peri
det ai l s bel ow or as appl i ed by i rm whi c1l cvcr i s l ower:                              |

Export product Exp.

Qt v.
SI oNo. lmport items Qt y. Al ! owed i n

kg
NA―CMTS( 3- FLURANCARBOXYLi C
ACID, 2, 5- DIHYDRO- 4- HYDROXY 2-
OXO― , METHYL ESTER, SODIUM SALT
( 1: l )

l  kg 1 M ETHANOL 0. 0738

POTASSIUM HYDROXIDE
( KOH)

0. 4136

DIMETHYL MALONATE 0. 8265

4 METHYL CHLOROACETATE(
MCA)

07103

XYLENE/M I X― XY LENE 01538
6 SODl UM

M ETHYLATE/SODIUM
METHOXIDE

1. 1419

I RA concemed may t akc mrt hcrneccssary act i on as pcr abovc deci si onofNC

i Case No. : 45/20/82-
I ALC4/2015

爾脱j : |あふ瀞
…
間席j : : Lj 鳳1'

「

I Part y Namc: KRI SHNA
: ANT10XIDANTS PVT LTD
|

i Mcct  No/Dat c: 2/82-
A`LC4/2018
1ヽ6052018
Li c. No/Dat c: 0310800992
: 14. 122015

Sヽt at us:
Approvcd

|

101
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１０

i Case No. : 18/19/82-       i Part y Nai ne: AMI  ORGANICS

' ALC4/2015            PVT LTD

臨 i : ; : ; 鳥|:

1暇蝋Fに

ν紗~l∬ぽ廠: 1

語磯蕊戸】bユ両T購洩蔦L蔦I RLA Fi l c
i : 52/24/040/00064/AM16/

I Deci si ol l : Def erred f or commel l t s of  TE

i Case No. : 39/19/82¨ ALC4/2015: Part y Nai nc: J UBI LANT LI I rE
l SCI ENCES LIヽ 41TED

l RLA Fi l e
i : 05/23/040/00360/AM16/

IMcct  No/Dat c: 2/82-
l ALC4/2018
116. 05. 2018

i St at l l S:

: Approvcd

Ю31惚
λふ1: 鳳赫 i tお : ヽ 6′ 5' 1も 16Si bj うと

` 」

4 1
11612. 2015     1

Export Product Qt y. Import items Quantity allowed

ke

CETANE B00STER
ADDI TI VE 300000. 000 kg

2- ETHYL HEXYL
ALCOHOL/2- ETHYL
HEXANOL

225000. 000 kg

11) eci si Ol l :  Conl l ni t t ee consi dcred casc as pcr agcnda and dcl i berat cd on t he l l l at t cr i n t hc

i にChHCJ  CXpms and t t  was decmed Ю 面 i ″ dl e ad― hoc mput  ouり u nol ■ l l S undcr para

l appl i ed by f l rm dct ai l s as under:
1

|I  Export  Product

tDecision : Cornmittee considered
"u*" 

o,.. pJ rg;il; 
""a 

J"iirr"i"t"J 
"" 

tii" -ott"t i" the presence of the

I RA concemcd may t ake hrt hcr neccssary act i on as per above dcci si on ofNC
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nical experts and it was decided to ratity the ad-hoc input output rrornts under para 4.7 of HBp as per
ils below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
Si . No. lmport items Qt y. Al l owed

2 CHLOROPYRIDNE l  kg 1
Alumino Silicate Catalyst

0. 019 kg

2 Ethyl Alcohol (Denatured) 2 325 kg
3 Methanol 1. 41 kg
4 Caustic Soda 1. 40 kg

RA may take appropriate action as per the decision of Norms Committee.

議 げ

猟 夕

 : 需
濡

M宙Mあ 面

澪3駆悪蕊五Iぶ
…
湿濡l i 屁 : j l 話: ~

難咄炒挽メ
116. 05. 2018

: Li c No/Dat c: 0910063015

も島品ζ  l
Aヽpproved  i

:      |

technical
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ry action as per above decision of NC

―
―
―
劃

鵬 翼憲恵
~洒

獅 瀧 満 嚇
116052018~断
慨Tt t t蔽源……1柵れd

「

~

: pci t s and i  was

teclrnical experts and it was decided to ratify the ad-hoc inprrt output norms under para4.i of H
details below or as applied by firrn whichcver is lowcr:

Export product Exp. Otv. Sl . No hnport items Ot v Al l owcd kgDANTUFF Z- 38% kg 1 2 CHLORO
PYRIDINE

0. 483

つ
４ TUNGSTI C ACID 0. 023

HYDROGEN
PEROXIDE( H202)

0. 285

4 SODIUM
SULPHIDE
FLAKES

0. 538

ZINC SULPHATE 0462
6 HEXANE 0723
7 TAMOL 851 Not rccontrnended

as chemical nalne is
not given

RA concemed may take further necessa

胞闊l j 』Iw11l wt t I I蕊I濡
高[品 摘赫出: 面 品11高品ふ鵬卜ふ品t ` 卜h面品 まれI ξ 品 i ギ
11l S t l ndCr para 4 7( ) 1' HBP asI ) cr( l ct al i s bc10、 v( ) l  aS appl i cd by 11コ 1l  whi chcvcri s 10wct :

Export product Exp
Qt v

lmport items Qty. Allowed kglkg

HYDROXY HY
l , 2, 4- THB

RA may take appropriate action

1 PARA BENZO QuINONE
1. 37

VANI SPERSE/KRA「FSPERSE
1251

3 ETHYL ACETATE
4 HEXANE 488
5 TOLUENE

appropr per the decision of Norms Committee.

BP as
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…
警∬

励縛~1鰤甲温ユ~Ml まだ
浮滞

9ヽ島篤j ∴鳥i l t t j  譲珈
' 話

島鳥島 I I憎鸞よユ商面お
:

I Deci si on: l n t he l i ght  of  wnt t en cOmment s recei ved f rom Department  of  Chemi cal s and Pet rochemi cal s
i Vi de t hei r U. O No 14010/10/2015- Ch. ‖ dat ed 12. 022016′ i t  was deci ded t o rat i f y norms under Para 4. 7

of  HBP vl  as per det al l s g市 en bel ow or as appl i ed by t he i rm′ whi chever i s l ess:

Export product Exp.

Qt y
SI  No. lmport items Qt y. AI ! owed

EDOT( 3, 4-
Et hyl encdi oxyt hi ophene)

l  kg 1 Dimethyl2,2
thiobisacetate

2 160 kg

2 Dirnethyl oxalate 1 510 kg

3 Sodium Methoxide

Solution 30% (Sodiurn

Methylate)

4. 92 kg

4 Dimethylformamide 0. 360 kg

5 1,2- Dichloroethane 1. 94 kg

6 Sul f ol anc 0 600 kg

RA may t ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee.

IMcet  No/Dat c: 2/82- Status:

ApprovedAヽLC4/2018
116. 05. 2018

1Li c. No/Dat c10910063087
ol . 01. 2016

i bt t i ξ i 31: ё 3ふI I i おももも漁i dered casc as pcr earl cr deci si on t aken by NC i n
i 3012. 2015 i n t he prcscncc of  dl c t ecl l ni cal  cxpert s and i t  was dcci ded t o rat i ～
norms undcr para 4. 7 of HBP as pcr det ai l s bcl ow or as appl i ed by arm whi chevcr

its 15/82 meeting dated

the ad-hoc input outPut

is lower:

107

RA conccmcd may t akc hrt hcr neccssary act i on as pcr above dcci si on ofNC
|

i Case No. : 35/21/82‐
t ALC4/2015

1HQ Fi l c
i : 01/82/050/01740/AN416/

I Part y Namc: DEEPAK
: NOVOCHEM
I TECHNOLOGI ES LTD
i RLA Fi l c
i : 31/83/040/00094/AM16/

躙 ず |

おぶ鸞よi 満お蕗: 器
hed

l Deci si on: Commi t t ee consi dcred case as pcr agenda and del i bcrat cd
i t echni cal  expert s and i t  was deci ded t o rat i t t  t he ad‐ hoc i nput  out put

i dct ai l s bcl ow or as appl i cd by Arm wl l i cl l cvcr i s l owc「

on t he mat t cr i n t he presence of t hei
norms undcr para 4. 7 of HBP as pcrl

Export Product Qt y SI  No Import items Quantity
allowed:
Ke

l n

METHOXY ACRYLATE 5
( METHYL( E) - 2- [ 2- ( 6-
CHLOROPYRIMIDIN- 4- YLOXY)―
PHENYL] - 3-
METHOXYACRYLATE)

l  kg 1 2- HYDROXYPHENYL―
ACETI C ACID 1. 07 kg

つ TRIMETHYL
ORTHOFORMATE 0. 950 kg

3 4, 6- DIHYDROXY
PYRIMIDINE 0. 900 kg

Export Product Qt y. Sl  No In.rport items Quantity allowed

ks

Λ
υ

No. : 47/21/82‐ Namc: BHAGIRADHA
&
Ll MI TED
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l RA concemcd may t akc i rt her ncccssary act i on as per abovc deci sl on ofNC

0 986 kg

輝 胤 響
卸 卜

  澤ゴ 路 Ⅷ
VAL帆

鞍
嘲 r"般

―

菫0高お
…`… ~`` 一 ……

減EX聞と
~`~     ~`

: EIこ雨訪5̀ お : 」 4i bo4178ゴ
｀

:ヽ 01/82/050/01688/ハト116/   1: 34/24/040/00252/AM16/   105012016

i St at us:

: Approvcd

, Deci si ol l : Commi t t cc col l si dercd case as pcr agenda and del i bcrat cd 01l  t hc mat t er i n t l l c presence of  t hei
l にCl ul お d expcrt s and t t  was dcdded b rau取 血e ad_hoc i l l p■ ou"I  nOms under para 4. 7 of HBP as peri

109 det ai l s bel ow or as appl i ed by f l m wl l i chcver i s 10wcr:                                  i

Export product Exp.

Qt v.
SI  No. lmport items Qt y. A! l owed kg

Cis-3-Hexenyl Salicylate (Pipol

Salcylate/Aleol Salicylate)
l  kg 1 Cis-3-Hexenol

(AleoVPipol)
0. 50 kg

Methyl Salicylate 0. 76 kg
RA may take appropriate action as the decision of Norms Committeeper

i Case No. : 7/1/82¨ ALC1/2016 : i S: i し ふヽi も : 1良i Vi  6良ё人ヽi ё ζ , M̀どi ヽ8, bi tと : ジなが    1も11■ せ:
: LTD                i ALC4/2018         : Approved
 ヽ         : 16052018     :

I HQ Fi l c
l : 01/82/050/01781/AM 16/

下閉鶏鳳蔦L…
~|: 競P満おY…

…

110

「

~ ‐ ―

i Case No. : 76/20/82- ALC4/2015

l HQ Fi l c
l : 01/82/050/01659/AM16/

per Norms Committee

I Part yName: AIMSIMPEX
: PVT LTD
i

I良t A「l i 3          
‐

: : 03/94/040/Oo790/AM16/

1麟[ 1111頸 |

l t i t i ヽ3' b: i ざi bbi bi bi ` 441‐
 ~～

loz.or.zoro

RA concemed may t ake hrt her necessary act i On as pcr abovc dcci si On OfNC

Decision : commitiee ;;r;il;;;;; ;. p;; agerrda and deriberar.d 
";i;i;" 

;;;rr-iliii;;.;;;; ;);ii;
technical experts and it was decided to ratify the ad-hoc input output norms under para4.i of HBp as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
Si . No lmport items Qt y. AI l owed

Terpineol perlumery grade l  kg 1 Ileta Pinene extra pure 1 36 kg

2 Acetone As applied
RA may take appropriate action as per the decision o

Decision : comtnittee considered case as per ager.rda *a a"rilr"iui"J o, trr" i""ii;; ii-, ih" pi"r"*. 
"r 

trr"
teclrnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by finn whichever is lorver:_

Export product Exp
Ot y.

SI  No Lnport iterns Qty. allorved

Coumarin l  Kg l Salicylaldehyde 1. 09 kg
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ぽ

湿 続 が通 朧

: 椰
1鸞

聯
l I

11211曇曇曇こ選菫ど畳: 壷1稿罰ぶ群篇瀧「而淋・・1蒲 :

l 薯瓢FMか濡: 驚薫濡 1鸞辮鸞1蕊菅i 蕊よ需濡
1

i Casc No. : 48/1/82-     I Part y l
ALC1/2016       i LIM11: LIMI TED

1器3泥5υ 0185α AMl α
: RLA Fi l c
i : 03/95/040/00690/AM16/

L`i c. No/Dat c: 0310801719
11201. 2016

116. 05. 2018
湾
i ハ

: HQ Fi l c          : RLA Fi l c           l Li c. No/Dal
l : 01/82/050/01822/AM16/ : : 03/94/040/00785/AM16/  1ヽ201. 2016
‐ マ …     十

一
―     

―
―

一 ― ―
―

― -  1   :
|: 01/82/050/01822/AM16/ : : 03/94/040/00785/AM16/  1ヽ201. 2016

1Deci sl on: Commi t t cc consi dcrcd casc as per agcnda and dcl i berat cd on t hc mat t cr i n t hc prcsencc of t hci

i t eChni cal  expert s and i t  was deci dcd t o rat i t t  t hC ad― hoc i nput  out put  norms under para 4. 7 of  HBP as per
131ct嵐 l S bdOW or as apメ にdbyi m w"hCVCrヽおwcrト

: Li c. No/Dat e: 0310801728
|

Export product Exp
Ot v

SI  No. Imporl items Qty. allowed

CYANOETHANE( 99. 5%) l  Kg. 1 PROP10NI TRI LE 98% 1. 02 kg

I  RA concemcd may t ake f l l rt hernecessary acl on as pcr above deci si on ofNC

Approved

i---- ----.-- - --.- -'

iStatus:

iApproved1満
I面 而 繭 昴7~l Tt t PRI VI薇 綱   ~

 ヽ                  1

: Deci si on: Conl l ni t t ec consi dcred case as per agcnda and dcl i bcrat ed on t hc l l l at t cr i n t he prcsencc of  t hc

l t ch薇 cd CXpens and i  was dccmcd Ю rt t i ″ hc ad―hOC i l l put  o」put  noms undcr para 4. 7 of  HBP as pcr

141et嵐 l S bdOW oras ap口 たd by i m whchcvcrぶ ぬwcr

Export product Exp
Qt v

SI  No lmport items Qty. Allowed

Terpineol perfumery grade l  kg
Alpha Pinene extra pure

1 36 kg

Methane Sulphonic Acid As applied

Toluene As applied

:RA may take appropriate action as per the decision of Norms Committee

｀

い
品 渤 ア鷲 職 輌 i i 6~馘 ｀語 PRI Vi ORGANICNS肝菰 温 ほ

' y…

……
5温 ド 肇

4`/つ 01又            : Annrnvod ｀i- ilrri iarc+lzots
! : i16.05.2018ii:

i:01/821050/01853/AMt6/ i:03/95/040/00689/AMl6/ it a.Ol.ZOt0

I Approved  i

I Deci si on: Col ■ nl i t t ec consi dered casc as per agenda and del i bcrat cd on t hc nl at t cr i n t hc presence of  t he

i t eChni cal  cxpcrt s and i t  was dcci dcd t o rat i t t  t l l C ad― hoc i nput  out put  norms under para 4 7 of  HBP as pcr

i dct ai l s bcl owor as appl i cd by i nl l  whi chevcr i s l ower:

Export product Exp. I St.trlo. I lmport items Qt y. Al l owed

the above nornls for one time basis and no repeat norms is allowecl

may take further necessary action as per above decision of NC

No/Dat e: 2/82- ALC4/2018
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F

e app

l ase No. : 114/20/82-

LC4/2015

per

: Pal t y
INal l l e: GULBRANDSEN
ICHENI I CALS PVT LTD

16 HQ聞ざ―…  ¨ ~` : 彙EI n3~~~~
Юl 慇 ν 050Ю 1697ANl l a i 3424Ю 40Ю0263/油1l α

がまt i 31! b3品誌ふも&I I温 i ζ も, i

Qt y.
Terpineol pert'umery grade l  kg 1

lJeta Pinene extra llurc
1. 36 kg

Acetone As applied
may take ropriate action as per the decision of Norms Committee

「 F

1剛縣蕊扁
~開

脇蕊諦

No. : 50/1/82- ALC1/2016 1Part y Na11l c: AMINES&   IMcct  No/Dat c: 2/82-
I PLASTI CI ZERS Ll NI I TED   AヽLC4/2018
1                          116052018

I  RA conccmed may t akc l i t l rt hcr ncccssary aCt i On as per abOvc dcci si on ofNC

‐躙 l ガ~ドM、｀
野鰈 有b。イぬ百臨 : 蕊

|

Export product Exp
Ot y.

Sl . No. Inrport itcrns Qty. allowed

BUTYL
DI ETHANOLAMINE
( BDEA)

l  Kg. 1 MONO  N  BUTYL
AMINE

0. 560 kg

IMcet  No/Dat c: 2/82-
AヽLC4/2018
11605. 2018

i Li c No/Dat c: 0310801923
12001. 2016

Sヽt at us:

: Approved i ヽ      :
|                           |

Del 温31丁高I温i 高 88五ξdel ・灘あζど: ζ
^ュ

: ちL品よ詰さdeliberated on the matter in the presence of the
technical and decided to ratify

: RA may t ake apprOpri at e act i On as pert he deci si On of  Norms COmmi t t ee

)ar experts ano lt was declded to rattfy the ad-hoc input output norms under para 4.7 of HBp as per
below or as applied by firm whichever is lower:

Export product Exp
Qt y

SI . No. lmport items Qt y AI l owed

BI STRI PHENYLSI LYL
CHROMATE

l  kg 1 TRI PHENYLSI LANOL 1 00 kg

METHYLENE― Dl ―
CHIンORIDE( MDC) /
DI CHLOROMETHANE

2. 00 kg

: Cotnmittee cortsidered case as per agenda and deliberated on the matter in the presence of
experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBp as

below or as applied by firm whichever is lower:-

No. : 49/1/82- ALC1/2016 つ
４

う
４ＣＤａ

‐８

８ＭｅｃｔＮ。／̈̈
Namc: AンI INES&
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Decision : Committee considered 
"ur" 

u, per agenOa urO a.iiU..ut.a

technical experts and it was decided to rati[, the ad-hoc input output

details below or as applied by firm whichever is lower:-

on the matter in the presence of the

norms under para 4.7 of HBP as per

RA concerned may take fuither necessary action as per above decision of NC

120 
uq Eit.

122‐ HQ Fi l e

"3 ,re oit.

Case No. : 24/21/82-
ALC4/2015

HQ Fi l e

IMect  No/Dat e: 2/82-
‐ALC4/2018
1605. 2018

Li c. No/Dat e: 0910063151
‐22. 01. 2016

1Meet  No/Dat e: 2/82‐
I ALC4/2018
11605. 2018

Li c. No/Dat e134 10041 832
128. 01. 2016

Status: Deffered

and Re-indexed

Defer

Date:25.07.2018

St at us: Def f ered
and Re- l ndexed

Def er
Dat e: 25. 07. 2018

Case No. : 72/7/82- ALC4/2016 1Part y Name: OGENE
SYSTEMSINDIA LTD.

つ
４

RLA Fi l c
: 01/82/050/00246/AM17/     : 09/24/040/00620/AM16/

Deci si on: Def erred f or comment s of  TE

Pat y Name: BEST VALUE
I CHEM PVT. LTD.

: RLA Fi l e
: 01/82/050/01729/AM16/     134/24/040/00267/AM16/

Deci si on: Def erred f or comment s of  TE

I Case No. : 40/1/82- ALC1/2016 1Part y Name: MAGNOLIA
: LIMI TED.

IMeet  No/Dat e12/82¨     St at us: Def f ered
I ALC4/2018
11605. 2018

‐and Re… l ndexed

Li c No/Dat e: 0310802175 1Def er
: 02. 02. 2016 Dat e: 25. 07. 2018

ands it was decided to call from the firm

I RLA F‖ e
: 01/82/050/01814/AM16/     : 03/95/040/01074/AM15/

Deci sl on :  commi t t ee consi dered t he case as per agenda
t echni cal  det ans as per appendi x 4E.

I Case No. : 37/1/82- ALC1/2016 1Parり Name: STERLING
I                   I AUXI LI ARI ES PVT LTD

IMeet  No/Dat e: 2/82-
I ALC4/2018
116. 05. 2018

: Li c. No/Dat e: 0310802231 1Def er

' 0402. 2016        1Dat e: 25072018

, Meet  No/Dat e: 2/82-    I St at us: Def f ered
l ALC4/2018         and Re― i ndexed
116. 052018            1

I RLA Fi l e

IMcct  No/Dat c: 2/82-
I ALC4/2018
116. 05. 2018

1Li c No/Dat e: 0810137155
, 8. 02. 2016

,Status: Deffered

and Re-indexed

St at us: Dcf f crcd l
and Re- l ndexed l

l Def er      l
l  Dat e: 2507. 20181

: 01/82/050/01811/AM16/     : 03/95/040/00639/AM16/

Deci si on: Def erred f or comment s of  TE

Case No. : 14/21/82-
‐ALC4/2015

Part y Name: DHAMPUR
SUGAR MI LLS LTD

124
: HQ Fi l e
l : 01/82/050/01719/AM16/

I RLA Fi l e
l : 05/23/040/00456/AM16/

I Li c No/Dat e: 0510397521 1Def cr
10802. 2016             1) at e: 25072018

IDeci si on: Def erred f or comment s of  TE

I Casc No. : 5/19/82- ALC4/2015 1Part y Namc: GOPINATH
i                    i CHEM―TECH LTD. ,

: HQ Fi l e RLA Fl l e

Export product Exo. Otv. Sl . No. Import items Qty. allowed
BUTYL    MONO
ETHANOLAMINE
( BMEA)

l  Kg. 1 MONO N BUTYL AMINE 0. 560 kg

う
Ｚ

101/82/050/01485/AM16/     : 08/24/040/00291/AM16/
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Decision : Deferred for comments of TE

|  I Case No. : 39/1/82‐ ALC1/2016 Pa● y Namei PERFECT      IMcet  No/Dat c: 2/82-      St at us:
 ` |                   I VI TAMINS PVT. LTD.     I ALC4/2018         1Approved
:    1                          1                          11605. 2018             '

|  IHQ Fi l c              l RLA Fi l e             l Li c. No/Dat e: 0310802292
1    101/82/050/01813/AM16/      103/95/040/00847/AM16/      10802. 2016             1

:   IDeci si on: Commhee consi dered case as per agenda and del i berat ed on t he mat t er i n t he presence of t he
i   t eChni cal  expert s and■ was deci ded t o rat i t t  t he ad‐ hoc i nput  out put  norms under para 4. 7 of  HBP as per

: 126 det J ヽ
bebw oras apメ たd by i m whcheverヽ bwer

:   |
Export product Exp.

Qt y.

SI  No lmport items Qty. Allowed kg

SOYA LECI THIN POWDER l  kg 1 SOYA LIQUID
LECI THIN

1. 2 kg

2 ACETONE 0. 69 kg
RA may take appropriate action as per the decision of Norms Committee

I Case No. : 62/4/82- ALC4/2016

1HQ Fi l e
101/82/050/00125/AM17/

I Parり Name: STERLING
: AUXI LI ARI ES PVT LTD

Meet  No/Dat e: 2/82-
l ALC4/2018
116. 05. 2018

Status:

Approved

:RLR fite Lic.No/Date:0310802284
:031951040100568/AM l61 08.02.2016

1127

Decision : Committee considered case as pir agenaa and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output norms under para 4.7 of HBP as per

:details below or as applied by firm whichever is lower:

I Case No. : 45/1/82- ALC1/2016 1Par"Name: KAI RAV
I                  I CHEMOFARBE
I                     INDUSTRI ES LTD.

IMeet  No/Dat e: 2/82-
l ALC4/2018
116. 05. 2018

Status:

approved

HQ File RLA File Lic.No/Date:0310802380
,:01182/050101819/AMl6/ :031941040100859/AMt6/ 09.02.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

,technical experts and it was decided to rati$, the ad-hoc input output norms under para 4.7 of HBp as per
rdetails below or as applied by firm whichever is lower:

Export Product Qt y. SI . No Import items Quant l y
aHo、ved
MT

DHSOPROPYL
ETHER

l  MT l CARBOSOL TH( C‐ TH)
( I SOPROPYL ETHER) l  HMT

Export product Exp.

Qt v.

SI . No lmport items Qty. Allowed kg

STERO BDEA( N―
BUTYLDI ETHANOLAMINE)

l  kg 1 MONO BUTYL AMINE 0. 498 kg

2 ETHYLENE OXIDE 0. 600 kg
RA may take appropriate action as per the decision of Norms Committee

ヘ

11281

RA concerned may take further necessary action as per above decision of NC
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Case No. : 8/2/82- ALC4/2016 Parり

IName: GULBRANDSEN
I CHEMICALS PVT LTD

, Mcet  No/Dat e: 2/82-     l st at us: Def f ered l
l ALC4/2018         and Re‐ i ndexed l
116. 05. 2018            1              1

129
‐HQ Fi l e
: 01/82/050/00008/AM17/

RLA Fi l e
: 34/24/040/00284/AM16/ 10. 02. 2016 I Dat e: 25. 07. 2018

Decision : Deferred for comments of TE

Case No。 : 15/10/82¨ ALC4/2016 Pat y Name: INFINI TY Meet  No/Dat e: 2/82-
LABORATORI ES PVT. LTD. ,  ‐ALC4/2018

116. 05. 2018

130 1beci sl 。 1 :  c6mhi i eさ 8。五ζi aerさ d ci ξ 8 1ζ

` g: : Lき

i a五 五ha
t echni cd expe■ s and i t  was deci ded tO rat i ″ t he ad― hoc
para 4. 7 of HBP

deliberated on the matte. i, tt 
" 

p..iince of the
input output norms as applied by the firm under

HQ Fi l e
: 01/82/050/00361/AM17/

RLA Fi l e
: 22/24/040/00107/AM16/      1l o. 02. 2016

Li c No/Dat e: 2210015412

‐Li c No/Dat e: 0310802395
110. 022016

and i t  was deci ded tO cal l

Status:

Approved

Status:Deffered
and Re-indexed

Defer

Date:25.07.2018

for the firm for

Status: Deffered
and Re-indexed

Dat e125 07 2018

tO can f or t he nrm f or

The committee allowed the above norms for one time basis and no repeat norms is allowed
RA may take appropriate action as per the decision of Norms committee

Case No。 : 41/1/82¨ ALC1/2016 Pa■ y Name: STERLING    IMeet  No/Dat e: 2/82-

131 1HQ Fi l e

AUXI LI ARI ES PVT LTD   I ALC4/2018
11605. 2018

~~雨

R         
・

: 01/82/050/01815/AM16/     : o3/95/040/00826/AM16/

Dect i l l i C° myi t t i i l l l ∫
鷺 11難 . Caζ

: ζ おもF: Lι I L

Case No. : 78/1/82- ALC1/201̀ I Parり Na鳥

` i S↑

Ёだt i ヽこ  ‐ IMもざ: ヽ。/D滸も: ' ′ 恵2-
I AUXI LI ARI ES PvT LTD   I ALC4/2018

116. 052018
132 1HQ Fi l e RLA Fi l c Li c. No/Dat e: 0310802451 Def er

10022016: 01/82/050/01852/AM16/     : 03/95/040/00752/AM16/

Decision : Committee considered the cas as per agend and it was decided
,personal hearing to explain their case.

Case No.:26lI/82-ALCI/2016 party Name:UMA Meet No/Dat e:21g2_ Status:

| , 
ENTERPRISE ALC4l2o18 Approved

16.0s.2018

1911,: RLA Fite Lic.No/Dare: O8tot372o2
:011821050/0l800iAMr6/ :081241040/00396/AM16t 15.02.2016

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of'theI 
'technical experts and it was decided to ratiry tn-e ad-hoc input output norms under para 4.7 of HBp as per 

r'. 
^^ 

,details below or as applied by firm whichever is lower;,r33',

Export Product Qt y. SI  No. Import items Quantity allowed
keMETA CHLOROPER

BENZOIC ACID
l  kg 1 META CHLORO

BENZOYL
CHLORIDE

1. 00 kg

つ
４ TERTI ARY

BUTANOL
0. 50 kg

I Li c. No/Dat ei 3410041870 1Def cr
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IRA conc.*.1 ,uV 
1"1" 

fr.t1"1'"ces11V a1ti9n as per alove decision of NC

~襦
需よ宙宙MEb L鳳 辻調青"¨

|                          116052018

Status:
'Approved

監き淵Tα
νユ

 l : : 1為ed

t i t i ヽも′bi ど1631b3977H t
‐24. 02. 2016

HQFileRLAFileLic.No/Date:0910063280
:01/82/050/01583/AMl6/'.:0924T,40o06661AM16117.02.20|6

Decision:CommitteeconsideredCaSeaSperagendaanddeliberatedonthematterinthepresenceofthe

' technical experts and it was decided to ratity th! ad-hoc input output norms under para 4'7 of HBP as per l

,details below or as applied by firm whichever is lower:

|  l case No. : 102/19/82‐
t   l ALC4/2015

1134

HQ Fl l e

lmport items Oty. AUowed kg
Export Product

Fxn Ot v Sl . No
2 CHLORO
PYRIDINE

0. 483DANTUFF Z- 48% kg l

う
４ Tt l NGSTI C興 0023
3 HYDROGEN

PEROXIDE( H202)
0. 285

4 SODIUM
SULPHIDE
FLAKES

0. 538

5 zINC SULPHATE 0. 462

6 HEXANE 0. 723

ecision of NC

■
St｀二f j ″ j ' LALё 力i bi ど

1営詳 讐11: ё
AЁ M

:    ‐  ‐

I RLA Fi l e
l : 05/24/040/00550/AM16/

, :0 1 /82/050/0008 1/AM I 7/測Ⅳ醐いυ… ……″
「 1鳳 hl ょ 碁五

“
ふa品 i も許i ea もI  t h̀ “ 五181 i n t he presenCe of t he

bも ci ζ i ol : こ6轟轟 i l とも し6五まとしrもdl  _  . ^ .   J _^: ―
… +^n林 l l ・ nハ rm。 1l nder nara 4. 7 of  HBP aS per

ll"fffi:;, '"ffflT'*T;HrT::ffi1"" ."Is ;il-no"-i,p* 
",tput 

norms under para 4.7 or HBP as per

^--r:^,1 L., firm .vhichever is loWef:
11351det dl ξ : Ll g」 : i : s apphed by■ rm whthever｀ 10WeE

Import items
-Quantity 

allowed

keExport  ProduCt Qt y.

l  kg

Sl . No.

1
I ρ  Arl n 0 80 kg

BHT BuTYLATED
HYDROXY TOLUENE 60000
KGS&META CRESOL 25800
KGS

0. 49 kgう
ん

I soBuTYLENE

NC
RIごt t i l τ 高高まI T百: デ三百更百可葛F百裏再巧: 要要藁t五憂「葛τ話尾高「藤「「「 F「「「 F雇「冨

' 「

ζi ?191

‐
ё よ: ご 雨

` : : ` ′

う

' 患' : ALc4/201̀  ||: rり

Namel BEST VALUE
I CHEM PVToLTD.

‐Meet  No/Dat e12/82-
. ALC4/2018
16. 052018

Li c. No/Dat e: 3410041932
101. 03. 2016

Status:

Approved

I HQ Fl l e
I RLA Fi l e

|: o1782/050/00006/AM17/   1 :3 4 124 I 040 I 003 08/AM I 6/

ael ぉ 8: 猛 t a gi  t i 8 hat i ま i  t he pref nc8° f  t he

B6Ⅲ l Ⅲ l ' l Ⅲ鷺 I喩彙 Ft巌
魔わ静五L` nぬ 田dd騎 江d m mem赦∝ m me「∝呻 uШ■

i ded t o rat l ″ t he ad¨ hOC i nput  Out pl l t  nol l l l s under para 4. 7 of HBP aS peri
t echni cal  eXpert s and i t  was deci ded t o rat l ″

t he ad¨ hoc
m

Qty. Allowed kg

Export product Exp.

Qt v.

SI . No. ! mport i t ems

0. 50 kg
yl at c( Pi pol

Sal cvl at e/Al o

Ci s‐ 3‐ Hexenol
( ALd/Pi p01L

firm whichever q 19\vgr:
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RA may take appropriate action as per the decision of Norms Committee

珈
万…T渾滞…

轟3島掲5900129AM17 銚念璃
' I∴

: , I鳳ふ 話譜」Rl よ bt t bばbi I」ラ
i

澪棚凛麗鷲i 駅糖: 脱総t t t t龍拙∬器器計刷Ⅷr l 肝ドギ繹 器
i det ai l S bC10w Or as appl i cdby arm wl l i chevcri s l owcr

137 Export product Exp.
Ot y.

SI  No lmport itents Qty. Allowed in kg

OCTYL  DIMETHYL  PARA
AMINO BENZOIC ACID OR
PADIMATE―O

l  kg 1 PARA N! TRO
BENZ01C ACID
( PN BA)

0. 72

う
４ 2 ETHYL HEXANOL 0. 59
3 PERCHLORO

ETHYLENE( PCE)
0. 555

4 METHANOL 0. 727
HEXANE 0. 577

RA concerned may take further necessary action as per above decision ofNC

1総鸞油磁うユ
|

Deci si on: i n t he! i ght  Of  wri t t en
vi de t hei r∪ . o No 14010/10/201
of  HBP vl  as per det a‖ s gi ven bei

comments received rro, o"p.itr;;l ;i ah;;ilrri ,"a p"ti"ir.,"ri.iri
'5-ch. ll dated 12'02.201"6, ir was decided to ratify norms under para 4.7
ow or as applied by the firm, whichever is less:

lxport product Exp. Qtv. Sl . No. lmport items Qt y. Al l owedEDOT( 3, 4-
Et hyl enedi Oxyt hi Ophene)

l  kg Dirnethyl2,2 -

thiobisacetate
2. 160 kg

2 Dimethyl oxalate 1. 510 kg
3 Sodium Methoxide

Solution 30% (Sodium

Methylate)

4. 92 kg

4 Dirnethylforrnamide 0 360 kg
1,2- Dichloroethane 1. 94 kg

6 Sul f 01ane 0 600 kg
ay raKe appropflate action per the decision of Norms Committee.

1l T111躍絆: : I I響Ⅲl
げAMl α   沼ぜgt t α 5610004864 1

需誌1蹴i 驚漱驚漱喩濡濡

No. : 57/4/82- ALC4/2016 Nal l l ci CLARI ANT
LIMI TED

卜342″ o4υ 0032ンAMl α

Part y Nanl ci SONGWON
SPECI AIンTY CHEMICALS
i I NDIA PVT LTD

No/Dat e: 2/82-
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Tヽhe COmmi t t ee a1l owcd t l l e above norms f or ol l e t i l l l e basi s al l d no repeat  nornl s i s a1l owed

i  RA may t ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee

i Case No. : 26/4/82- ALC4/2016 1Part y Namc: BENZO CHEM  i Meet  No/Dat c: 2/82-
Iヽ nl DUSTRI ES PRI VATE    I ALC4/2018

1              LヽIMl TED,          116. 05. 2018

i Case No. : 7/4/82‐ ALC4/2016

1HQ Fi l c
i : 01/82/050/00070/AN417/

I Part yNamc: J UBI LANT LI FE
SヽCI ENCES LIMI TED

i RLA Fl l c
i : 0, 2ν 0490046ν rkM l ″

i St at us:

: Approved

IMcet  No/Dat c: 2/82-
i ALC4/2018
116. 05. 2018

津ざ鼎α
TTγ i i i ヽ 1_……玉

140

、HQ Fi l e              RヽLA Fi l c             Li c No/Dat c: 0310803376
1: 01/82/050/00089/ハN117/   :ヽ 03/94/040/01057/AM16/   116. 03. 2016|: 01/82/050/00089/ハⅣl 17/   、: 03/94/040/01057/AM16/   110. Uj . Z010        1      、
l Deci si on: Commi t t cc consi dcrcd casc as pcr agcl l da and dcl i bcrat cd on t l l c i nat t cr i n t l l c prescncc of  t hcl

i t CCl ul i cal  expcl t s and i t  was dcci dcd t o rat i ″ t hC ad― hoc i nput  out put l l orms under para 4. 7 of  HBP as per

ldetuil* below or as applied by fim whichever is lower:

, St at us:

: Approved

141

I Deci si on: Commi t t cc consi dcred casc as pcr agcl l da and
i t CCl ul i cal  expcrt s and i t  was deci dcd t o rat l 取 t l l C ad―hoc i

l  del berat ed on t l l e mat t cr i n t l l c prcscnce of  t l l cI
i nput  out put  nornl s undcr para 4 7 of  HBI ) as pcri

, Mもさi ヽ 8' 5五 181夕慈う:    |も1l t i t i   l

RA mayt a pproprl (

F黒 `「`
L/4/8】ムLё ″ 】b“ 「 出 達冨

: Ⅲ
持∬

T ЫFE

I                ミ

鶴蕊: : 鳳赫鳥3‐ 1喘濡: 鳳: 1諦

Export product

4- CHLORO BENZALDEHYDE
OR PARA CHLORO
BENZALDEHYDE

2- ( 4- CHLOROPHENYL) - 1, 3-
Di OXOLANE

ETHYLENE GLYCOL

I RA may t ake appropnat e act i on as pert he deci si on of  Norms Commi t t ee

tails below or as applied by firrn whichever is lower:

Export product Exp.

Qt y.

SI . No lmport items Qty. Allowed kg

2-Chloro-6-TrichlorornethYl

Pyridine

l  kg 1 Alpha Picoline 0 658 kg

1,2,4-Trichlorobeuzene 0 220 kg

Fleptaue 0 253 kg

4 Stergene 0. 005 kg

Carbon 0. 005 kg

RA ake a iate action as per the decision of Norms Committee

Export product Exp
Qt y.

SI  No lmport items Qty. Allowed kg

2-Chloro-6-Trichloromethyl
Pyridine

l  kg Alpha Picoline 0 658 kg

2 1,2,4-Trichlorobenzene 0. 220 kg

Heptane 0. 253 kg

“ 1器龍1∬E瑞淵 聟憮認肌献∝m mt tmmm叩紹 」叫鞭
1

ハ

Exp.

Qt v.

SI . No lmport items Qty. Allowed kg

l  kg 0. 89 kg

0. 469 kg

3 TOLUENE 0. 18 kg

|
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4 Stergene 0 005 kg
に
υ Carbon 0 005 kg

jRA may take appropriate action as per the decision of Norms Committee

i Case No。 : 109/7/82‐ ALC4/2016 Part y Name: BEST VALUE
CI I EM PVT. LTD

i 雨肩
~~~~… ~~― ―ヽ―

I RLAFl i 」
~~~~~~

IЮ ν 8705υ 0028ν AM17 13″ 24Ю4υ 0033aAMl θ
I Deci si on: COnl nl i t t ee consi dercd casc as pcr agenda and dcl i berat ed on t he mat t er i n t hc prescnce of  t he

IMeet  No/Dat e: 2/82-
l ALC4/2018
: 16. 05. 2018

i St at us:

I Approved

おぶ鼎αⅢ 0041%91

力
付

technical experts and it was decided to ratily the ad

I The COmmi t t ec a1l owed t i l e above norms f or onc t i me basi s and no repeat l 10rmsi s anOwed
i  RA may t ake appropri at e act i On as pert he deci s10n of  Norms Commi t t ee

l Mcct  No/Dat c: 2/82‐

: ALC4/2018
11605. 2018
Lヽi c No/Dat e: 0310803468
2ヽ1. 03. 2016

,tffi

i Case No. : 36/4/82‐ ALC4/2016

|ビ

… … … … …

|: 01/82/050/00099/AM17/

I Part y Name: INDOFI L
i I NDUSTRI ES LTD.

RヽLA Fi l c
l : 03/94/040/01o56/AM16/

it,ii,,t'
rApproved

144

| IDetぶ話 i  bef I・ : : 五 おI t 3■ ふ: I Iぎ bFi t

1壼: 漱需おうた'
116. 052018 : ' 詰

螢: 蹂構: : I :

漱飩ざご轟満臨蔦漏
I Part yNai nc: AVA
i CHEMICALS PvT. LTD. ,
:

: RLA Fi l e
i : 03/94/040/01070/AM16/

IMect  No/Dat c: 2/82-
: ALC4/2018
116. 052018

l Li c. No/Dat e: 0310803526

iApproved 
i∵
|

¨
　

一
i St at u∬

nlcal experts and lt was dectded to ratily the ad-hoc input output norms under para 4.7 of HBp as pe
ils below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

SI . No lmport items Qty. Allowed kg

Aleol Salicylate(Cis-3-Hexenyl

Salicylate)
24000000
kg

1 Al coi  Sal i cyi at c Cl ■ l dc( Ci s- 3-
Hcxcl l yI  Sそ l l i cyl at c Cl ■ l dc)

150( ) 0 000 kg

Mothyl Salicylate 7600 000 kg

Decision : committee considered case as per agenda ;.4 d"lib;i.d 
"; 

th;;i;i;;h. pd;;;;ith.
technical experts and it was decided to ratily the ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
SI . No. lmport items Qty. Allowed kg

BUTYL ACRYLATE― CO―
METHYL METHACRYLATE
POLYMER( INDOFI L KM 323
B)
( COnt ai ng But yl  Acryl at e Export
66. 6+/ - 20/。 )

l  kg 1 BUTYL ACRYLATE As applied

2 METHYL
METHACRYLATE

As applied

23. 03. 2016
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1Deci si on: Commi t t ec consi dcred casc as pcr agcnda al l d dcl i bcrat cd on t hc l l l at t cr i l l  t l l c prcscncc of  t hc、
t ecl ■ l i cal  cxpc■ s and t t  was decdcd t o rdi t t  t hc ad― hOc hput  out put  norms as apphcd by t hc nHn undcri
l para 4. 7 of HBP.

I The conl l ni t t ee a1l owed t he above nornl s f or one t i nl e basi s and 1l o repeat  nori ns i s a1l oマ ved

i  RA may t ake appropri at e act i on as pert he deci J on of  Norms Commi t t ee

I Part y
INanl c: METROP01ッ I TAN
: EXl MCHEM PRI VATE
LヽTD.

|｀ J : き INo DI i 31夕 §う: ｀

｀

1盟
盤∵

I Fご鼎
α∞Ю脳7

i St atほ
t Approved

ヽヽ
RA conccmed may t akc t t rt her nccessal ‐ y act i on as pcr abovc dccお i on of  NC

| ・
t t r瓦磁商

「
1酬

能賛
螺

ぬk…
…
澄咄 曽

麓F

) GI ES LTD    l 16 05 2018

鶏醐: 淋観/劇″
……

1臨漱j : I i : 1↓ 嵩
｀
清譜策8: l l , : =|

剛1椰[ i 霧撒 i 難: L鰍
11朧悧 織 器為鷲鮒Ъt t Tヂ朧 器

nl 、vhi chevcr i s l owcr:

Export Product Qt y. SI  No lmport items Quantity allowed

ks

TETRA METHYL BI SPHENOL
F

l  kg
2,6 xylenol

0 986 kg

I RA悪死藻嘉面高高覇π要冨面雨再高蔦反: ξ saw act i on as pcr above dcci don ofNC

濫: 淵留醐82

1ヽ6052018

もI I I蔦 :

、Approved
ヽ

ζヽl l t i ま bt t t i t a
■ヽ1l d Re― i ndexed

: Dcci si o■ : Def t t rred f or wal l t  of  commel l t s of  TE

2‐ ALC4/2016 1Part y Namc: AMI
I PVT LTD

蹴需狐
“
養ジオ涯t i 3ち蕊:

Ｆ

一
I RLA Fi l e

Export Product Qt y. Sl . No hnport items Quant i t y
al l owcd
KQ

l n

CHROW10PHOR CHU MOI ST l  kg 1 J  ACID 0. 489 kЯ

2 ORTHO ANI SIDl NE 0. 293kg
3 3, 4 DIM ETHOXY

ANI LINE 0 339 kg

~渾蔦万』ぼう而411澄隅げ

experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as

ow or as applied by finn whichever is lower:

No/Dat c: 2/82-

l andRe―

i ndexed



: 01/82/050/00149/ANl 17/
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Fζ ジ
' 4ん

4レδ66o1/AMIデ ~ヨ
0面わbi ` I要迦 7鳳

|

Decision : Deferrerl for rvant of comntents of TE
|

i Case No. : 15/7/82‐ ALC4/

1HQ Fi l e
i : 01/82/050/00189/AM17/

2016: Part y Namc: SUPREET
i CHEMICALS PVT. LTD

I RLA Fi l e
l : 52/24/040/00006/AM17/

I St at l l s: Def f ered i

lDecision : Deferred for want of comments of TE

i Case No. : 175/10/82-
l ALC4/2016

1造: f冽留しν82-

1160, 2∝ 8

冊 ¨

“31靡滋蕊
…
蕩脇: : 滋温;

I Part yNamc: KLJ
I PLASTI CI ZERS LIMI TED : 辮

蔽メ
翠蕊喩甲｀

講M8嵩おb。

' ・
, ョ潤: : ; 慕

蔦i 卜I  F五 1騨
赫■「

↓I｀
‐
1総鸞轟Мj FT~

: D: t i せ
l bi : ё 3品薔i 188881: i à 拠 aぁζき古ξ

` ど

: Lも五百五五Iど 蒸ェFあHi さi どき
` i : i 3五

i : k` 五 も, NCN轟 i l : i 4, 慧う
i meCt i ng dat cd 24 10. 20 13 i t  was deci dcd tO rat i l i / t he ad_hOc i nput  Out put  nori ns under pam 4 7 of  HBP as
pcr dct ai l s bel ow Or as appl i ed by arm whi chcvcri s 10wcr:

: Deci si on: Def erred f or wal l t  of  commcl l t s Of  TE

Export product Exp.

Qt y.
SI . No. lmport items Qty. allowed

4′ 4D: AMINO
S∪ LPHANI LIDE( DASA) Acet ani l i de 0. 61l  kg

2.
Para Nitro Aniline 0. 605 kg

3. Caustic Soda Flakes 0. 482 kg
4. Soda Ash 0. 370 kg

: RA cOnccmcd may t akc hrt her neccssary act i On as pcr above dcci si On ofNC

154

湾

品 揃 /82- AL磁d: : 癬
諄辮

b5鎮ぃ、11: : : : |  
｀

RヽLAhだ  ｀
織 : 拠型蛮翌 ■ __湿 馳 υ∞

"ッ
Am夕  1冨 鼎

α0510_3輌
~「~`

1:       ~~~ ~~~~~̂― ^^′ ′      
「

υ ′ ′ ´ フ′ Vi V′ υ Vυ υ ノ′ ‐ ■V■ l υ ′      : υ ン. υ υ Zυ 10             :            |

: Deci sl on: COmmi t t ce cont t dcred casc as pcr agcnda and dcl i berat ed on l l c mat t er i n t hc presencc of t heヽ

|' 驚
甕: I i : : i : l

８２

　

　

　

一
〇〇

l andRe‐
i ndel ed

loate:zs.oz.zota I

Part y Namc: HEMA DYE
i CHEM PVT LTD.

Fi l c

: 03/94/040/00055/AM17/

: Deferred for want of comments of TE
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nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

S! . No. lmport items Qty. Allowed

2 CHLOROPYRIDNE l  kg 1
Alumino Silicate Catalyst

0. 019 kg

Ethyl Alcohol (Denatured) 2. 325 kg
Methanol 1. 41 kg

4 Caustic Soda 1. 40 kg

may take appropriate action as per the decision of Norms Committee

l Case No. : 146/10/82¨
I ALC4/2016

156 HQ F_1ざ｀` ｀`~ ~`  
ふEAl i l c ~~~ 

 `｀｀
|: 01慇2Ю5900492/油117 : Ю り24Ю4υ 0004″ /S117

: Deci si on: Def erred br wal l t  of  coi nmel l t s 9f  TE

i Case No. : 137/7/82-
I ALC4/2016

157常ル芋ドI「
~~~` ‐゙~~~ヽ ¨ヽ ――

I Part yNamc: PORUS
i LABORATORI ES PVT LTD

I Part yName: RELI ANCE
I INDUSTRI ES LTD

撚ぎ挽夕: 驚
漱事壺|

潔需bb“ 3608注
[ : : 講温

濫漱炒燒 ヨ驚忠驚壺
1ヽ6. 05. 2018    1

l l : i l i : : l l : : : |; i : : |: |~i ; : : i l i I I ;

' Deci si on: Def erred f or wal l l  of  commel l t s of  TE

i Case No. : 73/10/82‐       Pal t y Namci VDH CHEM
AヽLC4/2016           1TECH PVT. LTD

|ゝ全] ,1103/95/040/00763/AM16/

―…… ―――        Dct r
1皆:Iro.os.zoto lou,"'zs.oz.zot a

匡Ψ TTt tΨ I I躙写: 町
1器疏590041ν AN117 鶏ち刷: OЮ0089劇17 措ご%認α05103985611
1Deci si on: Col nmi t t cc conSi dCred casc as per agcl l da and i n t l l c prcscncc of  t hc t cchni cal  cxpcrt s i t  was
i dcci dcd t o rat i "t hC ad― hoc i nput  out put  norms undcr para 4 7 of  HBP as pcr dCt ai l s bcl ow or as appl i ed by

158' ・ rm whi ChCvcri s l owcr:

Export product Exp.

Qt y
Sl . No. lmport items Qt y. AI ! owed kg

MENTHONE l  kg 1 META― CRESOL
( M―CRESOL)

1. 43 kg

2 I SO PROPYL ALCOHOL
( I PA)         _

1 00 kg

rF,uyt.keuppropriateactionasperthedecisionofNormsCommittee l

Ｆ
Ｌ
Ｆ
Ｉ

滞驚】陽戸' 源
lStatus:Deffered

l andRe¨

i ndexed

い
一

 ヽ                    1

鶴 轟 篤
j t t」

1↓ 島

｀

1犠 舵 i j : i : : ; 鳳 1'
1

: Deci sl ol l : Def erred f or want  of  comnl el l t s of  TE

総需薔い面
1濡: tふ

i l : : : : i ' : i : l : l i : : l : : i : : : :
i Case No。 : 139/7/82-
l ALC4/2016

I Part yNanl c: GANGWAL St at us: Def f ercd i
al l d Re¨ i ndcxcd ii CHEMICALS( P) LTD.
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υ

И
付

お9既: : 1: : Li 鳥島 添λt t i l λ : l i j l ↓ 3
Deci si on: Def erred fOr wal l t  of  commcnt s Of  TE

「曲 禦磁  準儒 彙奮幣=

剛
l oi お    豪二A面8 :
卜01/82/050/00314/AM17/   1: o3/94/040/00148/AM17/

滞I孵
巌力:  

満忠辮
1嬬鸞よ

“
晟両

' B温
: 蔦鳳い̈ ¶

「
―
「
測
ｐｃｒ‐―

‐
―

162

I Dcci si ol l : Def crrcd R) r、 val l t  or col . 11l Cnt S Of・ I｀E

Export Product Qt y. Sl . No. Import items Quant i t y a110wcd
i n kg2 ETHYL HEXYL CḦ l  kg 1

2- ETHYL HEXANOL 0 690 kg

163
: HQ Fl l c             l RLA Fi l c
l i 01/82/050/00411/AM117/   : 31/83/040/00o14/AM17/

1Deci sl o■ : Dcf erred fOr wal l t  of  cOmnl el l t s Of  TE

i Case No。 : 65/10/82-
l ALC4/2016 [宵

Namα KORES cNH→

I Pal t y Nanl c: KAI RAV
CHEMOFARBE
I INDUSTRI ES IンTD.

: RLA Fi l c

I Part y Nal l l c: 0( l
i SPECI ALI TI ES PVT LTD

1翻Fり¬馘辮
奮織花よ・ i ёёるとi と」ョi [ ち : : 鳥t i l

: 一

掟壺脇鸞′赫j ダ

164, I I。「l i 3

一　
　
　
‐

　
　
　
　ヽ
　
　
　
　
一　
〇

、　
　
　
　
６５

|: 01/82/050/00381/AM17/   1: o3/94/040/Ooo30/AM17/

|  IDt t i : i bl i  l  bt f el i t l  f。「11111: Ft bi ■ t i l : ` l i t

菫1剰PI 證幽蓄貿t i I滞翼翌藷
|
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鰯卜潟轟薫
|

J
i caお Iヽ : 】

' 11/821ALё

4たdi 3 11品ジ`ふIと : MANAt i

l       l 温 wEⅦCALS

1671責0118             : 良 t A「 l i `

i : 01/82/050/00536/mvl 17/  1: 04/24/040/00270/AM16/

1  1Deci si ol l : Deた rred f or want  of  comment s of  TE
|

1霊激認た
j j ふ  …

難[漱At t・
  M品満5品決が お高品̈ |

漁面I    t t h僣  : 1) T氣鸞 1: Й 磁 ぁド
l Tl :

器温蕊島鳳赫 勁棚脚068/AM17 清調鼎αt tЮ
“ "ω

漁高轟嚇 TCOl nl l l i t t cと
｀
33面高凝蕗悪」I ξ t t「agcl l di  al l d del 高藻蔦蔽

“81面翼[漱鳳i ぶ訥憮酔∴柑∝h四mt t  Юm卸“∝“m47」H…
"r i

t|

Export Product Qt y. SI  No. lmport items Quantity allowed

kg

2 ETHYL HEXYL NI TRATE l  kg 1 2 ETHYL HEXANOL
0. 764 kg

I R' ごτ3五33藤薬面高高高扇石五要百互悪百証蕗TT蕗冠百豪嘉再ヲπt t π更嘉「藤
=百
百F百53ve dccl s10■ OfNC

 ヽ     :

i St at us: Def f ered i

ヨndRdndexedi

tヽ i 3: ヽ3b: i 3bう 166631恵ぬbもおI

: 10062016     Dヽat c: 1, i 97: 7♀ 11
ミ  i
 ヽ i p, Ci Si 9n: Def errc, 聟 I  Want  of col ■

nl ent s of  TE

鸞ヽ漱霊め腕・
｀
湘鷺1漁: 1

1∬棚309100ぁわ品 I` I I :

溜漱濤夕j ダ

l l aO, 2018

Iro.oo.zoto lDate:25.07.2018

i 、 、P, ■ , やI I Pl ' I I , 1l T Wl l l 191, Pサ l l , 11l Rf I I干

I Part yName: SUNSHI ELD
i CHEMICALS LTD.
:

潔¥認穏∬A i St at uま

1/｀

pproved

: Deferred for want of commeltts of TE

No。 : 47/10/82-
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賓星i f Ψ 9■塾聖■__洋2お∽∞"晨話,  お蕊霊18補
前壺麟

| 
… …

Decision : committee 
";;;id;;; "il;r p;;;s;a;;il;iil;;;t"d;;h;;i;il;; * th#;;;;i;h;

technical experts and it was decided to ratify the ad-hoc input output nonns under para 4.i of HBp as per
details below or as applied by firm whichever is lower:

[ ary act i On as per abOve dcci si On ofNC

Export Product Qt y Sl . No. Import items Quantity allowed
ke

META CHLOROPER
BENZOIC ACID

l  kg 1 META CHLORO
BENZOYL
CHLORIDE

1. 00 kg

2 TERTI AI t Y
BUTANOL

0. 50 kg

Export Product Qt y. SI  No Import items Quantity allowed
kgTETRA METHYL

BI SPHENOL― A
l  kg

2,6 xylenol
1 25 kg

群
脇 70/82-  

田
臨 鍵 ま

I ANT 
滞

漱 斎
力

｀

準
1濡

:            ヽ

おl 逃轟|: 鳳i ;  協魔鳳二j l 話 ;  1常鸞摘繭化
露週爵書撻欄 i t t i 報, 鸞需蘇事輛摯轟濡義|                                                            :

DANTUFF Z_38% 2 CHLORO
PYRIDINE
TUNGSTI C ACID
HYDROGEN
PEROXIDE
SODl UM
SULPHIDE
FLAKES
ZINC SuLPHATE

TAMOIン 851

lt":i;!l ; c;;iii;; l",.ia"i"J .;;'p;; ue.nau 
"iia 

a"riu"i"i"a-"" iri" *uit". in ;h";.;il;; ;iidl
173 jtechnical experts and it was decided to ratlg/ th; ad-hoc input output norms under puru +.Z"oi'HSp Ji il ijdetails below or as applied by finn whichever is lower: 

s'uvr Psrq r' 
i

i_i

i
i I I I I I t.^ | i

I l lElttAlvttsltiYl. l l l,,, I I !

IIntsrHrNol-n I I2.6xylenol Ir'z)r(g I i

jRA concerneo ,nuy a or of NE- 
I

警脇青万0/82」  1鐵贈壼1筆:  鍮熱
僣九:  1濡漁1‐

田既11源議↓″ …誡漁∴恩; 覇
…
圏喩炉l 10066174「

~……
1■   : :                  :

」

Export product Exp. ot y. Sl  No. Import items Qt y Al l owed kg
kg 0483

つ
４ 0. 023

0285

4 0538

0. 462
6 HEXANE 0. 723

Not recommended

as chemicalname is
not giver.r
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1    : RAも 81̀ も l i tど芸i I , 1l ke i l i l l もI I ` t 8ζ ζ: i ジ : t t i 3五 五ζpCrabovedeci si onofNC                           i

D..il;";C;;iii;; ;;sidered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4-7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp
Qt v.

Sl . No lmport items Qty. Allowed

Alpha Picoline l  kg 1
Denatured Ethyl Alcohol

3. 90 kg

2 Arnrnonia o. 90 kg

Alumino Silicate CatalYst 0 004 kg

RA ,ry t.l* ,ppropriate action as per the decision of Norms Committee

Mヽ8よ 3`' 5品 : 夕虚:

AヽLC4/2018
116. 05. 2018

l Li c. No/Dat ei 0910063816
122062016

i st at us:

I Approved

the presence of the

178

*t.irii r Comrnittee co,rsiae."d case as per agenda and deliberated on the matter ln the presen

:hnical experts and it was decided to ratity the ad-hoc input output nonns under para 4'7 of HBP as per

tails below or as applied by firm whichever is lower:

Export product Exp.
Ot v.

Sl . No lmport items Qt y. Al l owed i n
kg

PI ROCTONE OLAMl NE OR
VI PI ROX

l  kg 1 3, 3- DI  METHYL
ACRYLI C ACID

0. 919

つ I SONONANOYL
CHLORIDE OR 3, 5, 5-
TRl METHYL
HAXANYL CHLORIDE

1. 30

HYDROXYLAMINE
HYDRO CHLORIDE

0. 73

4 METHANOL 100

~議
濡

揃 6両雨 決

滞 郷

蔽 ダ

連露棚指どTLFE簿き淵腎ほν泌
116. 05. 2018

幾ち刷: OЮ001 νAN417
: Deferred for lvant of conrrnents of TE

No. : 83/16/82- ALC4ノ 2016 Namci VI VI IⅥ ED LABS



5 DI  CHLORO METHANI E
( MDC)

050

6 ETHYLENE DI
CHLpRIDE( EDC)

100

7 TOLUENE 0. 25
8 HYDRO QUINONE Not shown in

process
RA may take appropriate action as the decision of Norrns

49

pe Committee

he deci si On of  Norms COmmi t t ee

1濡為edl
ド

… …

179

Dcci si on :  cOnl nl i t t ee consi dcrcd case as pcr carl i cr dcci si On t akcn by NC i n i t s 9/82 mcct i ng dat cd
25. 09. 2013 and i n t hc prcsence of  t hc t cchni cal  cxpert s, i t、 vas dcci dcd tO rat i f ■ 7t hc ad_hOc i nput  out put
norms under para 4. 7 of I I BP as pcr dct ai l s bc10、 v Or as appl i ed by f l rm whi chcver i s 10wcr:

Export product Exp.

Qt y
SI  No lmport items Qt y. AI l owed

DTBHBA or3, 5‐ DTBHBA l  kg 1 2,6 DiTert Butyl Phenol 3. 280 kg
つ
一 P-Fomaldehyde 0. 716 kg

Hexane 1. 841 kg
lay raKe appropriate action as per

I Part yName: PERFECT
, VI TAMINS PVT. LTD 控: 淵留ほν82

116. 052018

i St at us:

I Approved

1姉
|: 0 1/812/ (〕 :ヽ 03/95/040/00255/AM17/ 翻耐 闘

「汗
180

Decision , conri"itt.. ;;;;il;;J "il ;;"p.; ;s.r;;;;;.iiu.*i.a 
", 

rh;;it* i;iil" pi".."n.. ortteclrnical experts and it was decided to raiify the ad-hoc input output nonns under para 4.7 of HBp as pdetails below or as appliecl by firm whicltever is lower:

Export product Exp.

Qt y.

SI  No lmport items Qty. Allowed kg

SOYA LECI THIN POwDER l  kg SOYA LIQuID
LECI THIN

1. 2 kg

2 ACETONE 0 69 kg

: 01/82/050/00550/AM17/

RA mayね ke apprO"試 e面 0

‐

―

ヽ
―

ヽ
… … … …

…
             1

ｔｈｅ
四

~~:霊
璃Wi 滋

」~` 輌曲 : 島雷i

181: 19: : ; : : : サ

: : : ; : , 11i l ; ;      : : : : j l , : ; : : |: i 11

1さ
` ふ

品「 腱腱i l きa f ol . : も高品島i t t i i t      ~`   一~` ‐ ‐   : _、 、 _ヽ 1

No。 : 86/10/82- ALC4/2016 1Part yNamc: J uBI LANT LI FE IMcct  No/Dat c: 2/82-
i SCI ENCES LIMI TED      I ALC4/2018
| 116. 05. 2018

, St at l i s:     |

: Approved i

No。 : 61/16/82- ALC4/2016ヽ Part y Namc: VI VIMED LABS
I LIMI TED

No/Dat c: 2/82‐

No。 : 16/11/82- ALC4/2016
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器虚篤j : i 鬼 J 鳥|,  I協鯛, I l l i ' 1話 ;  済評」R予毬品。恵。ウbi
l Dcci si om: Commi t t ce consi dcrcd case as pcr agcl l da and dcl i bcrat cd on t l l c mat t cr i n t hc prcscncc of  t he
i t CCl l l l i Cal  expcrt s and i  was deci dcd t o rat i t t  t hC ad― hoc hput  out put  norms undcr para 4. 7 of  HBP as pcr

l dCt ai l Sbel oworasappl i cdbyi rmwhi chcveri sl owcr

洋 お Nふi 181も Ё LANT LI FE
I SCI ENCES LIMI TED

IMect  No/Dat c: 2/82-
l ALC4/2018
116052018
: Li c No/Dat c: 0510398971
104. 072016

I st at us:

: Approved

: RLA Fi l c
Юヽ523Ю4υ 00173/AN117

:  Conl mi t t cc consi dcred casc as pcr agcnda and
experts and it was decided to ratity the ad-hoc

applied by tirm whichever is lower:

'Dccision 
: Del'errcd lor cotnnteltts of 't'E

I diiil;i;J ;ii iii; n ott". in the p.ese.ce of the

irrput otttput norms under para 4.7 of I{BP as per

「`‐
11∬ぶ両i 1/82: …

………
1壺壽ざ: 1蕊漁曲|よ1:

| , LC4/2016      PvT. り Pィ
184再

i O` Fi l e    `          l RLA Fi l c
:ヽ 01/82/050/00548/AM17/  1: 03/95/040/00277/AM17/

一
・
　

　

　

¨
０
　
　
一

一動　　一螂　一

―~` ｀ミ    …  ｀~~` … ‐ ヽ

おt at uS: Def f ered i
l and Rc¨ i ndexed:
l          l

薇激[嗅t悦11

|

■`
1…

… … …

|

: I  I I : コ

Export product Exp
Qt v.

SI . No lmport items Qty. Allowed

2 CHLOROPYRIDNE l  kg 1
Alumino Silicate Catalyst

0. 019 kg

2 Ethyl Alcohol (Denatured) 2 325 kg

3 Methanol 1. 41 kg

4 Caustic Soda 1. 40 kg

RA may take appropriate action as per the decision of Norms committee

ls below or as l  r l l l

Export product Exp.

Qt y
SI  No lmport items Qty. Allowed

Gamma Picoline l  kg
Denatured Ethyl Alcohol

1. 60 kg

Amn.ronia 0. 40 kg

Catalyst (CP7l9l) o002 kg

RA may t ake appr3pnat e act i on as pert he deci s10n of  Norms Commi t t ee

Export Product Qt y. Sl . No. hnport items Quantity
allowed
Krr

TMBPA POWDER l  kg 1 2, 6 XYLENOL 1. 25

2 0. 100



Ｅ
υ

[

咄聴 , 純t辮静「 1覇鼻r碗・ 1濡濡
|

MERCAPTOPROPIONIC
ACID/3-MPA
TOLUENE 0462

「
…………` ‐ ~` ｀ ‐ ―ヽ  ―      ―‐¨ ヽヽヽ …ヽヽヽ ―― …ヽヽヽヽヽ

I Case No。 : 13/11/82-
I ALC4/2016
1

1鴨 : ξ l i l i l i : : 晨↓|,   キ: 漱青bbi δ t t b̀ ёね
1

Ⅲ: 滞葬ご猟デ
~`

諄: 濡

WY協細ロ ロ佃υ∞∝鳳|;  1常需輛赫れす驚[嗅1鳳1
¨

´        … …… … ~… ;       l   γ … ` υ

1        ________…
… … … …… ^‐ … … … … ―

― … … … … 鳳                                 |

188

i Case No. : 82/10/82-
l ALC4/2016

1HQ Fi l e
l : 01/82/050/00428/AM17/
i-*- *'*----*..---'

iDecision : Deferred for comments of TE

i Part y Nal nc: DEEPAK
INOVOCHEM
I TECHNOLOGI ES LTD
i RLA Fi l e
131慇3Ю40Юoo41/AN11 7

「9

:                    、SPECI ALTI ES LTD

り01o品    : =A鵡
|: 01/82/050/00552/AN417/    1: o3/95/040/00262/AM17/

~  ‐孵面
|

I I機、1111l l l 賓眼ユ; : 蕊ぶ

iRA may take appropriate action as per the decision of Norms cornritteu

i Case No. : 18/11/82‐ ALC4/2016 1Part y Namc: RESONANCE IMcct  No/Dat c: 2/82-
: ALC4/2018
116. 05. 2018

1wmα ∞ЮЮ“∝

I St at us:

: Approved

l nど ときi i ももあl cd 8A i l l c品五i i 3「 i l  t l 18ぉ 18: も l tき 。f i l l ci

Export product Exp.

Qt y.
SI  No. lmport items Qt y. AI l owed

2 CHLOROPYRIDNE l  kg 1
Alumino Silicate Catalyst

0 019 kg

2 Ethyl Alcohol (Denatured) 2. 325 kg
3 Methanol 1 41 kg
4 Caustic Soda 1. 40 kg

い 品 耐 薇ふAt a/2016Ⅲ ● M品 1む量i FE両
殴 : 漱

勧 ダ
 1濡 潔 :|                   SヽCI ENCES LIMI T:

 ヽ              ヽ

l o品   通At t    l l 鷺; : l ょふ03991361・
: : 01/82/050/00600/AM17/   1: o5/23/040/00147/AM17/   1ヽ9. 07. 2016       1

1熙1繊精翼櫛飾茸夢協喩恵漱奮1需尋濡濡

l l l 111: ` I : ё 61i i t t l t i き8もし五ξi agi 8: ` : ξ さ: : ぉき|: L8ha五

: The committee noted that the case has already been approved in NC meeting N;. i7/g, d"t.d
17. It is decided to withdraw the from online agenda
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卜eCl ul i Cal  cxpert s and l  was decmcd t o rad取 t he ad― hOC mput  omput  nOrms under para 4 7 of HBP as peri

l det ai l Sbel owOr as appl i cdby i rm whi chcvcr i s l owcr:                      !:                                                                 ヽ

Iヽ   Exp (〕
rt  pr( ) ( l uct                                        l   Exp.      l   sl ・ N ( ) .       |  l mF) ( ) rt  i t ems                             l   Qt y.  AI I ( ) vved kg      l  :Export product Exp.

Qt y.
Sl . No. lmport items Qty. Allowed kg

ALPHA PI COLINIC ACID l  kg 2 CYANOPYRIDINE 1. 34 kg

RA may take appropriate action as per the decision of Norms Committee

Part y Nal nc: KLJ
PLASTI CI ZERS LIM I TED

I RLA Fl l e
i : 05/23/040/00195/プ 虹レ117/

i Deci si on: Def errecl  f or col l l mcl l t s of  TE

i Case No. : 34/16/82-
l ALC4/2016
|

洋濡湮「
高温5 LABS IMcctNo/Dat c: 2/82-

l ALC4/2018
116. 052018

i St at us:

シヽpprOVed

I HQ Fi l e              l RLA Fi l c
t : 01/82/050/00851/ハⅣl 17/   1: 09/24/040/00199/AM17/

i CaseNo. : 25/11/82‐
ALC4/2016 1Part yNamc: STERLl NG

I                    : AUXI LI ARI ES PVT LTD
ミ                      、

I HQ Fi ぼ
… … ｀~` ~… … … ヽヽ - l RLAFl l c｀  ¨ ‐ ~~~~

|: 01/82/050/00559か 詢117/    1: 03/95/040/00180/AM 17/

i Li c. No/Dat c: 0910063950
12007. 2016

ncc Of t hcl
l BP as pcr、

, St at us:

: Approved

192

i RA concemcd mayt akc i “ hcr nccessary act i on as pcr abovc dcci J on ofNC

ヽ

IMcct  No/Dat c: 2/82-
I ALC4/2018
11605. 2018

L`i c No/Dat c: 0310806477
: 21. 07. 2016

193

Decision : Committee considered case as per agenda and deliberated on the matter ir.r the preset

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of H

details below or as applied by firm whichever is lower:

Export product Exp
Ot v

Sl . No ln.rport iterns Qty. Allowed in kg

TINOSORB S/Vi Vi TRI AZ S 1亀 1 TOLUENE 2. 80
つ
ん ACTi VATED CARBON 0100

ETHYLENE Dl
CHLORIDE

195

4 RESORCINOL 120
5 2- ETHYL HEXYL

BROMIDE
154

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifo the ad-hoc input output nonns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt v.

SI  No lmport items Qty. Allowed kg

STERO AEEA( M) ( Ami no Et hyl
Et l l anol  ami nc)

l  kg 1 AR/11NO ETHYL
ETHANOL AMINE

0. 98 kg

STER PEG 400( Pol yet hyl ene
l  kg 1 I ) I ETHYLENE GLYCOL 0 261 kg

2 ETHYLENE OXIDE 0. 758 kg

1/82/050/00608/A■ /117/

Mヽcct  No/Dat e: 2/82-     i St at us: Def f cred
: ALC4/2018 ;and Re-indexed

I Dat e: 25. 07. 2018
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RA may take appropriate action as per the decision of Norms Committee

滞飾
蔽: : 儒辮

1嬬需崩朧蔽誌ヨ温: 」ぶf: : 03/95/040/00116/AM17/

I Deci sl on: Conl nl i t t ee consi dered t l l e casc as per agenda
l perSOnal  heari ng t o cxpl al i l  t hei r casc.

一
　

Ｄ
　
　
一

一駒‐Ａｕｘ　」‐ＲＬＡ
and it was decided to call for the firm for

警鰈滋 響無響ぃ1翻ド隷̂
響儒

^_ヽ 二J :                     .り6、9庶鳳l ζ 鳥i ;  協ζt t j t t I話 ; ｀ 1粛 |

) /Dat c: 0310806532 1Dcf er
、 、、   _            ヽ     、          2016       、Dat c: 25. 07. 2018

■
ヽ

Export product Exp. Qt y. Sl . No. Import items Qt y a1l owed
i n kg

1

STERO MDEA (PIP) (Blends of
Piperazine & Merhyl Di
Ethanol Amine) 150000 0oo

1 MONOMETHYL
ETHANOL AMINE

498000

つ
‘ ETHYLENE

OXIDE
29, 250

PI PERAZl NE 680/。 As applied

~~`
           |レ “

V` ι υ . V′ . 4υ ■ 0

l Deci si 011: commi t t ee col l si dered t hc case as per agel l da al l d i t  was deci ded tO can f or t l l e Arm f or
i perSOnal  heari l l g t o Oxpl al l l  t hei r case.

醤∬駐蹂施I : 1

bさt i : i ` I I j さ f el i t i お I [ ` ht t t i i l : ` i i t
獄評」辟面由赫泳[ : : 脇ふ

i Case No. : 71/11/82-
: ALC4/2016 響ヌ硫藪面

1翻ド滋 Status:Deffered
and Re-indexed

I RLA Fi l e|ヽ而
「

蘭ヽ読藻職百δ■83_54"嘉

「

~… …

No。 : 26/11/82-

0,, i c",iii"iit.. ."r.iJ.i"; ;;;; ;; p;. ;;";,;; 
"ra-J"iiu"i"t"J ", 

tri" lnarrer in tr,e piesence or
:al experts and it was decided to ratify the ad-hoc input output nonns under para4.7 of HBp as
below or as applied by firm whichever is lower:

take appropriate action as per the decision of Norms committee.

さ里
c: ARCHI EXIM  IMCetNo/Dl l ま夕慧ダ

1錯″鶴f
I RLA Fi l c
i : 08/24/040/00150/AM17/



|: 01/82/050/00605/AM17/

54

: 08/24/040/00151/AM17/ 2ヽ5072016 I Dat c: 25072018―

・
I Dcci sl o■ : Def t・ rred f or commcl l t s of  TE

i Casc No. : 32/11/82-
l ALC4/2016

199 1HQ Fl l e
l Ю l お 2Ю5υ 00566/AM17

~ l ё
l ζ 港

200

Pal t y Nal nc: STERLl NG
i AUXI LI ARI ES PVT LTD

RヽLA Fi l e
l : 03/95/040/00290/AM17/

1滲

2/82‐
~

|; : i l ) 」RIざ
b」 10806544

IMcct  No/Dat c: 2/82-
i ALC4/2018
116. 05. 2018

Lヽi c. No/Dat e: 0310806748
pl . 082016

I St at us: Def f ered

t andl Re_i ndexed

i Det r
i Dat c: 2507. 2018

for the firm for

i 濡濡 :

:         ヽ

1…

…

1

I Dcci si ol l : Commi t t cc col l si dered t l l c cas as per agcl l d al l d i t  was deci ded t o cal l

"erSOnd heanng t o exメ

五n t hdr case.

No. : 290/4/82‐ ALC4/2017 1Part yNanl c: SI  GROUP INDl A
: LIⅣ l l TED
t

講師H紺寝T継墾簿絲瓦競∬榊紺i 鮮l 難捕曇
Export product Exp

Qt y
SI . No lmport items Qty. Allowed kg

3, 3, 5- TRIMETHYL
CYCLOHEXANONE

l  kg ACETONE 1 536 kg

committee allowed the above norms for one tirne basis and no repeat norms is allowedt Thc commi t t cc al l owed t l l e above norms f or one● me basお and no rcpcat  norms l s a1l owcα          l
l RA may t ake appropnat e act l on as pert he deci sl on of  Norms Commnt ee                 l

で1きさ鳥I i i 】 , 11ん

' 」

   |: : し 1`11よё
=6bム

1器龍1: 胤鶴1』常聟憮認肌営∝h四側りm mmt t d∝μm 47」 HBPお
"r i

l   「rT_. r=「 …̈1¨
===¨

¨̈̈‐̈「̈̈̈̈‐…
1¨
¨̈

1‐
‐‐̈¨̈̈‐‐̈¨̈̈‐‐……………………‐̈¨̈‐‐‐…

1¨ =F: 111¨
………¬「̈モ「T=て1, I ¨

‐̈
r… 111177ァ「「F三二「] TT: F¨

¨̈‐̈¨̈̈̈‐̈¨̈‐‐‐‐̈「‐7ミ「「5「

‐̈¨̈̈̈‐…̈̈
11

31. No Export product Exp
Qt y.

Sl . No Import items Qty.

allowed in

kg

1

CALCIUM LACTATE
GLUCONATE l  kg

1 CALCIUM
GLUCONATE― ORAL
GRADE

0. 686

2. CALCIUM
CARBONATE

0. 310

LACTI C ACID― ANY
GRADE

0. 560

2 FERROUS LACTATE l  kg
1 LACTI C ACID― ANY

GRADE
1. 028

3 MACNESIUM LACTATE 1亀 1 LACTI C ACID― ANY
GRADE

1. 19

Fi l e
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202

~郡
獅 げ ~ド

需 誡 花
~`

1脚
漸ド

ド 著
…

澪9島: : : 力 : : : : 1詰 ;  1協魔j : : 鳥 l 鳥i ,漁麟菫1嚢 1靱鏑¶ …
■五百del l ぶじLt cd gl  t l l c温 : i ぼ猛l l l e品轟高 Fヽt l l e
hoc i nput  out put  norms under oara 4. 7 of  HBP as nertslrtrrru'1r Exlrerts ano lt was oeclded to ratlty the ad-hoc input output norms under para 4.7 of HBp as per

details below or as applied by firm rvhichever is lower:

4 ZINC LACTATE
l  kg

1 LACTI C ACID― ANY
GRADE

0. 990

MAGNESI LIM LACTATE
GLUCONATE l  kg

1 LACTI C ACID― ANY
GRADE

0. 390

つ
４ GLUCONO DELTA

LACTONE
0. 766

6 CALCIUM LACTATE l  kg 1 LACTI C ACID― ANY
GRADE

095

つ CALCIUM
CARBONATE

049

A may take appropriate action as per the decisio'of Norms committee.

allowed

0. 010 kg

0. 070 kg

A concemed ma take firrther necessa action as above decision o1'NC

allorved

0. 83 kg

0. 70
concerned take further necessa action as above decision of NC

|｀ 踏濡ヤじ恵が
｀‐

F欝; 濡曹漑i          l
節439膨λ温3漱漱; … 1協庶蕊I

, ■       1   1

: 漱 11蕊 鳳 l r素 圭 蕊 減 : 島∬I語 ぶ I蔦 ま`温 : 温…
総 温爵高 温 |

PfHBPasp∝ ddt t s bdOw Or as apメ たd by Anu価ふ : 籠Rξ 糠諾 1°

C hp・ °u". nOms und∝ pt t a471

KEYDIME―AKD
Al kyl  Ket cne Di l ner

Solbond SBC 40S

Cationic Potato Starch

Tri Ethyl Phosphono Acetate Tri Ethyl Phosphite

Ethyl Chloro Acetate

: committee considered_case as per agenda and delibeiaid ;th";;ii.#ilp.";;;"f tr"
experts and it was decided to ratify the adJroc input output norms under oara4.j of HRp aq ne"rarlry rne ad-hoc lnput output norms under para 4.7 of HBp as

as applied by firm whichever is lower:

No. : 50/13/82¨ Name: DELTA ０
４

つ
４
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conccrncd may t ake f l l rt hcr ncccssary aCt i on as pcr abovc deci si on of  NC

＝―‐トーＩＬＭ
一

Export Product Qt y SI  No lmport items Quantity allowed

Ke

PURE CINEOLE kg EUCALYPTOL
OI L

1. 05 kg

~1蘭
蒟薔恥溝扇聯 濁Iピ I PaIかち温よi もBI LANi 五両 …`

IMもも高 b品う蔑」`~

|     ド

α ENC∬ Ы M‐ D I悧
獄 f

1器晶児5餅0064α AM17 鵬た男i OЮ0239AN117

205

: Li c. No/Dat c: 0510399442
, 11082016

: Deci si on: Conl l ni t t ce consi dered casc as per agcnda and del i bcrat ed on t hc
ided to ratify the ad-hoq itechnical experts and it was decided to ratlty the ad-hoq lnput output norms u

details below or as applied by firm whichever is lower:

Export product Exp
Qt y

Si . No. lmport items Qt y. Al l owed

Pyridine 98% Min l  kg
Alurnino Silicate CatalYst

0. 019 kg

Ethyl Alcohol (Denqlqred). 2. 294 kg

Propionaldehyde 0 073 kR

4 Metlmnol 1. 41 kg

nn rnay take appropriate action as per the decision of Norms Committee

‐

一

|

劇

|

applied by firm whichever is lowerls below or as ml  w

Export product Exp.
Ot y.

SI  No Irnl'lort itcnts Qt y. Al l owcd i n
kg

PI ROCTONE OLAMINE OR
VI PI ROX

l  kg 1 3, 3‐ DI  METHYL
ACRYLI C ACID

0. 919

I SONONANOYL
CHLORIDE OR 3, 5, 5‐
TRIMETHYL
HAXANYL CHLORIDE

1. 30

3 HYDROXYLAMINE
HYDRO CHLORIDE

073

4 METHANOL 1. 00

DICHLORO METHANE
( MDC)

0. 50

6 ETHYLENE DI
CHLORIDE( EDC)

1. 00

7 TOLUENE 025

HYDRO QUINONE
Not shown in
process

t"uy tut" uppropriate action as per the decision o1'Nonns Committee

∵

ド

N・茄 磁 範 ё赫 商

満
濡

よON血Ёbi t t ζ

 l l 鐵卵

は力 :  1癬
漁 :

1鵠脱 ふ i : : 」鳥 I  I驚 分濡
j : : : l i    流 静`b詰 6。あ6̀ 4“ 01

劇 17 , 16o&2016    ヽ

も高品I｀I高品 i 品 温面 諄灘温 高き
｀
ェ「 : L8品

｀
証 蔦鳥群品 ふ善薦

｀
ふ温ど I i l l e p高お8。 f  t l l c‐

卜
eCⅢ に

, ´
expe・S and, wl S t t CdCt 91里

121■ 11- h°
C hp耐 Ou"帆 norms under para 4 7 of  HBP as per

206
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Mcet  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

田脱蒜語鳳蔦
…

|ビi ` : ヽ3751僣 i bl i bi 」 慧334
P9082016

Deci si on: i n t he! i ght  of  earl i er deci si on t aken by NC i n i t s 12/80 meet i ng dat ed 19. 09. 2013′ i t  was deci d(
t o raJ f y norms under Para 4. 7 of  HBP vl  as per det al l s g市 en bel ow or as app! i ed by t he nrm′ whi chever
l ess:

ExpOrt  Product

LEUCOVORIN CALCIUM FORINJ ECTION 50 MG/VI AL, 100 MG/VI AL, 200 MG/VI AL and 350
MG/VI AL

S. NO. lmport ltems For export of L No. Tablets
(Quantity in mg)

50MG/
VI AL

100MG/
VI AL

200MG/
VI AL

350MG/
VI AL

LEUCOvoRIN CALCIUM 55.65 mg 1,!0.74 mg 220.96 mg 386. 80 mg

2 VI ALS( EMPTY GLASS
BOTTLES/VI AL)
( GENERAL NOTE FOR
CHEMICAL&ALLI ED
PRODUCTS POINT NO. 5) Relevant. As per packing policy

3 RUBBER STOPPER
GENERAL NOTE FOR
CHEMICAL&ALLI ED
PRODUCTS PpINT NO. 5)

RA may take appropriate action as per the decision of Norms Committee.

: 鶯
脇青力j j ダ

  熱槃集: ゴ:
1辮λ淋島I諾 ) ｀ 洩濡鳥∴鳳
1■       1   :

Decision : con.rmittee co,sidered case as p;; ;;"ilr ;;d a;lib;;;;;J ;" ;ir; ,ii;ii;i t" irr" pr"*.". 
"i 

trr"teclrnical experts and it was decided to ratify tlie ad-hoc input output norms under para 4.7 of HBp as per
details below or as applied by firm whichevei is lower:

Export Product

CARBOSOL TH( C_TH)
( I SOPROPYL ETHER)

RA concerned may take further n"."r.

No. : 9/10/82- ALC4/2017 Namei CADI LA
LTD

Q Fi l c            i RLA Fi l e       ~`
1/8705υ 0076, AM17 1Юン9, o4900437AM17

No. : 137/13/82‐ Name:NAVIN No/Dat c: 2/82‐

irNrnRNauoNAL
I LIMI TED

Qt y. SI  No Irnport items

Ｑｕａｎｔｉｔｙ̈ＭＴDⅡSOPROPYL
ETHER

l MT
1. 1l  MT

:I)eferred for comments of TE

los.oo.zor o

Re-indexed
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i Case No. : 186/17/82- Part y Namc: SALI CYl . ATES
i &CHEMICALS PRI VATE 躙

ぼぼ
岬叩I ALC4/2016

: LINl l TED
210踊

9島月: : 111; I ↓ ∴; … 1蔦分: l 乳λ: : : i 鳥∴ 諸ヽ蕊」需ともう166ai bbB: [ちょ: ちよ:

I Deci sl on: Def erred f or commel l t s of  TE

i Deci si o■ : Commi t t cc consi dered casc as per agcnda and dcl i bcrat cd on t hc mat t cr i n t l l e prcscnce of  t hc

狙1蹴乱1∬湾瑞』常聟棚認肌獄∝Ⅲ・m四∞m釧
“
∝pt  t」 H辟 器Ⅳ

I I ary act i on as pcr abovc deci sl on ofNC

Export Product Qt y. Sl  No. lnrport itenrs Quant i t y
al l o、ved
Kg/kg

OCTYL
SALI CYLATE

kg 1 METHYLE
SALI CYLATE 058

つ 2- ETHYL HEXANOL 0. 55

貯淵̈  汗柵器」「
H

飢2田鸞 : 蔦丁
…
剛温蕊駄】;

1脚
珈~ St at uま Def f ered

i al l d Re― i ndexed

~1濡
嬬ぎ薇蒟山蘊

B寛ち5Ю7矧 8

I Deci si ol l : Deた rred f or comment s of ′「 E

｀
い 満ヽ 疏 〕二

｀ ‐
満 端 をi bi A二  Ⅲ : 漱

品 ダ
…

ヨ
温 1｀

1AヽI ′ r4/2016            CヽALCIUM PRI VATE      : AL(
I L∽

狙 6   
ョ柵 野

PⅢVATE : 器
器   |"Ю

t t d i

l 惚胤l 蕊霧鳳ふ
‐

輩濡鳥鳳鳳|;  汗蕊鸞諦M面' I  
‐

|

2141D[ふま31: ё 8五i 高品883五 : 轟品とあきもよζ38: 古LもAお 五五古dc138: : : きど8118■ 古i おl  i  t l l c, さζき■88Ft l l ci

l 器乱1: 高: 鶴1』常聟憮認 1l l 輩
・∝血四側り饉mmt t d釘 “

m47ごH疇
"r i' cr i                                                        l

ミ                                                            |

|     |  |: : : : : : : : : |: : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : I I : : : : : : : : : : |: : : : : : : : : : : |: : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : : |: : : l : : : : : : : : : : : : l l

Sl . No. Export product Exp
Qt y

SI  No. Import items Qtv.

allowed in

ハ

|

|

冨濡i 吾憎; 静
…
1曰鮮遷「

~~|: 濡
蔦
｀
1

Iro.os.zors

清∬鼎α
"Ю

0640"|

No. : 99/16/82‐ Nanre:HPL

: KNOWN Hl GH POLYMER 1麟T2
Re-indexed

蕊 ;
: Del'erred for comlneltts of Tll
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kg
1

CALCIUM LACTATE
GLUCONATE l  kg

1 CALCIUM
GLUCONATE― ORAL
GRADE

0. 686

０
４ CALCIUM

CARBONATE
0. 310

LACTI C ACID― ANY
GRADE

0560

つ FERROUS LACTATE
l  kg

l LACTI C ACID― ANY
GRADE

1. 028

MAGNESIUM LACTATE
l  kg

1 LACTI C ACID― ANY
GRADE

119

4 ZINC LACTATE
l  kg

1 LACTI C ACID― ANY
GRADE

0990

5 MAGNESIUM LACTATE
GLUCONATE l  l cg

1 LACTI C ACID― ANY
GRADE

0. 390

2 GLUCONO DELTA
LACTONE

0. 766

6 CALCIUM LACTATE l  kg 1 LACTI C ACID― ANY
GRADE

0. 95

，
一 CALCIUM

CARBONATE
0. 49

A rnay take appropriate action as per the decision of Norms committee.

Mcet  No/Dat c: 2/82-
ALC4/2018
16. 05. 2018

Sili*D.ii;;J
and Re-indexed

i Casc No。 : 168/20/82-
AヽLC4/2016

Part y Namc: TATVA
I CHINTAN PHARMA CHEM
i PVT LTD

i---*----'-'

rStatus:

iApproved

i

216

I HQFl i ざ
~……  …

1: 01/82/050/01345/AM17/

appropriate

i RLA Fi l e
: : 34/24/040/Oo172/AM17/ 1総癬赫満ガ

「

r as per the decision of Norms Committee

2ヽ171case No. : l oO/13/82¨ Part y Nal l l c: K

Deci si on: COnl nl i t t cc consi dercd casc as pcr agcnda and i n l i ght  of  earl i cr dcci s10n t akcn by NC i n i t s 4/82
l l l CCt i ng dat cd o3. 07 2014 i n t hc prescncc Of t he t cchni cal  expcrt s and i t、

vas dcci dcd tO rat i f y t hc ad‐ hocl nput  Out put  nornl s undcr para 4. 7 of I I BP as pcr dct ai l s bc10w Or as appl i ed by i rm whi chcveri s l owcr:

Export product Exp
Qt y.

SI  No. lmport items Qty. Allowed kg

TCPC― CAT- 18( METHYL
TRIOCTYL AMMONIUM
CHLORIDE)
METHYL TRI ( C- 8, C_l o)
ALKYL AMMoNI LIM
CHLORIDE CAS No 63393- 96- 4
ASSAY 88- 920/。

l  kg 1 ALAMINE336 0R TRI―
OCTYI _/DECYL AMINE
TRI ( C_8, C- l o) ALKYL
AMINE

0. 845 kg

RA may take appropriate action

―
―

‐ … ‐    |
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I PVT LTD
ヽ

難λt t i 90052シAM17 匿蹴写饗≡棗
lat-c+lzors
I

11 
6.05.201 8 卜間淋満

Decision : Deferred lor comnreltts of 'Ill

: Mさまヽ 静5: 1もう
' §

ダ
AヽLC4/2018
、16052018
: t i t i ヽ 8' b五お|う016bうちうと

'海3. 09. 2016

1' 111: : 11111: : :

i bき島[       :
い試α2, 0■ 20181

i Case No. : 195/17/82-

' ALC4/2016 岬 靡 品1脚
詢
l 浮灘: i

|

1撫億鶯i 鳳懃奮霊乱
1棚F乱1篤l : 鶴I』常需棚11器 l l 献

∝i

lJ"riu"i"t"a ;; iil;i;iliii" d;;;;;"r th"

input output norms under pata 4.7 of HBP as per

|ぶ需働
“

64184

220

n as Per above decisior-r of NC

――
劃

‐
1高 t e Nじ: : 3カ17/8】 : …

 ~~l Part y7薇
: 品kや AROё HEM

I ALC4/2016            : PVT・ LTD

別

議 漸 鳳 LI詰 ; … 綿 蕊
品 : |11

珈
鷲

流需満08098臨: t i l
I Deci si ol l : Def erred br commel l t s opf ′ 「 E

I Part y Nal l l c: PCL OI L&
i SOLVENTS LTD。 ,

I RLA Fi l c
LO' 2″ 0490030ν AN117

Export Product Qt y. Sl . No Lnport items Quant i t y
al l o、 vcd
Kg

TM BPA POWDER l  kg 1 2, 6 XYLENOL 125
2 3

MERCAPTOPROPIONIC
ACID/3-MPA

0. 100

3 TOLUENE 0. 462

|  l ё l ぎ しヽ: : ど

' 14′

慈う: ALё 47i bi ` ||: 1' ｀1113もやAt t i
l   :                   ' MENTHOL&ALLI ED
ミ  l               i CHEMICALS LTD,
 ヽ '

I ALC4/2016

i t i t i ヽルb: お : 60i bb̀ 4i ウうi b̀ 轟 :

\zz.os.zoro : Dat c: 25. 07. 2018

No. : 192/17/82¨ Name: SATYA No/Dat e: 2/82-

1悧盤f  「劇鰤“Кd

I HQFi l c             R`LA Fi l c
l : 01/82/050/01153/AM17/   : : 09/24/040/00332/AM17/

: Deferred for commeltts of TE

―――――ＩＬＭ

No/1Dat c: 2/82‐

Re-indexed

1惜殿鰍ぜ
ｄ

説
　
ＯＶ鰤柳
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Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qt v.

SI . No lmport items Qt y. AI l owed

Pl ast i ci zer( PvC)
( DINP)

l  kg 1 PHTHALI C
ANHYDRIDE

0. 372 kg

I SO NONYL ALCOHOL 0. 726 kg
may take appropriate action as per the decision of Norms Committee

1器鵠鶴i Xt ‖ 需乳
23      鼻

i HQ Fi l e              l RLA Fl l e
101/82/050/00767/AM17/   :ヽ o3/95/040/00302/AM17/

いt i ξ : : I : Det t Iえ Iお i t t高品I I : 3青Ё

i bざ: 1: i 31: bIユ F轟どf。, t : I hi t i l 、 3Fi t

I HQ Fi l e

' Oν

8705υ 0075ν AM17

decision of Norms Committee

I囲翌TTI疑Nl 型
|

1脚
品 ‐

St at us:          |
Def f ered and  i
Re- l ndexed   l

: ■
~: ,                 、 ヽ   _      、

116052018

1協調    臨辮戸両面
Deci si ol l : conl l ni t t ec cOnsi dercd casc as pcr agcnda and del i berat ed on t he mat t er i n t he prcsence of  t h(
t ecl l l l i cal  expert s and i t  was deci ded tO rat i t t  t hC ad― hoc i nput  Out put  norl l l s undcr para 4. 7 of  HBP as pel
det ai l s be10w Or as appl i ed by f l rnl 、 vhi chcver i s 10wcr:

Export product Exp.

Qt y.
SI  No lmport items Qt y. AI l owed

BI STRI PHENYLSI LYL
CHROMATE

l  kg 1 TRI PHENYLSI LANOL 1. 00 kg

METHYLENE― DI―
CHLORIDE( MDC) /
DI CHLOROMETHANE

2 00 kg

may take appropriate action as he

奮蕊輛ぶ

11: ぎNよ : ウ慧
' 16/81:    1温

yNよ品kt i
、ALC4/2016           1PLASTI CI ZERS LI

224簿ぃ苗i ざ
¨ ~`~` ― ―ヽ, RLAF18~ ~

|: 01/82/050/00895/AM17/  1: o5/23/040/00304/A
i b: t i : i bl i  l  b̀ f t・ i えhf。「tる轟品t i i 薇 ぶl i t

^       _  11

レ掟需脇梓“・
たが

I等轟導事翼11簿翻請滋

No. : 139/13/82‐

No. : 125/13/82- No/1Dat e: 2/82-Name: SURVI VAL
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i HQ Fi l c
i : 01/82/050/00754/AM17/

i l こA Fi l c
i : 03/95/040/00410/AM17/ 魏需構面伽鏡[鶏蕊1

i-

iDecision : Deferred for commeuts of 'l'E
|

i CaseNo. : 77/16/82‐ ALC4/2016
ヽ
1

1HQ Fi l e
i : 01/82/050/00894/AM17/

、Part y Name: J UBI LANT LI FE
I SCI ENCES LIMI TED

RヽLA Fi l c
:ヽ 05/23/040/00188/AM17/

IMcet  No/Dat e: 2/82-
I ALC4/2018
1ヽ6. 05. 2018

■し`夕bi よ 63お」0う03恵 |~…
103. 102016     :

deliberated on the rnatter in the presence of the

input output norms as applied by the lirm under

rStatus:

:Approved

228 i bき1品おI : ‐ ёl 品品1品
t ccl ul t al  cxpert s and

i para 4. 7 of HBP.

considered case as per agenda ar.rd

it was decided to ratify the ad-hoc

I Tl l e commi t t ec a1l owed t l l e above l l orms f or one t i nl e basi s and l l o repeat ■ orms i s al l owed

RヽA may t ake appropri at e act i on as pert he deci sl on of  Norms Commi t t ee

警濡
赫麟 騨惚洗

229洒バI鷲
「

……… ~`` …`………
而 干I酒

…~…

臨『附 ; …圏蕊17M7潜∬雌l Ψ ]疑i 颯
I Dcci si on: Def erred f or commcl l t s of  TE

警
漱

れ椀ダ

 1辮
告濡 静

面派Å
汁競 炒

篤
清 悦鸞 :

1ヽ6. 052018    ヽ

"0爾脱蕊i : : 鳳I~l 協濡瀞蕊i l Mi ~` い眈 bbё め勤1巫玉、:
I Deci si on: Def erred f or cooment s of  TE

i Casc No. : 29/17/82-
l ALC4/2016

I Pal l yNai nc: PALADIN
PAINTS AND CHEMICALS
I PVT LTD
i RLA Fi l c
IЮ3' 5Ю4900514/珈117

汁き淵留にν82
1ヽ6052018

滞鸞漱1

231錦ぃ瀞~… ……
卜Oν 870590099υ 劇 17 訥需繭面注藤蔦蔦

I Case No. : 75/17/82¨ ALC4/2016 Part y Namc: MAH2
1               i SYNTHESI S PRIヽ

続 減 ド

…

減 靡

 ヽ i Case No. : 75/17/82¨ ALC4/2016 Part y

Export product Exp.

Qt y.

S; . No. lmport items Qty. Allowed kg

K―ACID● NA SALT( 2-
NAPHTHYLAN41NE- 36. 8-

l  kg 1 K―ACID 1. 120 kg

11605. 2018
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TRI SULFONIC ACID● NA
SALT)

may take appropriate action as per the decision of Norms Committee

LC4/2016 1

1出脳而騎面可

Norms Committee

＝
劃
コ

i Casc NO. : 88/16/82-
l ALC4/2016

諾鵠聴蕊: 見 : 鳥|,

Mect  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

234

pert he deci si On of  Norms Com mi t t ee

‐

「
―
＝
¶

・
――
コ
劇

ヽmay t aKe apprOpr

i Case No. : 116/16/82-
l ALC4/2016

HヽQ Fl l e
l Ю 1/82/050/00933/AM17/

、Deci si On: COmmi t t ee c

I財聴ぅi 晨

間】浙蕊墓; 蕊;

Decision t co**iii"";;,d#.;;; d"g"rd" 
""d 

d"lib"."t"d 
"; 

rl*116119;- thepr"**; th"
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as per
details below or as applied by firm whichever is lower:

Export product ｐ

Ｖ

Ｅｘ
Ｑｔ

Si  No. lmport items Qt y. Al l owed

Pl ast i ci zer( Pvc)
( DINP)

l  kg 1 PHTHALI C
ANHYDRIDE

0 372 kg

I SO NONYL ALCOHoL 0 726 kg
RA may take appropriate action as per the decision of

Decision : co,,rinitie. ;ili;;.; ;;.; ; p;i;;;il; ;irA ;;iid;aeJ on tr,e marrer in tr,e pre.en"" 
"iirr"technical experts and it was decided to ratify the acl-hoc input output norms under para 4.7 of HBp as per

details below or as applied by finn whichever is lower:

Export product Exp.

Qt y.
SI . No. lmport items Qt y AI ! owed

Pl ast i ci zer( Pvc)
( DINP)

l  kg PHTHALI C
ANHYDRIDE

0. 372 kg

2 I SO NONYL ALCOHOL 0. 726 kg
KA may raKe appropriate action

uecrsron : committee considered case as per agenda and deliberaiiJ o" trr" ;;ii;; i; th" ft;;r;; ;i;htechnical experts and it was decided to ratify thi ad-hoc input output norms under para 4.7 of HBp as pe
details below or as applied by firm whichever is lower:

Export product ｐ
　
Ｖ

Ｅｘ
Ｑｔ

Sl . No. lmport items Qt y AI l owed

Pl ast i ci zer( Pvc)
( DINI P)

l  kg PHTHALI C
ANHYDRIDE

0. 372 kg

I SO NONYL ALCOHoL 0. 726 kg
approprl a as per the decision of Norms Committee

No/Dat c: 2/82-

jro.os.zors
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64

~響
濡漏) ｀

咄 1濡訂
 ヽ                     |
HヽQ Fi l c               i RLA Fi l c
卜01/82/050/01289/AN117/   1: 09/24/040/00364/AM17/

[蘊 総 ぅ
止皮

‐

ヽ

添
' 濡

l i l i l i 鳥 11…

~邪瀞
|~…

話ヽ鵠庁: δ J i b。と424「~l ………
:

1器島児590091VAM17
尚 ξ需, i &

~羅
麓鵞: 1蕊 L蔦言

雑漱濤挽ふ 濡ヽi l ~i
116052018

of the

JetiUerated on the matter in the presence of the

¨
２

一
８

一
６一Ｎｏ・‥

‐０

い

一
ａｓｅ
」Ｃ

一Ｃ

Ａ
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Decision : Cornmittee considered case as per agenda and in light of earlier decision taken by NC in its

23182meeting dated 07.09.2010 in the presence of the technical experts and it was decided to ratity the

ad-hoc input output norms under para4.7 of HBP as per details below or as applied by finn whichever is

lower:

Export product Exp.

Qt y.

SI  No. lmport items Qty. Allowed

Ethyl Methoxy Crylene l  kg 1 4-Methoxy Beuzophenone 0. 767 kg

2 Ethyl Cyano Acetate 0 409 kg

3 Touletre 0. 500 kg

4 Methanol 0. 400 kg

RA may take appropriate action as per the decision of Norms committee

Decision : Committee considered case as per agenda and deliberated on the matter Lr the presence ot the

technical experts and it was decided to ratify the ad-hoc input output nortns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt v.

Sl . No. lmport items Qty. Allowed

Pl ast i ci zcr( PVC)
( DINP)

l  kg 1 PHTHALI C
ANHYDRIDE

0. 372 kg

2 I SO NONYL ALCOHOL 0. 726 kg

RA may t ake appropri at e act i on as pert he deci s10n of  Norms Commi t t ee

n""iiir" : Comlrittee cousidered case as per agenda and deliberated on the matter ln tlle pres

technical experts and it was decided to ratily the ad-hoc input output norms under para 4'7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt v
Sl . No. lmport ltems Qt y. Al l owed

Pl ast i ci zer( PVC)
( DINP)

l  kg 1 PHTHALI C
ANl l YDRIDE

0. 372 kg

2 I SO NONYL ALCOHOL 0 726 kg

RA ,ry t"ke appropriate action as per the decision of Norms Committee

０
４

う
４

ｃｔＮｏ／Ｄａ̈̈Ｍｃ
ＡＬ
に
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|1熙11彙ユi : l i i i 榊||: |^|
|

tatus:

Approved

「

‐
Deci si on: COmnl i t t ec consi dered ca, c as per agcnda and i n l i ght  Of  carl i cr dcci si On t aken by NC i n i t s 7/82
meet i ng dat cd H. o9. 2014 i n t he presence of t hc t echni cal  expcrt s and i t  was dcci dcd tO rat i f y t hc ad_hOc
i nput  Out put  norl l l s undcr para 4. 7 of I I BP as per det ai l s bel ow Or as appl i cd by f i r l n whi chever i s 10wer:

Export product Exp
Qt y

SI  No lmport items Qty. Allowedin kg

2- Phenyl _3, 3- bi s( 4‐ hydrOxy
phenyl ) pht haHi ni de( PPP― BP)

l  kg 1 PTHALI C ANHYDRIDE 0. 927
2 PHENOL 1. 145
3 ZINC CHLORIDE 0. 104
4 ANI LINE 0596
5 METHANOL 0715
6 ACTI vATED CARBON 0. 200
7 CAUSTI c SoDA LYE 2. 31

KA mayt aKe a e actionppropriat

IMeetNo′
I ALC4/2C

t  No/Dat c: 2/82‐

|

i St at us:

: Approved

一Ｓｔ
ＡＩ

240

i Case No. : 201/17/82-
l ALC4/2016

I HQ Fi l e
卜Oν 8705ν O H6ν AM17

pproprlate a

r as per the decision of Norms Committee

_i

、Part y Namc: PORUS

協温蕊菰扁
…I X酬

朧 ぎ` VT HD滞 酬
r"116. 05. 2018……

薄赫
114102016
Li c No/Dat e: 0910064264「

1

as per the decision of Norms Committee

241

導洩濡蕊瀞需凛龍鼻鷺喩鮮I轟辞螂 漱 椰 愛l nput  Out put  norl l l s under para 4. 7 of I I BP as per det ai

Export product Exp
Qt y.

SI . No. lmport items Qt y. AI l owed i n
kg2- Phenプ _3, 3-Ы s( …

phenyl ) pht hal i nl i dc( PPP― BP)
l  kg PTHALI C ANHYDRIDE 0927

PHENOL 1. 145
3 ZINC CHLORIDE 0104
4 ANI LINE 0. 596
5 METHANOL 0715

ACTI VATED CARBON 0. 200
7 CAUSTI c soDA LYE 2. 31may t aKe a action

I漏
蕩 勤 7/82‐ ALC4/2磁

げ

赫 両満 ご

i 脚
蹴

隅 |
鳥島やお鸞よ麟浅磁お

1~…

…
1

ⅢΨΨt r【賀J wT曜霊中議筆轟褒犠鮮i 囃: 濡: 需
|ヽ‐ヽ  ヽ  ―  ヽ _   _ 、、ヽ ヽ_ __ヽ   ヽ___― 」

I Case No. : 69/17/82- ALC4/20i ` ||五 : し 五ヽhi ぎ16良bS     i M88: ヽ 8, 511も : 夕 j が  ｀
: LABORATORI ES PVT LTD  AヽLC4/2018

 `               1                116052018
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Qty. allowed

Amber Fleur

Methyl Ethyl Ketone

i RA concemcd may t akc hrt her necessary act i on as per abovc dcci si on ofNC               i
… … 1_、 _… … … 、 …  … … ―

―
‐  ヽ ―     …  …    ~: ｀    ^｀ _    _ 、 ― 、  ―    ^  ¨ ~̂ ―   '｀

計濡面夕 軋ヾ岬町■圏菫l i l 堕 ||  |  "°
祠 賢l I I I I I開縣高詰; ~蹴蕊鳳3' ~1‐ 語l

Z3濠橘 洒 温 温高品品おa｀ぁI I F諄】gCl l da温ヽ
需誦 嶽 無 鸞 潔 : Ъ 嘱器 鴇諄

i t ecl ul i cal  expert s and i t  was deci ded t o raI取 t hC ad_hoc hput  out μ

、para 4 7 of HBP

i The commi t t ee a1l owcd t l l e above norms f or ol l e t i mc basi s and 1l o repeat 110rms i s a110Wed

i  RAmayt akeappropri at eac■ on as perl , 9' 9, l Si ° n of  Norms Commi t t ee

り た語が~~ r
W聯11ⅢI I暇i ⅢⅢ
“灘欄搬轟慕灘壺暮独馘忠驚漱霊

' 濡
雷畿

|                                      |
Export Product Qt y. Sl  No. Import items Quantity allowed

ke

l  kg 1 2,6 xylenol 1. 25 kgTETRA METHYL
BI SPHENOL― A

資

:   露:  浮郷=写
1_ヽ螢 、l _

駐1躍l l 賢i l l 臨型 _

I RLA Fi l e
i : 31/83/040/00071/AM17/

: Deci si ol l : Deた rred fOr commcnt s of  TE

‐

ヽ

‐

‐

‐２

‐

‐

‐

‐

11鸞ピ111■ 1翼鸞i ∵羊T
臨 高 J 戸謳 蕊

=鳳
17

も縞 i : b温温どヽ Ft温品l i =t Fi ゴ
:   、 ヽ      、  、                 ‐

わ4ウ l di : : 雨 : : : 患

"i と ' 慧

】: IMI Iヽ|||¨ : ′ |′ i i l i : い11ⅢI : |1111: |11

l Case No。 : 214/17/82-
l ALC4/2016

245, ニス
=: Tr~̈

~~~~
I HQ Fi l e
l : 01/82/050/01175/AM17/

Part y Nal nc: HPL

Export product Exp
Ol v

Sl . No Lnport iterns

l  Kg. Mvrcer-re 80%n 0. 90 kg

う
ん 0 53 kR

Phosphoric Acid 0. 025 kg
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: l t i [ 1こ
l オ

' : : i 「

i t i

|

お18泥590090″ AM17

I ADDI TI VES
i LIMI TED( FORMERLY
: KNOWN HIGH POI _YMER
I RLA Fi l c
卜0シ2ン04α 00287AM17

I Dcci si on: Def errcd fOr commel l t s of  TE

―

1

I HQ Fi l c
i Ю l 慇2Ю50Ю 1313/AN11 7

騨
Ⅵ両̈

|

RヽLA Fi l c
l : 09/24/040/00370/AM17/

AヽLC4/2018
11605. 2018

1Li c. No/Dat e: 0910064291
124. 10. 2016

棘聯‖翻翔熙聾篭: l 熙榔i 薇質勲憮ミl ower:

Item of Export Quantity S, No Item of Import Quantity allowed
Jade Blue or Jarocol Blue

l5
l  kg 1 2,6, Dichloro Benzaldehyde 0. 725 kg

, 2,6-Dimethyl Aniline 1. 050 kg
3 Para Chloronil 1. OH聰
4. Methanol 0 400 kg

A may take appropriate action as per the decision of Norms committee

Export Product Qt y Sl . No. Import items Quantity
allowed

RED BN ORJ AROCOL RED BN OR4-
HYDROXY PROPYL AMIN0 3- NI TRO
PHENOL

l  kg 1 4 Arnino 3 Nitro
Phenol (4,{3NP)

1. 80 kg

2 Chl orO Propyl
Cl l 10ro Forl l l at c

( CPCF)

2. 19 kg

… … … こ         1

Re-indexed

below or as applied by firm whichevei is lower:

: Commi t t ce cOnsi dercd case i ζ  38: 亀きi da: haどきi i 38島i ed 31l Aど 高五i おF i Al l l c I Iぎζ品
` Ъ

31expert s and i t  was dcci dcd tO rat i t t  t hc ad― hOc i nput  out put  nOml s ul l der para 4. 7 of  HBP as
l ^、 、′ ^. . ～ 、 ^― - 1=^」 1__‐     ■  ●

攣 i f 7/20/82¨    絆: おM_Vi ▼ れ僣うュ麗
｀
ぃ落罫聯蘭 i よ, 821
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i Casc No. : 86/16/82- ALC4/2016

|

|

」i l l l i l ; ;

: Deci si ol l : Def errcd f or comnl el l t s of  TE

Pヽart y Namc: HELLO PAINTS IMcCtNo/Dat e: 2/82-

wLTD       I惜留鰍T
I St at us:

i プ
pヽproved

０
４

Decision : Committee colsidered case as per agenda and in the presence of the technical experts it was

decided to ratify the adhoc input output nonns under para 4.7 of HBP as per details below or as applied by

firm whichever is lower:

Export product Exp
Qt v.

SI . No. lmport items Qty. Allowed kg

THYMOL
( ABOVE 95%PUt t TY)

l  kg 1 META CERESOL
ABOVE 95%PURI TY

0. 80 kg

may take appropriate action as per the decision of Norms Committee

RヽLA Fl l c              i Li c. No/Dat c: 0510400251
: : 05/23/040/00351/AM17/   12510. 2016

IЙ ききI K̀ |も鳥: 夕恵が
AヽLC4/2018
1ヽ6. 052018

t t i t i ヽ 876118i bSi b466' ` i
125. 102016

I st at t t Def f ered

清nd RdndeК d
i

: Dcl br
Dヽat e: 2507. 2018

: 鶯璃認Й議が ~ヨ訥競諦: 釜:   品ま`J bi 轟ダ‐葺I高ま…
VATE I惜

∬ 獄 ぜ    ' pproVedi                : LIMI TED

輛屁胤j : : l l i ↓ 島 1協蕊: 鳳 l j 轟1111議選出1111: l i l l l l
531] i l l : i l l l l i I I I I I i I : |l i l l ' I I I I I蕊

菅: I千1Ъ l TP緊器 : I r ) l i t r l 鮒壕

Export product Export

QuantitY

S No lmport items Quantity

Allowed kg

Di Iso Nonyl AdaPate (DINA) l  kg lso Nonanol 0. 754 kg

Adapi c Aci d 0385

RA may take appropriate action as per the decision of Norms Committee'

i Case No. : 94/17/82- ALC4/2016
1

ヨ蕊蕊11: 龍評各:
ヽ

翠蕊 j : 105yAMW RヽLA Fi l c
t i 34/24/040/00204/AM17/

,ken by NC in its 24182

…
…

…

l PETROCHEM PRI VATE
I LIMI TED

252薄0山3     飛
' 濡

: 1: : : : 晨↓L/1: 01/82/050/00884/AM17/  ,

D".ilil : Comnittee considered case as per agenda aud as per earlier decision taken by NU ln 1ts 24162

meeting dated 15.1 l.2l12,it was decided to ratify the ad-hoc input output norms under pata 4'7 of HBP as

per details below or as applied by firm whichever is lower:

Export product Export

QuantitY

S. No lmport items Quantity

Allowed kg

N―VALERYL CHLORIDE/ l  kg 1 n―VALERI C ACID/ 0. 891 kg

No. : 67/16/82-

No/Dat c12/82-
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VALERYL CHLORIDE VALERI C ACID

RA may take appropriate action as per the decision of Norms Committee.

I Case No。 : 115/16/82¨
I ALC4/2016

255‐
i Q ri l e
101/82/050/00932/AM17/

2561n。
l i l e

101/82/050/00982/AM17/

Parり Name: KLJ
I PLASTI CI ZERS LIMI TED

I RLA Fi l e
l : 05/23/040/00329/AM17/

RLA Fi l e
: 03/94/040/00548/AM17/

Meet  No/Dat e: 2/82-
I ALC4/2018
116. 05. 2018

Li c. No/Dat e: 0310808830
12710. 2016

I St at us: Def f ered
l and Re¨ l ndexed

l Def er

l Dat ei 25. 07. 2018

Status:

Approved

De,cision :Deferred for commentr oiiB - -

Case No. : 21/17/82‐ ALC4/2016 Par5/Name: BLUE CI RCLE
ORGANICS PVT. LTD.

I Deci si on: Def erred fOr cOmment s of  TE

Case No. : 66/16/82- ALC4/2016 Pat y Name: PCL OI L&
I SOLVENTS LTD,

Status:

Approved

経7
:

;

:

|

RA may take appropriate action as per the decision of Norms comm'rttee

|  I Case No. : 147/20/82‐
:   ALC4/2016

I   I♀′鳳収|  . : 01/82/050/01324/AM17/ 109/24/040/00438/AM17/|     ~~ ~~~~V ‐ ・́ ― . ′ ´ ‐ヽ ` ` ′ ′      , vノ ′ 4‐ ′ υ"V′ υυ, つ 0′ Al VI  I ′ /      l υ o. 11. Zυ 10             ‐           |

258 1Deci si on i  COmmi t t ee consi dercd case as per agenda and i n l i ght  Of  earl i er deci si On t aken by NC i n i t s
1 20/82 meet i ng dat ed 20. 09. 2012 i n t he presence of t he t echni cal  expens and i t  was deci ded t o rat i f y t he
l    っЯ_l l ^ρ  l nhi t ' ハ , , +h, 、 , ぃ ^__^、 . _■ ^― ―̂ __ И‐  _ri ■ ヽぃ      ,   ・.  .  .ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by firm whichever isl

Export product Exp.

Qt y.

S: . No. lmport items Qt y. Al l owed i n
kg

Export product Exp.

Qt y.

S! . No. lmport items Qt y. A! l owed

Pl ast i ci zer( PVc)
( DINP)

l  kg PHTHALI C
ANHYDRIDE

0. 372 kg

2 I SO NONYL ALCOHOL 0. 726 kg

|    ‐l ower:

IMcet  No/Dat e: 2/82-
: ALC4/2018
116. 05. 2018

' 26. 10. 2016

'- r"'^"
.Meet No/Dat e: 2/82-
: ALC42018
116. 05. 2018

I RLA Fl l e I Li c. No/Dat e: 0510400305
128. 10. 2016|: 01/82/050/00883/AM17/

IMeet  No/Dat e: 2/82-
I ALC4/2018
116. 05. 2018

PaJ り Name: VI VIMED LABS
I LIMI TED

"l
Status:

Approved '



J ADE BLUE ORJ AROCOL
BLUE 15

l  kg 1 2,6-Dichloro

Benzaldehyde

0 725 kg

2 2,6-Dimethyl Aniline 1 050 kg

3 Para Chloronil 1 01l  kg

4 Methanol 0 400 kg

70
ヘ

目
一

RA may t ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee

|  I Case No. : 88/17/82- ALC4/2016 1Parり Namci SHl VA
、  .                    I PHARMACHEM LTD

Meet  No/Dat e: 2/82-
I ALC4/2018
116. 05. 2018

‐
Meet  No/Dat e: 2/82-
‐ALC4/2018
■ 6. 05. 2018

1Li c No/Dat e: 0310809065
109. 11. 2016

,Status:

Approved

rStatus:

:Approved

I St at us: Def f ered
, and Re‐ l ndexed

l Def er
‐Dat e: 25072018

|   |                          ｀

: 薔既5鳥 1鳥1鳳i ; ~現ふ盤蕊お2性甲7_■ 世ギ黎l i l ザT7● ■ __

, " : 轟銀1部濡 糖漱 協よ孵∬W:謬: : 潔胤∬螂蹴

Export product Exp. Qty. SI . No. lmport items Qt y A1l owed i n
kg

LAUROYL CHLORIDE/
DODECANOYL CHLORIDE

100000. 000
kg

LAURIC ACID/
DODECANOIC ACID

101000. 000 kg

I RA may t ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee

Ｆ
Ｉ
Ｉ
Ｉ
Ｉ
Ｉ

I Case No. : 26/17/82‐ ALC4/2016 Pat t  N五島8も十Ёt t l Nё    Mも 81ヽ 6′ 518う ′慧タ
AUXl LI ARI ES PVT LTD    I ALC4/2018

116. 05. 2018
‐                          Li c. No/Dat e: 03108090691HQ Fi l e               l RLA Fl l e

l : 01/82/050/00987/AM17/   1: 03/95/040/00348/AM17/   109. H. 2016

|  IDeci si on: Commi t t ee consi dered case as per agenda and del i berat eと
もi  t hさ 轟i t i ` l  i n t hき わreξ 8nt e oFt i e

i   t echni cal  cxpert s and i t  Was deci ded t o rat l ″ t he ad_hoc i nput  out put  norms under para 4. 7 of  HBP as per

12601det dkbdoWOrasappl た d by arm whi cheveri s l ower

I Pat y Namei STERLING
I AUXl LI ARI ES PVT LTD

I RLA Fi l e
103/95/040/00344/AM17/

|  I Case No. : 37/17/82-
|  : ALC4/2016
, 611
1  1HQ Fi l e
l   l : 01/82/050/00998/AM17/

Qty. allowed

in kg

As applied
STEARI C ACIDSterocare GMS SE (I) (GlYcerol

Monostearate)

: A may t ake appropri at e act i on as per t he deci si on ofNorl ns Commi t t ee.
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i  ヽt・ci ま

` 1 1 5t LI I t hお
I t bi t t Iヽ 6Fi t コ

i Casc No. : 2/15/82¨ ALC4/2016 1Part y Namci STERLING
I                   I AUXI LI ARI ES PVT LTD
I                   I

2621鳴
既: : λ : : 11詰 1‐ : 籠: 説, i λ : 五 : ; 鳥 |; ;

Dcci si ol l : Def cr l ・c( l  f or conl mcnt s Of  TE

I Case No. : 41/17/82- ALC4/2016 1Part y Namci STERLING     Mcct  No/Dat c: 2/82‐
1                   AヽUXI LI ARI ES PVT LTD    AヽLC4/2018

116052018

i St at us:

: Approved

澪9」: : l i l i : 晨鳥1‐ 1協
i お    饉`̀6われま轟晟δob蒟 「`~~~

ン9' 04υ 0051シAM17 110H2∝ 6    1

1熙淑椰繊嫌脳が1  認蟻F源
Export product Exp. Qt y.

ROCARE TN 60( SOrbi t an
ono Stearate Ethoxylate)

0 227 kg
SORBI TOL 70%

0. 658 kg

ERO NC 010 (Nonyl phenol

'olyglycol Ether
NONYL PHENOL
ETHYLENE
OXIDE

: ALC4/2016

2641HQi ぉ
Юヽ182/05υ 00980/ANI 1 7

IW鷲¬
計ド喩静面薇めおむ逗: : 満1

Status:Deffered
and Re-indexed

15さ: i t i 31i : bさ れi 轟I f。1: 3∴轟t i l i t ` i 十Ё

滋  ~ギーな十……二…… 五五i l お路赫麟
|‐

|

1儡鰤 ギ靡 濡濡 聴 薫霊: 潔隕 警蕊
Export product Exp.

Qt y.

SI  No. lmport items Qty. Allowed in kg

2, 6 Xyl i di ne l  kg 2,6 xylenol As applied
Catalyst Not allow as specific

弘
お

SI No Import items Qt y. al 10wcd
i n kg

l  kg

STEARI C ACID
つ
４ 0. 208 kQ

ETHYLENE
OXIDE

り
４

l  kg
As applied

う
ん As applied

as per the decision of Norms Committee.

No. : 19/17/82-

Fi l c

l:03194t040t00687 / AMl7 /
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may take appropriate action as per the decision of Norms Committee

: 壼: 財' 壺
「~ヨ1鷺I鸞I I

: 16052018    1
薄よ`計b: 占 6■ 6慧 60う

' 613品

~`

:

, 2. 11. 2016 I Dat c: 25. 07. 2018

I Part yNamc: SURVI VAL
I TECHNOLOGI ES PVT. LTD

i RLA Fi l c
i : 03/95/040/00639/A■ /117/

滞部
品」

響儒
i

澱織i 賢: TI激餞I I五J
' Dcci si ol l : Def t・

rred br col ■ mcl l t s Of  TE

淋 : ｀

~澄
: 漱評げ｀`

薄: 淋1
11605. 2018    1   ‐

|:                   :         : ヽ
l Li c. No/Dat ci 03 10809268 :       |′AM17/   123H2016       ,      I

摯譜 霜 漁

｀

常 i l 驚 1静諄 1需 FI悪
|

t i mc basi s al l d no repeat  norms i s al l owed      i

l , 「 N9: T, FPTPI 11, 9      _       、̈ 1

岬漏 1 辮T薔躍午1艶I LIMl l  LD          110・ υフ・Zυ 10       1     、

咄濡話: 蕊; 鳳|;  
‐
猪漱があお06441¬

~~|
落
｀
3基ざI ξ 3諄 泥cl l dI鳳品I蒔扇語丁高品が高温t l l e~… t l l C―

|

) i dcd t o rat i ″ t hC ad― hOc i nput  out put  normS as appl i cd by t hc arm underi
,

|

l  as pert he deci sl on o「 NorTs COmmi l l ♀ ,           I    :    |

I LC″
2016   

滑w獣
LSPⅢ ｀

L六 まi l ―
― ―` ^ヽ   …―- 11i l 天 卜l i g  

―

1協璃i l i l l i : 晨詰;  ン認識よ面∞“4411鷺島鷺5Ⅳm 237AM17梅fm欄難渕潔hi l 轟喩覇
姐 山eめWe mrmsbr mmme m曲 山 Ю t t「灘 Ю rm蒟s洲owd  l

7019Vl l Pf γ 針117響17

l

4 7 of HBP
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:

Export Product Qt y. SI  No. Import items Quantity
allowed

RED BN ORJ AROCOL RED BN OR4-
HYDROXY PROPYL AMIN0 3‐ NI TRO
PHENOL

l  kg 1 4 Anl i no 3 Ni t ro
Phcn01( 4A3NP)

1. 80 kg

2 Chl o■ O PrOpyl
Chl oro Format e
( CPCF)

2 19 kg

|

: AVA
　̈
　
　
　
　
７

一　
　
　
　
　
２

i Case No. : 163/17/82-
: ALC4/2016

一

　

一
９３９９

　ヽ

　̈
　
　
　
　
ヽ
０

EMICALS PvT. LTD. ,

1: 03/94/040/00734/AM17/

273

b“ 痣i ふ i : 5さ驀洋
` af。

「
` ` i ふ

ざl i t t ` l i t

i Case No. : 164/17/82-
l ALC4/2016

l HQ Fi l c
l Ю l 慇2Ю50Ю l 125/出117
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i CHE卜l I CALS PVT LTD。
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I RLA Fi l e
IЮ3わ″ 040/00733/AM17/
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i Casc No. : 118/17/82-
l ALC4/2016

Part y Namei SUPREET
i CHEMICALS PVT LTD

I Part y Namc: STERLING
、AUXI LI ARI ES PVT LTD

I RLA Fi l c

i bt t i ξ i bi  1 5き l ・ei fき h f oi  t t : i 高さおi ζ  31i 土

IMcetNo' bi お : シ恵が   、高I I : :   |
I ALC4/2018        1Approved l…凸 、. 浅両丼…―ヽ

|

No.:123120/82- iPartyName:VIVTMEDLABS lMeetNo/Date:2tg2-

: Col nnl i t t cc cOnsi dcrcd casc as per agenda and del i berat cd on t he mat t cr i n t he
■    0~~~~‐  ~~~―  ―――――‐ ―‐―― ―…・・ ` ‐ ^^̀ “ ●●V̀  ` “ ●■■ν P■ ν Oし■■ν ν  υ ■
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124/AM17/

Re-indexed

I RIンA Fi l c
: 52/24/040/00o50/AM 17/
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I Deci si on: Deci si on: Commi t t cc consi dercd case as pcr agenda and del i bcrat ed on t l l e mat t er i n t hel
いrCSCnce of ■ c t chmcd expens and l  was dcddcd t o ral 取 t he ad_hoc hput  ouり頭nOms as apメたd by:

i t he armunderpara4. 7 of HBP.                                          :
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ド漑猾譲滞榊
勘メrStatus: Deffered

iand Re-indcxcd

i

M17/
I RLA Fl l c
i : 05/24/040/00399/AN417/

I Part yNamc: YASHO
I INDUSTRI ES PVT. LTD

:
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Cヽase No. : 135/17/82-
: ALC4/2016

2801鵠説瑞|: ; : 1↓ |' … 飛痣男: i l : : ; |; 鳳 17
:

1  l Deci si on: Deた rred fOr comnl cl l t s of  TE
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混じ蕊
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総躍11賀

=躍
: 扇

|

――――̂ヽ 一ヽヽ ………‐J
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' 醜

僣i bbi δ t t b96慧4
つ812. 2016

fa"iiu"i"t"a ; iil .;i;r in the presence of the

irrput output norms under pata 4.7 of HBP as per

Status:

Approved

I SOPROPYL ETHERDI I SOPROPYL
ETHER

No. : 106/20/82¨

Name: GOPINATH

by firm whichever is lower:
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| |だÅι品もも品8:RA concerned may take further necessary action as per above decision of NC ‐l
i Casc No. : 49/20/82- ALC4/2016

1器島泥5υ O"2θ AM17

Pヽart y Namc: PCL OI L&
i SOLVENTS LTD. ,

I RLAI i t  
… …｀` ‐

|: 05/24/040/00401/AM17/

s per

……
1甲rW…獨滞……
話沈RIぎ

。3蒟あ屁821………

う
‘

I Case No。 : 50/20/82‐ ALC4/2016 Part y Namc: PCL OI L&
:                     i SOLVENTS LTD。 ,

I HQ Fi l c             、RLA Fi l c
l : 01/82/050/012277AM17/   1: 05/24/040/00377/AM17/

'Norms Committ:e

Norms Committee

1翻げ Ⅲユ
|

帯沈RIよ
δも`i ユb“ I I｀
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…
|
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1

轟 基]脚伽
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‐
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「

…Mヽ 孤00427石
p9112・ 2016

…
l ё 黒`Nl i 4M力直  霊i 蘊漁ま1鼎蓼:I ALC4/2016お澪漑濡l λ 庶|, ~橘靴

: 5おぶ品: b品島商: I ` =品品■薇。f i 百
~` ~~

|: 03/95/040/00703/AM17/

IDeci si On: Def errcd fOr cOmmcnt s Of TE

諄鸞
|

一　
Ｄ一ＥＲＬ‐ＮＧ̈一冊
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一

ALC4/2018
16. 05. 2018

~ド嶽需
:

Decision : Committee ;ilid;;d;;;;;d"g;;A 
""d 

d"iib";;t"d 
", 

tr.,e ,,rattei i" til pr;;;"; 
"f 

rh"
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as per
details below or as applied by firm whichever is lower:

Export product Exp.

Qt y
S: No. lmport items Qt y Al l owed

Pl ast i ci zer( Pvc)
( DINP)

l  kg 1 PHTHALI C
ANHYDRIDE

0 372 kg

I SO NONYL ALCOHOL 0. 726 kg
RA may take appropriate action as per the decision of N

lcision : Committee considered car

:hnical experts and it was decided
tails below or as applied by firrn wl

se as per agenda and deliberated on the matter in the presence of the
to ratify the ad-hoc input output norms under para 4.7 of HBp as per
richever is lower:

Export product Exp.

Qt y.
SI  No. lmport items Qt y. Al ! owed

Pl ast i ci zcr( Pvc)
( DINP)

l  kg 1 PHTHALI C
ANHYDRIDE

0 372 kg

I SO NONYL ALCOHOL 0. 726 kg
RA may take appropriate action as per the decision of

Dat c: 25072018

汗: 1鶯ぶが7/82‐

No/Dat e: 2/82-

Re-indexed

116052018

1譜獣花



76

1顆
源…5報ヽ

簿) 躍I TΨ l 13輩れ薇
J

~ド
N湛繭 82- ALむわδ∬

: 猾
認 さ

' 面

…

ミ駆 ぽ

が

: 濡
1瀧∬

爾錦脱: 話 : : 鳥ル : 協用i l i l i : ; " 
‐ およ`ルb品 6慧M」0う

` 恵

い8餅｀
Mヽ17/  113 12 2016      1Dat e: 2507. 2018

I Deci sl on: Dcた rred f or conl nl ent s of  TE

i Case No. : 153/17/82-       I Part y Namc: PALADIN
I ALC4/2016           : PAINTS AND CHEMICALS
I                    I PVT LTD

2901五〇1118
Aヽ■ ′o^′

^ξ ^′
A

: RLA Fi l e
l : 03/95/040/00699/AM17/IЮ 繋 2050Ю l l  И /AM17
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: Def'cned lbr courtnents of TE

Namc: AARTI  DRUGS

: Deferred for comments of TE

IMcet  No/Dat c: 2/82-

: Li c. No/Dat e: 0310809824
114. 12. 2016        1Dat c: 25. 07. 2018

湾棚T納~

1ヽ6. 05. 2018
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Thecommi t t ee al l owed t he abovc1l ormSfOrone t i mebasi sand no repeat normsi sa1l owed     l
l  RA may t ake appropnat e act i on as pert he deci sl on of  Norms Commi t t ee.                1

Casc No. : 149/17/82‐
ALC4/2016 りi 猾慌1螂

品
鱚濡講i 温う
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お沈Rt t b31080苑r滞醐t詰:
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Li c No/Dat c: 0310809877

lstatus: Defl'cred

land Re-irrdered

i

Defer

Date:25.07.2018
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ん HQ Fi l cHQ Fi l c             l RLA Fl l e

: 01/82/050/01111/AM17/     1: 03/95/040/0071 22/AM17/ 1512. 2016
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! RLA Fi l e
IЮ3, 5Ю40Ю072″ AM17 M、
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Status:Deffered

and Re-indexed

Dat c: 25. 07. 2018

10 AM17/

No. : 150/17/82- No/Dat e: 2/82-

No/Dat c: 2/82-
Re-indexed

No. : 34/20/82- Name: STERLING
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|~「 : LIMI TED

、HQ Fi l c
i : 01/82/050/01402/AM17/ 滋胡: : υ 0072ν AR117

116. 05. 2018

111: ぢ%:キ
〔
l e: 0310809935

I Li c. No/Dat e: 0310809937
119. 12. 2016

澱繊院メ
1濡I｀

300

Decision : Cornrnittee considered car

technical experts and it was decided

details below or as applied by tirm wl

ie as per agenda and deliberated on tl.re matter in the presence of the
to ratify the ad-hoc input output nonns under para 4.7 of HBP as per

tichever is lower:

Export product Exp
Qt v

SI . No lmport items Qt y. Al l owed kg

2, 4, 6- TRIMETHYL PHENYL ACETYL
CHLORIDE l  kg 1 1, 3, 5- TRI卜4ETHYL BENZENE

OR M ESI TYLENE
1. 49 kg

2 PARAFORMALDEHYDE 0 804 kg
3 SODl UM CYANIDE 0. 456 kg

RA may take appropriate action as per the decision of Norms Committee

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratily the ad-hoc input output nonns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt v
Si . No lmport items Qty. Allowed kg

2, 4, 6- TRIMETHYL PHENYL ACETYL
CHLORIDE

l  kg 1 1, 3, 5- TRIMETHYL BENZENE
OR MESI TYLENE

1. 49 kg

2 PARAFORMALDEHYDE 0. 804 kg
SODl ∪M CYANIDE 0. 456 kg

RA may take appropriate action as per the decision of Norms Committee
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I ALC4/2016

1HQ Fi l c
l : 01/82/050/01228/AM17/
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, 3. 12. 2016
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I Part yNamei SHREE BANKEY
I BEHARI  LAL AROMATICS

I RLAi お
|: 05/24/040/00471/AM17/

305

Decision : Committee considered case as per agenda and as per earlier decision taken by NC taken by NC

in its 8/82 meeting dated I 1.07 .2013 and in the presence of the technical experts it was decided to ratify

the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by firm whichever

is lower:

Export product Exp.

Qt y.
SI  No lmport items Qty. Allowed kg

CARVACROL l  kg LIMOnI ENEs
( LIMONENE, CI TRUS
TERPENE, ORANGE
TERPENE, BRAZALI AN
CI TRUS
TERPENE. STANDARD
CI TRUS TERPENE)

2. 14 kg

RA may take appropriate action as per the decision of Norms Committee

i Case No. : 47/20/82- ALC4/2016

1HQ Fi l e
: 01/82/050/01224/AM17/

ミ1岳
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まЁ ÅLAI「AMINES~】

11' 1: R屁
ぎグ滝F｀
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|           11605. 2018
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Decision : Committee cor.rsidered case as per agenda and deliberated on the rnatter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp
Qt y.

SI oNo lmport items Qty. Allowed

GAMMA BUTYROLACTONE l  kg 1, 4 BUTANEDIOL 1. 16 kg

GBL CATALYST 0. 001 kg
may take appropriate action as per the decision of Norms Committee

i t t i … 滞咄ド
滋~

ふ: : 誠↓|; … 語浚蕊PI Iあ
とど受「Defer

Dale:25.07

1308

Cヽasc No. : 72/20/82-
I ALC4/2016

I Part y Nal l l c: PERFECT
I VI TAMINS PVT LTD l y濤悪I瀞魃1辮

No/1Dat e: 2/82-

Re-indexed
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I Deci si on: Def t・ rred br conl nl cnt s of ′ l ｀E
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l ALC4/2018
: 16. 05. 2018

: Li c. No/Dat c: 0310810196
, 2912. 2016

Status:

Approved
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I Case No。 : 70/20/82¨

I ALC4/2016

: HQ Fi l c
: 01/82/050/01247/AN/117/

I Part yName: VINDAS
i CHEMICAL INDUSTRI ES
I PVT. LTD. ,
RヽLA Fi l e
i : 03/95/040/00738/AM17/

1翻ドぼン閻∬
計お蝋よぬ朧通蹴[虫鳥語

:-
iDecision :Deferretl for comlncuts of Tli

Decision : Comrnittee considered case as per agenda ar

technical experts and it was decided to ratify the adJro,

details below or as applied by firm whichever is lower:

rd deliberated on the matter in the presence of the

c input output nontls under para 4.7 of HBP as per

Export product Exp.

Qt v
SI . No. lmport items Qt y. Al ! owed i n

kg
SUN DND( NONYLATED Dl
PHENYLAMINE)

l  kg 1 DIPHENYLAN/11NE 0. 440 kg

NONENE 0 620 kg
A may take appropriate action as per the decision of Norms Committee

I RLA Fl l c
l : 03/95/040/00727/AM17/

Status:

Approved

i St at us:
/ゝpproved

圏需雨獅万
1

濡脱蕊: 猟↓為
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痣漱鳳鳥鳳|夕 1総鸞品b満電  …
Deci si on: Conl l ni t t cc consi dered casc as per agcnda and dcl i berat cd on t l l c nl at t cr i n t hc prcscncc of  t he
t ecl l l l i cal  expcrt s and i t  was dcci dcd tO rat i "t hC ad‐ 110c i nput  out put  nonns ul l dcr para 4. 7 of  HBP as pcr
det ai l s bcl ow Or as appl i cd by Arn■ 、vhi chcvcr i s l owcr

Export Product Qt y. Sl  No. Import items Quantity
allowed;
Ke

CHROMOPHOR CHU MOI ST l  kg 1 J . ACID 0. 489 kg
2 ORTHO ANI SIDINE 0. 293k翼
3 3, 4 DIMETHOXY

ANI LINE 0. 339 kg

RA concerned may take further necessary action as per above decision ofNC

ョ
器emJ ″ 20/82■ L繭 比

1需 : 豊i 漑 璃
ム ｀ё Ё Ⅲ ま赫 温 挽 が

:        D,  I柑∬鰍f3121

励 : ダ65υ O鯰 5 νANI 17
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iDecision : Committee considered case as per agenda and deliberated on the matter in the presence of the

itechnical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per

|                            ||
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ヽ

一
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IRR may take appropriate action as per the decision of Norms Committee
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源
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1器島児5υ O' 4VAM17
: RLA Fi l c
l : 31/83/040/00084/AM17/

ils below or as applied by firm whichever is lower:

Export product Exp
Qt y.

Si  No lmport items Qty. Allowed

ZINC DIAMMONIUM EDTA―
LIQUID
ZINC CONTENT 9%( +/ - 1)

l  kg 1 ETHYLENE DIAMINE
TETRA ACETI C ACID
( EDTA)

0. 422 kg

iDecision :Deferred for comments of TE

1濶"
I Li c. No/Dat c: 3110066537

, 4. O L2017

wi 熙凱 椰 濡 ‖露辮 訛器鰤鮮 器 器胤∬お群総

RA may t ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee

i Case No. : 59/1/82- ALC4/2017 Part y Nal l l e: HEMA DYE
l                    i CHEM PVT. LTD.

湾ユ面/20/82- A誠茄̀:   露:

i 器3掲5υ 01242AM17 1ゝ 編 : : OЮOH″ AM17

: HQ Fi l c              l RLA Fi l c
l : 01/82/050/01413/AM17/     : 03/94/040/00851//ヽ M17/
i Dcci si ol l : Def errcd f or comment s of  TE

i St at us:

: Approved
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Export product Qty. Allowed in kg

2,6 xylenol2,6 Xylidine

Not allow as specific

No/Dat c: 2/82-
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iStatus:

iApproved

i

温9島月: 瀞∴: l i 鳥島 
…
記LA高お     正`3b農3b3b46b力

:

05/23/040/00380/A■ /117/      104. 012017             1引7聞瀞ζ競 需1鸞扁濡馨漑鳳: F鸞1需語濡聴濡
ド回m開鵬臨…

presence of the

by the firm no

I The commi t t ee a1l owed t he above 1l orms f or one t i me basi s al l d no repeat  norms i s a1l owed
i  RA mayt ake appropri at e act i on as pert he deci sl on of  Norms Commi t t ee

11食
濡 2/4/82- IMeet  No/Dat e: 2/82-

I ALC4/2018
116. 05. 2018

I St at us:

: Appl ・Oved

聯 ; : : : : 瀞蔦|」 勒 靡 鷲P繭
Decision : Comrnittee considered case as per agenda and deliberated
technical experts and it was decided to ratify the ad-hoc input output
details below or as applied by firm whichever is lower:

on the rnatter in the presence of the

norms under para 4.7 of HBP as per

318
Export Product Ot y SI  No Import items allorved
MAGNESIUM L―
ASPARTATE

l  kg 1

L―ASPARTI C ACID
1. 02 kg

CALCIUM L― ASPARTATE 1蛇 つ
ι

L‐ ASPARTI C ACID 0. 972 kg

ZINC L―ASPARTATE l  kg
L―ASPARTI C ACID 0. 896 kg

A concerned may take further necessary action as per above decision ofNC

I汗
赫 赫 れた面

ド
螢が需 級臨 ぶ 難綸

繍 メ
楡 濡
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1ヽ6052018    1
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2017    :m2■ t彙

: I需1漁1∫ 霊漱: i 語静1: ま魔鳳鷺需ξl 温霊需温鳳I彙臨 |ふ奮
i t he Armno rcpeat one t i mebasi s Onl y.

1鵬: 躍 : 瑞: 躙£: 柵紐 糧朧f讐寵削 1柵… m山州餌
“ke.:ppropriat*e-actio_n as- p-er the d_ecision of Norms Committe" * --- j

i CaseNo. : 92万b/82- Eё 4/2bi ぶ ジ品, 長轟 VASI b
i I NDUSTRI ES PVT. LTD

滋角酬: 900804/AR41 7

IMcctNo/Dat e: 2/82-
l ALC4/2018
116. 052018

l Li c. No/Dat e: 0310810430
110. 01. 2017

: まI I Iま ‐ ｀
l Approved

「I Deci si on: Col ni ni t t cc col l si dcrcd casc as per agcnda al l d as per carl i er deci sl on t akcn by NC i n i t s 5/821

回 ¨
“
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1

~     ||
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Export product Exp
Qt y.

SI  No. lmport items Qty. Allowed in kg

BUTYLATED HYDROXY
ANI SOLE( BHA) (
FLAKES/POWDEⅣ FF)

l  kg HYDR00UINONE 1. 247 kg
TERTI ARY BUTANOL 0 839 kg
PHOSPHORIC ACID 1. 00 kg

4 HEXANE 1 00 kg

iRA may take appropriate action as per the decision of Norms Committee

I Case No. : 83/20/82¨ ALC4/2016: Part y Nal l l c: YASHO       Mect  No/Dat c12/82-
l                    i INDUSTRI ES PVT. LTD    I ALC4/2018

: 16. 05. 2018

鵬泥剛01廃扁り
~~閉

勇淋鳳j 鳥1~IW高醐彎
「

…

8: ませ: 牌譜雷2器T肝雷篇: 裁轟Tt t t t t i l l ほ麒i l t t t : 」憮よ瑶 篇L聡:

321 1np■ °u"ut nOrms under pam 4 7 of HBP as pcr dc● l s bdow oras叩 メたd by Ann wl l t hevcrヽ Юwcr

Export product Exp.

Qt y
Si . No. lmport items Qt y. AI l owed i n kg

BUTYLATED HYDROXY
ANI SOLE( BHA) (
FLAKES/POWDEⅣ FF)

l  kg 1 HYDROQUINONE 1. 247 kg
2 TERTI ARY BUTANOL 0. 839 kg

PHOSPHORIC ACID 1 00 kg
4 HEXANE 1. 00 kg

RA may take appropriate action as per the decision of Norms Committee

I Case No. : 82/20/82‐
l ALC4/2016

322 HQ Fi だ … ~ …`… ‐

l Ю l た2Ю50Ю 1259/AN117

Part y Namc: BALAЛ
AMINES LIMI TED

i RLA Fi l c
31慇3Ю4υ 00132/AN117

滞麟ぽ
ダ~ 一

ｄ

ｄ

一
ｅ
　
ｅ

ヽ
階

ｄｅｘ

一　
ｅ
　
ｎ

一Ｄ
　
・ｉ

一Ш
Ｒｅ

一
ｔａｔ

ｎｄ

■
Ｓ
　
ａ

: De漏: 二 l  De薔高I I・。r cool l l : I I : 。 f Fi
閣猾 縞b浣じ瀬開満翻

一 一
― … … … … … …

ヽ
… …

 ― |
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i preSence of t he t echni cal  expcrt s and i t  was dcci ded

鶏翻m m repCat  m面鵬臨酬y

as per agenda and deliberated on

to ratify the ad-hoc input output norl ns as appl i ed byi

I The comnl i t t ee anowcd t l l e above norms f or one t i nl c basi s and l l o repeat  norms i s a1l owed

i  RA may t ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee
凛

i Case No. : 156/20/82-       Part y Name: ESTEEM
AヽLC4/2016            11NDUSTRI ES PRI VATE
I                      LヽIMI TED

324お3晶児5υ 0133ν 劇17 満ちち刷i OЮ017α AN417

摯
品｀あレ恵がALё ″茄お

1濡聴 i t : 誡ヂ
i t t Ё
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jDecision : Committee considered case as per agenda and deliberated on the matter in the presence of the

Itechnical experts and it was decided to ratily the ad-hoc input output norns as applied by the firm no

irepeat one time basis only.
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e committee allowed the above lrorns for one time basis and no repeat norms is allowed
may take appropriate action as per the decision of Norms Committee ヨ

l ~ド

雌 醐 1/82‐ AL磁 蘭

驚 熙 鐵

√
…

1ぶ

こ

251HQ百ぼ…  ……
添崩l i : 1: 1: I ↓ 二;: 01/82/050/01418/AM17/

~胃
1ま導刊

l Li c No/Dat e: 0310810510

agenda and it lvas decided to reject the request of thc I

i Case No. : 228/4/82-
l ALC4/2017

26 HQ Fi l c~

1: 01/82/050/00236/AM18/

Part y Nal nc: SALI CYLATES
i &CHEMICALS PRI VATE
I LIMI TED
i RLA Fl l c
: 09/24/040/00526/AM17/

iMeet No/Date'2182- istatus:Deffered
IALC4/2018 land Re-indexed

Ito.os.zors i

lLic.No/Date:09 I 0064580 lDef-er

I13.01.2017 lDate;25.07.2018

i よ : |: 滞漑計1施: ド縫蹂憮:

ふ3'  I : が」語|まbj ｀ i bt i b3431ま
t t : : ; : ぶ :

I Deci sl on: DeFerred f or comment s of  TE

Ft tM減
… ψm7: 祠留L&1濶¨

潮3疏5話3751詰下
…
臨 |: i 蕊: I話茅

……
潮漑1デ

b・040満】
,Status:

lApprovect

: |
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28 i det ai l S bcl ow or as appl i cd by f l rn whi chcvcr i s l owcri                                  l

Export product Exp.

Qt v.
S! . No lmport items Qt y. Al ! owed

Plasticizer (PVC) (DINP) l  kg 1
Phthalic Anhydride

0. 372 kg

2 Iso - Nonanol 0 726 kg
jRA may take appropriate action as per the decision of Norms Committee

29

「漱: ざNol 玉l i , j 】 : ALё 4/2017: : 1: 1l 1131, 111( : l i l

l 需駆胤j : 1: ' 1詰 ;  概らi t t j : : : : j 鳳 |;
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1脚
磁 鱚ヾ

1常鸞ぬ・赫魚ケ
B壼嗅t五 :

卜: : ヨ彙ぶ辮聯】j j が I Part y Nanl c: ARJ UN
i CHEMICALS PVT LTD

IMcct  No/Dat e: 2/82-
AヽLC4/2018

一　
　一ヽ軸呻ヽ

1ヽ301. 2017

iDecision : Deferred for comments of TE
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: Committee considered the case as per agenda and it was decided to reject the case.

Mect  No/Dat c: 2/82-
ALC4/2018
1605. 2018

|  ‐

鶏島鬼: 蕊ふ萩話;  漱淵i OЮmη AⅦ7 諸ざ辮αma251

RLA Fl l e
: 03/94/040/00966/AM17/

Li c. No/1Dat e: 0310810631
19. 01. 2017

I Deci sl on: Def erred f or commel l t s of  TE

I Pa“ y Name: S M CHEMICAL
i VAPI  PRI VATE LIMI TED

HQ Fi l c
: 01/82/050/01276/AN117/M17/     1: 03/95/040/00832/ノ Nヽ/117/

rDecision : Deferred for comments of 'l'E

Mcct  No/Dat c: 2/82-
ALC4/2018
16052018

Deffered

: 01/82/050/01422/AM17/

Case No. : 99/20/82-

Li c. No/Dat e: 0310810745
. 01. 2017 Dat e: 25. 07. 2018

I FN∝的
|| 聴

温 ¨

|

3341古。Fl i ち

IЮ 1/82/050/0
I RLA Fl l

、M17/    1: 03/94/ 0̀

Def'er

Date:25.07.2018

LA Fl l c
1419/AM17/ : 03/94/040/00976/AM17/

bさt i : i 31: j t f c, I ` i  f oi  t ` 轟二i ` l i t : bi i t

Case No. : 77/20/82- Party Name:PRASOL

CHEMICALS LIMI TED

335

Mcct  No/Dat c: 2/82-
ALC4/2018
16. 05. 2018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export Product Ot y. Sl . No Import items Ouantitv allowed
3, 3, 5 TRIMETHYL
CYCLOHEXANONE

l MT 1 ACETONE( BACKWARD
INTEGRATION FOR
I SOPHORONE)

2. 054 MT

RA concerned may take further necessary action as per above decision ofNC

: 01/82/050/01254/AM17/

汗

「

¨ 逝 醐 牌 聞 瑞 縞 罰ユ尚 ぼ    … …
l SCI ENCES LIMI TED      I ALC4/2018

No。 : 68/1/82‐ ALC4/2017 Namc: GOPALDAS
&CO. LTD Re-indexed

Re-indexed

No/Dat c: 2/82‐
Re-indexed
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Decision : Committee considered car

technical experts and it was decided

details below or as applied by firm wl

ie as per agenda and deliberated on the matter in the presence of the
to ratify the ad-hoc input output norms under para 4.7 of HBP as per

tichever is lower:

Export product Exp.

Qt y.

SI oNo. lmport items Qty. Allowed kg

2-Chloro-6-Trichloromethyl

Pyridine
l  kg 1 Alpha Picoline 0. 658 kg

1,2,4-Trichlorobenzene 0 220 kg
3 Heptane 0. 253 kg
4 Stergene 0 005 kg

Carbon 0 005 kg
RA may take appropriate action as per the decision of Norms Committee

pplied by firrn whichever is lower:

Export product Exp.

Qt v
SI  No. lmport items Qty. Allowed in kg

Plasticiszer (PVC) (DINP) l  kg 1 Pht i l al i c Anhvdri dc 0. 372 kg
2 Iso Nonano'l 0. 726 kg

may take appropriate action as per the decision of Norms Committee

I M̀さ i ヽ3' 5' ぼう滝タ
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: ALC4/2018
116. 05. 2018

1Li c. No/Dat e: 0910064629
102022017

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

applied by firrn whichever is lower:

Export product Exp
Qt y.

Si  No lmport items Qt y Al l owed i n kg

Plasticiszer (PVC) (DINP) l  kg Pht l l al i c Anhvdri dc 0. 372 kg
Iso Nonanol 0. 726 kg

RA may take appropriate action as per the decision of Norms Committee

聞縣I蔦蔦y―間扁語i 蔦耳
:         、      _            、   :  、 、      _、     1

t t ´ゞ£史 PI Tl l ' w霊 王̈国

i Case No. : 14/1/82- ALC4/2017 I Part y Name: PAYAL
I POLYPLAST PI RI VATE
I LIMI TED 滞榊

¨
い d

: Li c. No/Dat c: 0510401470
102. 02. 2017

IDeci si on: Col l l nl i t t cc consi dered case as pcr agcnda and and i n t hc prcscncc of t he t cchni cal  expert s,  i t
i 、 . 7。 Q Яoρ l 月 0月 l A ral : 長 ′ 十1■ 0 0月 _l ■ ^ρ  i nhl l l ^11+ハ 11, nハ r■ mo l l ■ ■月ハf  Aor。 /17 ^f口 pp . c h Or月 。・. 11。  k01^、 . ァ Ar aQ

No. : 15/1/82- ALC4/2017 Name: PAYAL
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340

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

applied by firm whichever is lower:

Export product Exp.

Qt v.
SI  No lmport items Qt y. A! l owed i n kg

P-toluene sulfonyl Hydrazide
(Mikrofine TSH)

l  kg 1 Toluene 0 684 kg
2 Hydrazine Hydrate 80% 0. 420 kg

RA may take appropriate action as per the decision of Norms Committee

F繭
/1/82‐ Xt面昴I「~熙灘椰ぽぽζ

目諏蔦嘉∝%ν t tw~F蕩脱λ鳳蔦戸
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誌 k] ° RGANご

341器
島児5υ ∝ 36ν AM17陽 ち側 i υ 0052υ AM17

Mcct  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

Dat e: 25072018

lDecision :Deferred for comments of 'IE

汗: r t y Na温よがÅヤÅt  ~
PヽOLYPLAST PRI VATE
I LIMI TED

342

sion : Committee considered case as per agenda una una in trr. pi.r.n;; ;i ilr. i.;il;;l 
";il;;- 

ii
decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

ied by firm whichever is lower:

Export product Exp
Qt v.

SI . No. lmport items Qty. Allowed in kg

Plasticiszer (PVC) (DINP) l  kg Pht l l al i c Anhydri de 0 372 kg
2 Iso Nonanol 0. 726 kR

may take appropriate action as per the decision of Norms Committee

購ま漑鯖需譜: 鴬驚i r温常棘麟1計濡温鷺鸞漱1: 濡 I
Fppl i Cdbyarm朝
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343

Re-indexed

No/1) at e: 2/82-

No. : 197/4/82- Namc: SALI CYLATES No/Dat c: 2/82-
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1605. 2018 I RT卜ヽ
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Export product Exp
Qt y

SI . No. lmport items Qty. Allowed in kg

DIMETHYL DIMETHYLOL
HYDANTOIN( Assay 52‐
53%Mi n) Li qui d

l  kg 5, 5 DIMETHYL
HYDANTOIN WHI TE
FINE/CRYSTALLINE
POWDER

0. 37 kg

RA may take appropriate action as per the decision of Norms Committee

i Case No. : 59/4/82¨ ALC4/2017 1Part y Nal nc: CAMPHOR&

|     : 棚
RODUCヽ

耐 …… …
戸 剛萬λ∴見扁卜9ν βν 05υ 09967AMl ν

1脚
渤

'
lStatus:

lApproved

1漱肝万「面而
11) eci si on: Conl l ni t t ee consi dercd casc as pcr agcnda and i n light of earlier decision taken in Meeting No.

「

~
344

pe

12182 dated 20.03.2018 and also and in consultation with technical authority present in meeting, decidecl
to ratify norms uuder para4.7 of HBP as per details below or as applied by firm whichever is lower:

Export product Exp.
Qt y

SI  No lmport items Qtv.

allowed

Camphor EP l  kg Alpha Pinene 1. 146 kg

RA may take appropriate action as per the decision of Nonns Committee
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田虚万: j : : : : 」蔦|: ~脇ξl i l i 鳥蔦|,
rDecision : Deferred for comntents of TE

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

tails below or as applied by firm whichever is lower:
349

concemed i nay t ake hrt her necessary act i on as per above deci si on ofNC
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Exoort Product Ot v. SI  No. Import iterns Ouantity allowed

DI SODIUM
MANGANESE EDTA
Cont ent  12. 5%(十 / - 0. 5)

l kg 1 ETHYLENE DIANI INE
TETRA ACETI C ACID

0. 69 kg
' ソ

Kg    l l
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―

ヽ

一

… … … ― ―

i Case No. : 75/4/82‐ ALC4/2017

1i 11) : 1月 : : サ: : : : : ' 1↓ |: ; : 認需よ
“

1081満 ; |

I Pal t y Name: AVA
i CHEMICALS PVT LTD. ,
ヽ

IMcct  No/Dat e: 2/82-

1悧孵
i St at us:      :

: Approved i

350

１一

添: 璃 i l ∴ : 蕊鳳∴
Decision : Committee considered case as per agenda and as per earlier decision taken by NC taken by NC

inits24182 meeting dated 15.11.2012 and in the presence of the technical experts it was decided to ratify
the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by firm whichever

is lower:

Export product Exp.

Qt y.
Sl . No. lmport ltems Qt y. Al l owed kg

EDTA FERRI C SODIUM Fe
cont cnt  13° /0(十 / - 05)

l  kg ETHYLE DIAMINE
TETRA ACETI C ACID

0. 730 kg

RA may take appropriate action as per the decision of Norms Committee

が灘憑満言て高品蓄恐亮群i : l dered case as per agenda and as per earl i er dcci sl on t akcn by NC t aken by NC

l h■ s10/82 meet hg dat ed 22 08. 2013 and h t hc prcscncc of t hc t ccl l l l i cd expcrt s l  was decded t o rat i f y

i t he ad―
hOC i nput  out put  norl ns under para 4. 7 of  HBP as per det ai l s bel ow or as appl i ed by f l r l l l  whi chever

lower:

Export product Exp.

Qt y.
Sl . No. lmport items Qt y. Al l owed kg

4- HYDROXY COUMARIN- 99%
MIN

l  kg 1 Ortho Hydroxy
Acetophenone 987o min

0 950 kg

Di  Met hyl  Carbonat e 980/0
■1l n

1. 654 kg

he committee allowed the above norms for one time basis and no repeat norms is allowed

ド

M蒟 品 職 赫 j ヨ
聴

赫 様む輛 蕊

阻 : F滋

…

1濡
ユ

器3応11: : 温‖
…
お翻i l i l i 塊温赫

…
潮ユぎ3i bb漸ド汗

………

repeat
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1 RA may t ake appropnat e act i on as pert he deci si on of  Norms Commi t t ee.

: Deci si o■ : Def erl ・ ed f or col l l l l l ent s of  TE

353

Mヽ8よ 3ヽ' 洗 i め ′患夕  も1111ま bt f f et t j

I Case No. : 110/1/82- ALC4/2017 1Part yNamc: J UBI LANT LI FE  Mcct  No/Dat c: 2/82‐

l               i SCI ENCES LIMI TED    : ALC4/2018:                           116. 05. 2018

お3晶児5剛名蕊1戸剛 蕊蕊Л諾; 1ヽ4Ю22017    :

Status:

iApproved

Li c. No/Dat c: 0510401624 1

到
到
劇

一

　

３５４

FIい
面 爾

' A商
】前ケ

1聴
: 48 I 4 182- ALC 4 I 20 17 iParty Narne: N4 EDIS P ILAY

I LABORATORI ES PVT
|

隔漑蕊蕊∴鳳j

I LADヽ

: LTD
i RLA Fi l e
: 03/95/040/00792/ン Mヽ17/ 1悧器α∞Ю制

Deci si ol l : Def errc( l  br col l l l l l el l t s of  TE

i Case No. : 120/1/82-
l ALC4/2017

3551面。Fi i t

i : 01/82/050/01474/AM17/

I Part y Namc: DEEPAK
INOVOCHEM
I TECHNOLOGI ES LTD

I跳尤」: : υ 001367/AM17

湾麟甘
力:  : 驚懃辮

|

決雹究りよ・i 66̀ ` 3恵OBi [ 1: 11ふ
: |

I Deci si ol l : Def errcd f or col l l mel l t s of  TE 」
｀

|こ Iぎどヽ 3: l i j 6/4/82: …
 ~

I ALC4/2017
1

56i HOF五も
IЮ l だ2Ю50Ю0188/AN1l  ν

Ft t l t i : だ
j EЁ

I RLA Fi l e
i : 09/24/040/00540/ANI 17/

Mcd No/Daに 2/82-   l st at us: Def f ered
i ALC4/2018       :ヽ 11l d Re― i ndexed
1ヽ6. 052018       ヽ

||: |: ' 」: |: ! も

i bう 166̀ 4̀ 恵31: : 1: : : : : : : : :

‐８
」

|

Decisiolt : Committee considered case as per agenda and deliberated on the matter in the presence of the
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

Sl . No. lmport items Qty. Allowed

Pyri di ne 98ツ 8 Mi n l  kg
Alumino Silicate Catalyst

0. 019 kg

2 Et hvl  Al cohol ( Denat urcd) 2. 294 kg
Propionaldehyde 0. 073 kg

4 Methanol 1 41 kg
RA may take appropriate action as per the decision of Norms Committee.

I Deci si ol l : Dcた 1・ 1・ cd f or conl l l l el l t s of  TE

: ⅣI cct  No/Dat c: 2/82-
AヽLC4/2018
116052018 1淋

|: i : i l

110. 02. 2017

No/Dat c: 2/82-
: ALC4/2018
116052018

I Dat e: 25072018

Re-indexed

Name: PARAMOUNT

||      ‐ |
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Decision:CommitteeconsideredcaSeaSp;.;;;,j;*au.,p.."*ri"'a".l'i;;ffi
in its 8/82 meeting dated I1.07.2013 and in the presence of the technical experts it was decided to ratify
the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by firm whichever
is lower:

Export product Exp
Qt v

S! . No. lmport items Qty. Allowed kg

CARVACROL l  kg 1 LIMONENEs
( LIMONENE, CI TRUS
TERPENE, ORANGE
TERPENE, BRAZALI AN
CI TRUS
TERPENE STANDARD
CI TRUS TERPENE)

2. 14 kg

RA may take appropriate action as per the decision of Norms Committee.

降IおN湛う6/4/恵】ムt ё 4カbi ウ ェお 五ヽ品
=ヤ

Aζ Ho~
|                   I INDUSTRI ES PVT. LTD

I HQ Fl l e
i Ю ν 8205餅 00104/劇 l ν 競蹴蕊鳳鳳|'  i 常辮α∞Ю譴り%|

IMeet  No/Dat c: 2/82-
: ALC4/2018
1ヽ6. 052018

1濡漁i

臨誡; 蕊i 蕊; 諦
…

1漑漱∫馘
……い財ぼ面b覇ぽ| …

/AM17 レ0022017    1

"屁

i : i ぶI : ｀ё
` 林

高Iお8̀ 81ξ deredも薦 凛3L: : Lt t da and h he presence ofme t ch血 cd expens■ was

35911霜1] i ふ欝 : 2! |: £ : i : °

C i nput  out put  norms undcr para 4. 7 of I I BP as pcr dct ai l s l e10ヽ V Or as appl i ed by

Export product Exp
Qt v.

S: . No. lmport items Qt y. A! l owed kg

THYMOL
( ABOVE 95%PURI TY)

l  kg 1 META CERESOL
ABOVE 95%PURI TY

0. 80 kg

A may take appropriate action as per the decision of Norms Committee

l i 雙幣 聯t I ] i i l 11[ f i l i ∬
∫I I l i : l 穐∬乱: l l l ξ t tml 薦

111諾

el ξ T#漁瑶&絡罰1よL器
〕r para 4 7 of I I BP as per det ai l s bel ow or as appl i ed by f l nn whi chever

s lower:

Export product Exp.

Qt v.
SI . No. lmport items Qty. Allowed kg

DIPENTAMETHYLENE
THIURAM TETRA7HEXA
SULFIDE( OUREACC DPTT)

l  kg 1 1) I PERIDINE 0 466 kg

It was decided to ratify the above ad-hoc input output norms for one time basis only and no repeat is
i an。 、vcd

l RA may t ake appropt t at e act i on as pert he deci si on of  Norms Commi t t ee.

r I ----- ------ i--*" * * -

1360 iCase No.:10/4/82- ALC4l20l7 iParty Name:O C Meet  No/7Datめ

' 慧

ダ 高ヽ1品高さa

Name: HELLO PAINTS No/Dat c: 2/82-
LTD
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滑∬盤ピ
~  ｀漏ヽ蔦まI品ぬ

1嬬需面面ね電1嗅1鳳L

361

: Deci sl on: Deferred for comments of TE

Decision : comrnittee ";;id"."d;u;;;;il;r;il;""d-;il * d*;il"*;-;ilil;;h"i"ri 
"rp.iir, 

il
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

applied by firm whichever is lower:

Export product Exp.

Qt y
S! . No. lmport items Qty. Allowed in kg

Plasticiszer (PVC) (DINP) l  kg 1 Pht l l al i c Al l l l vdri de 0. 782 kg
Iso Nonanol 0. 444 kg

押赳ギ
袢 臨 :

鶏義: : ふ : : i 鳥島 銚分第l i l λ l i l : 晨↓
激駆職臓要糧F濶濡需

I RA may t ake appropnat e act i on as pert he deci sl on ol
―ヽヽ ヽ ヽ           ―ヽヽ、、…‐…… … ヽヽ いヽヽ… ヽヽヽヽヽ ヽヽヽヽヽ ―ヽ―ヽ

―
―… … … ヽ  ヽ ―         S―   

―

 、、―、ヽ ヽヽヽヽヽヽ ¨ …ヽ… … ヽ  ヽ  ヽ ―
―

ヽ ヽヽ ヽ―轟

港: AヤA    ｀  IM88i ヽル5: 18: シ§ふ  …
LヽS PVT LTD,    AヽLC4/2018

1ヽ605. 2018

Lヽi c No/Dat c: 03108H368
ゾ01035/AM17/   122. 022017

‐
l ё l : じ おヽ: : j 力4, j メALё オ, , bi ケ Pal ・ 1ジ 責: IよJ ÅヤЁ良サAPi   IMも t i ｀3' b品 : 夕恵う:
|                    PヽVT LTD              I ALC4/2018
1                          :                           116. 05. 2018

卜祠k珈“Кdi

鏡悔ち5J 川 i
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一
　

ｄ
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　̈
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　̈
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ｒ

一
Ｓｔａｔ

Ａｐｐ

陣Q Fne     ¨
卜Oν 8205υ 0009yAM l ツ  トoν 94Ю4υ 0101ンAM17

: Li c. No/Dat e: 03108H379
2ヽ2022017

Decision : comrnittee 
"on.id*"d 

;;;;;;C;4" *a * rd p."d; 
"f 

G r""hri.rt-;^p*rr-ir ;;
decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or ai applied by
firm whichever is lower:

Export product Exp.

Qt y
S! No. lmport items Qt y. Al ! owed i n

kg
NA―CMTS( 3-
FLURANCARBOXYLI C ACID,
2, 5- DIHYDRO‐ 4- HYDROXY- 2-
OXO― , METHYL ESTER,
SODIUM SALT( 1: 1)

l  kg 1 METHANOL 00738
2 POTASSIUM

HYDROXIDE( KOH)
04136

3 DIMETHYL
MALONATE

0. 8265

4 METHYL
CHLOROACETATE(
MCA)

0. 7103

XYLENE/MI X_
XYLENE

0. 1538

6 SODIUM METHYLATE/
SODIUⅣ l  METHOXIDE

1. 1419

as per the decision of Norms Committee
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364

Decision : Committee considered car

decided to ratify the ad-hoc input outl

firm whichever is lower:

te as per agenda and in the presence of the technical experts it was

)ut norms under para 4.7 of HBP as per details below or as applied by

Export product Exp
Qt v.

Si  No lmport items Qt y. AI l owed kg

CLINDAMYCIN
HYDROCHLORIDE
ACTI VE PHARMACEUTI CAL
INGREDI ENT

l  kg LINCOMYCIN
HYDROCHLORIDE
RAW MATERIAL

1. 222 BOU

may take appropriate action as per the decision of Norms Committee

iDecision : Deferred for comments of TE

「
出 赫 蕊 瓦磁 面

:   1諄 榊

議 : 響
れI

錨0品     彙二人品
 鳳 ;  : 鴬 鸞

赫 b伝菊
l  

…

|: 01/82/050/01458/ノ ロvl  1 7/     : 29/24/040/00008/A
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「
I I 11111■ ~1二
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366
lDecision : Committee considered case as per agenda and in the presence of the technical experts it was 

I

idecided to ratify the ad-hoc input output nonns on net to net basis under para 4.7 of HBP. iidecrdecl to ratlly the ad-hoc ulput output nonns on net to net basrs under para 4.7 of HBP. 
iii

iThe committee allowed the above norms for one time basis antl no repeat norms is allowed 
i
i

lRA Tay 
tal: approprlate action as per the decision of Norms Committee 

i
'.'''.......',,'.'-..'.-,,,...',..'.'.''..i

367ぃ

` 3ζ

ぶI I ‐ ё31111i tおも品ξ品おどき: ξ ざ
‐
I : おも: ぬき摘: 温ど高

“

3轟漢: 五

` ざ

肝Iざ
‐
おcl l nt t r… 81滞ζ i 喜蒸

|

ド: 洲審器 . ・

ed. ∝ h四 ∝り頭mm呻
"詭

dけぬenm∽ぬ凰 ∞■」面鶴ЮねЫt t  m“ r i

i

iThe committee allowed the above norms for one time basis and no repeat norms is allowed
iRA may take appropriate action as per the decision of Norms Committee

I HQ Fl l e

I Part y Namc: SURVI VAL
i TECHNOLOGI ES PVT. LTD.

I RLA Fl l e
i : 03/95/040/00921/AM17/

1悧篇  ヨm鰤“Кd
l 総需よ苗1081比

13i 湧嘉ぶ:|: 0ル8205餅00H4/AMl ν

M脚 /82‐ ALα t t r警
7酬 l 銹 剛 朧 D薄

撚

纂

: ∬
蹴 搬 1

脱瑞鳳鳳l j 漱
' 1漉

鳳|お1話; 髯芳お霊中輛淋涯[鶏 : 蕊橘

No. : 182/4/82¨ ALC4/2017ヽ Part y Nai nc: VI VIMED LABS IMectNo/Dat c: 2/82-

No。 : 106/4/82¨
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Export Product Qt y. Sl  No. hnport items Qual l t i t y al l owcd i n
Kg

DI SODI LIM ZINC EDTA
Cont ent  15%← / - 0. 5%)

l  kg 1 ETHYLENE
DIAMINE
TETRA ACETI C
ACID

0. 685 kg

i I r r r _^-^- |

IRA concerned may take further necessary action as per above decision of NC

ase No. : 16/4/82¨ ALC4/2017 Part y Nal l l c: PARAMOUNT
I AROMACHEM PVT LTD. ,

ヨむ蒲~… ………‐… ヽ
1正面m̀…

……~… ‐
卜OV§ 790研0092″ 押 1ッ  ト0ヌ2″ 04υ 0060″ AM17

l Mもぢi ヽ8' 5: i さ り慧う:    l ζ Iよ I I : :

I ALC4/2018        : Approved
i 16. 052018        1

津: 漱評而瀧愕
|…
…ギ

70
1榊劇 袢 器 朧t樵器 ! 為辮 葛』盤鷲癬 。酬 1蹴

Export product Exp.

Qt v
SI  No lmport items Qty. Allowed kg

L―CARVONE l  kg 1 D―LIMONENE
( LIMONENE, CI TRUS
TERPENE, ORANGE
TERPENE, BRAZALI AN
CI TRUS
TERPENE. STANDARD
CI TRUS TERPENE

1. 9 kg

iRA may take appropriate action as per the decision of Norms Committee 壼
i Case No. : 36/4/82‐ ALC4/2017 1Part y Namc: KLJ
I                  PLASTI CI ZERS LIMI TED
l                   ヽ

371記
3島児5900044/AN/1l ν  飛ち側i OЮ055ν AM17

i Deci si on: Def erred br commcnt s of  TE

1孵
滋

鰈
MЛ 議

憚 百費|IⅢⅢI I覆警I EI I亜    11Deci si on: Commi t t ec consi dered(

No. : 77/4/82- ALC4/2017 Name:AVA
PVT LTD. ,

: Committee considered case as per agenda and deliberated on the matter in the presence

experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as

as applied by firm whichever is lower:

ｄ

・
・
　
　
一）・

Ｓ
　
０

ｕ
　
ｒ

Ｓｔａｔ

Ａｐｐ

116052018



95

Part y Name: CROPNOSYS
( I nl DI A) PRI VATE L1l И I TED

3731責oFl i b    ~      
‐
1☆LAFi お

卜01/82/050/00087/AM18/   1: 03/94/040/00466/AM16/
I Deci si o■ : Def erred f or commel l t s of  TE

Dat e: 25. 07. 2018

RLA Fi l c
: 05/24/040/00531/ノヽヽ/117/

IMcct  No/Dat c: 2/82-
I ALC4/2018
116052018

I Li c. No/Dat c: 0510401847
0ヽ3. 03. 2017

374

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by
firm whichever is lower:

Export product Exp.

Qt v.
SI  No lmport items Qty. Allowed kg

KANATOL‐ 1001 l  kg 1 PHTHALI C
ANHYDRIDE

0. 349 kg

2- PROPYL HEPTANOL 0. 590 kg
3 I SO DECANOL 0 197 kg

RA may take appropriate action as per the decision of Norms Committee

Case No. : 79/4/82- ALC4/2017

Li c. No/Dat c: 0310811611
3. 03. 2017

Decision : Committee considered case as per agenda and in the presence of the technical experts it was

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by

firm whichever is lower:

Export product Exp
Qt y.

SI . No. lmport items Qt y Al ! owed kg

MENTHONE l  kg META― CRESOL
( M―CRESOL)

1 43 kg

2 I SO PROPYL ALCOHOL
( I PA)

1. 00 kg

RA may take appropriate action as per the decision of Norms Committee

　̈
　
　
　
　
　
５

Ｆ
Ｉ
Ｌ
Ｆ
Ｉ
Ｉ

i Case No. : 15/4/82- ALC4/2017 Part y Namc: SI I ARP MI
I                    : LTD

INT Mcct  No/Dat c: 2/82-

HQ Fi l c
: 01/82/050/00023/AM18/

RLA Fi l c
: 05/24/040/00613 AM17/

ALC4/2018
11605. 2018

爾齋雷10401雨

D;i.t";D"f".d rr; .;-;. 
"f 

rE

Deci si on: I n t he l i ght  of、 vri t t en comment s recei ved f rol l a Depart rnent  of  Chcnl i cal s and Pet rochemi cal s
vi de t hci r U. O No. 14010/56/2011- Ch. H dat ed 23. 52012, l t  was deci ded t o rat i f y nOrms under Para 4. 7 of

Dat e: 25. 07. 2018

…… ………………… …………
開醐」0710両鯰おHQ Fi l e              l RLA Fi l e

劇 慇ν 05υ 00677AMl ツ  IЮ 72″ 0490039ンAM″
376

BP v 1 as per details given below or as appli the firm. whichever is less:

No/Dat e: 2/82-

No/1Dat e: 2/82-

Re-indexcd

Re-indexed

‐̈Ｍ‐ＴＥＤ，
Ｃ

Ｌ

Name: GLOBAL

にNo。 : 23/1/82- ALC4/2017 Part y Namci V. D. H
PVT LTD

・
・
　
　
一）・

Ｓ
　
０

ｕ
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Ａｐｐ

Fi l e
82/050/01377/AM17/
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Calcium

Gluconate
Lactate l  kg Lactic Acid-Any grade 0 560 kg 到

刊
週I RA may t ake appropHat c act i on as pcrt hc dcci si on ofNorms Comm■ t cc.

No. : 91/4/82- ALC4/2017 Part y Namel K V AROCHEM
, PVT LTD

377
| |
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i Case No。 : 81/4/82‐ ALC4/2017 i Part y Namc: SAVLA       IMcct  No/Dat e: 2/82-
l                    i CHEMICALS LIMI TED    i ALC4/2018
1           ,           116052018

:Status:

iApproved

I HQ Fi l e
l Ю l κ ν 05900089/AN1l  ν

I RLAFi l e             l t i t l ヽ 8' Dat 8: b」 i bt t i i 3ケケ
ト03/95/040/00939/AM17/   107. 03. 2017

隣派温 1｀ё温高品3お蕉I語高 asc as pcr agenda and ddbcraた don he m試
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:ヽ 01/82/050/00098/AM18/   1: 03/94/040/01108/AM17/

I Deci si on: Def erred br commel l t s of  TE

i Case No. : 90/4/82- ALC4/20171) art y Nal nc: CAMPH01t&
、                  : ALLI ED PRODUCTS
I

I LIMI TED, 滞麟r詢
ユ

諄鸞
需ヽ鸞ぎ愧1081漸」

B諸嗅l i t∴

IMcet  No/Dat c: 2/82-

1盟盤ぜ…

111: : : : : 11; 昴

6; i b40i うbb

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp
Qt y.

Si . No. lmport items Qt y A! l owed

Plasticizer (PVC) (DINP) l  kg
Phthalic Anhydride

0 372 kg

Iso - Nonanol 0 726 kg

No/Dat c: 2/82-
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ic;;N;.'40iaiti-lic+iti,i, iF;tNu,"",juerr-aNr LtFE 
lMeet 

No/Date:2t82- lSiril;***---l
i ;SCIENCES LIM ITED lel-C+rZO t s lApproved ii i16.05.2018 I I

冊蕊: i 蕊扁蔦1' … 間漱: 温t扁ア
…
閥辮ジ繭而‐

1瓢: ″ 蔦

I RA may t ake appropri at e act i on as pert he deci sl on of  Norms Commi t t ee ヨ

Decision : Committee considered cas

technical experts and it was decided

details below or as applied by firm wlr

re as per agenda and deliberated on the matter in the presence of the

to ratity the ad-hoc input output norms under para 4.7 of HBP as per

richever is lower:

Export product Exp.

Qt y.

S: . No. lmport items Qty. Allowed

Pyridine 98%oMin l  kg 1
Alumino Silicate Catalyst

0. 019 kg

2 Ethvl Alcohol (Denatured) 2. 294 kg
3 Prooionaldehvde 0. 073 kg
4 Methanol 1. 41 kg

RA may take appropriate action as per the decision of Norms Committee

ー

話漑雷減前萌dB温胤温
…
ぽ… … 5濶Ⅷ鶉」

384

田藤詰二晨話;  添ら
' 蕊

鳳ユj l ↓ 赫 1総鸞縞歯慟ケ
1‐

~
ision : Committee conside."d iu." ; p;. dil; ;;d d"lib.ril"a -, irr" .*ii"il th" p."*"". 

"f 
;h;

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp
Qt v

SI oNo. lmport items Qt y. Al l owed

2 CHLOROPYRIDNE l  kg
Alumino Silicate Catalyst

0. 019 kg

Ethyl Alcohol (Denatured) 2. 325 kg
3 Methanol 1 41 kg
4 Caustic Soda 1 40 kR

A may take appropriate action as per the decision of Norms Committee

11) eci si on: Conl l l l i t t cc consi dcrcd casc as pcr agenda and del i berat cd on t he mat t cr i n t he prcscnce of  t hc
t ccl l l l i cal  expcrt s and i t  was dcci dcd t o rat i ～ dl C ad― hoc i nput  out put  noml s on nct t o nct  basi s undcr pam

冨  ~騨  脚
~T町

冊悩 扁 Ⅶ 鸞 蕊1肌瀞 翌 讚 両お
|

tus:
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鷹
ド
ー

‐
19晶児5υ 00257AMl ν  難 倉刷 : OЮHOα AM17 t甘ど%Rt t α

0310811799

⌒

ase No. : 249/4/82- :Deffered

鷲麟rよ

282~ド灘I
HQ Fi l c
: 01/82/050/00050/AM18/

387

Decision : ln the light oi;arller decision taf<en UV NC in its:/s2 aatea 08.05.2014, it wai jecided to ratify

norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less:

Export product Export

Quantity

S No. lnrport iterns Quantity

Allowed

DASA( 4, 4 DIAMINO
SULFANI LIDE)

l  kg
1 PAI t A NI TRO

ANI LINE
0. 728 kg

2. ANI LINE OI L 0 468 kg

3. ACETI C ACID 0. 317 kg
4. SODA ASH 0 587 kg

may take appropriate action as per the decision of Norms Committee.

賀8湘
既: ∴: : : 1鳳t  漱分濡j : : 為鳥|;

Mcet  No/Dat c: 2/82-
ALC4/2018
16. 05. 2018

Li c. No/Dat c: 0810139903
1503. 2017

: Deci si ol l : Deね rred f or col ■ mel l t s of  TE

Case No. : 30/4/82¨ ALC4/2017 Part y Name: INDIA GLYCOLS
LヽTD,

|

IMcet  No/Dat c: 2/82-
I ALC4/2018
116052018

鶏3島児5υ ∞剛AШν 1良LAFi i 3
1: 05/23/040/00556/AM17/

389
) eci si on:  l n t he l i ght  of  earl i er deci si on t aken by NC i n i t s 23/82 dat ed 06 03. 2014′ i t  was deci ded t o
at i f y norms under Para 4. 7 of  HBP vl  as per det ai l s g市 en bel ow or as appl i ed by t he i rm′ whi chever i s

Export product Export

Quantity

S No Import iterns Quantity Allowed

Mono Ethylene Glycol l  kg 1 Denatured Ethyl

Alcohol
1. 123 kg

tlte above nornls for one tinrc basis alrd no repeat nornls is allowed
as per the decision of Norms Committee

No/】Dat e: 2/82-

: Deferred for comments of TE

Re-indexed
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( MEG) , Silver Catalyst 0 000228 kg

3.

Alumina Catalyst

0. 000362 kg

RA may take appropriate action as per the decision of Norms Committee.

澪赫繭続澤孵靡ビ 騒ぽ写
…
1野

鵬 ρ磐4岬w 鑑l 危温温ξ鳥ド 1悧辮副H∞卿
|…

…

臨漑評両商品丁圏源滉蔦
・騨 t t t「

~ 1盪・ЙЙ耐b淋｀
i な麟ド
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1濡
濡~`

 ヽ                1

湾Oi お    にA品  鳥|;  : 常鸞
よ09100薇MI  

‐10ν 8205υ 0015ν AN/11ツ  IЮ り24Ю4υ 00632ん
' ■

  1 :                    ‐

92濃: l t t  t =翼篇f穏糧: 協11器篇: 肌11器楓冨l t t ξ 肥為窮TI Tt t I欝
i det ai l S bC10wOr as appl i cd by i rm whi chcvcri s l owcr―

Dcci si on: ! n t he l i ght  Of  ear! i er deci si On t aken by NC i n i t s 20/82 dat ed 16 08. 2011′
i t  MノaS deCi ded t o

rat i f y norms under Para 4. 7 of  HBP vl  as per det ai l s g市 en bel ow Or as appl i ed by t he nrm′ whi chever i s

Export product Export

Quantity

S No. Import items Quantity

Allowed

Vicks Vaporub 100 kg
1 Dl-Camphor (Synthetic

Camphor)
5. 365 kg

Eucalypttrs Oi1 1 356 kg

Nutmeg Oil 0. 697 kg
4 Turpentine Oil 4. 77 kg
5 Ccdari caf  Oi l 0. 448 kg
6 Whi t e Pet rol at Ll m(Whi t e sO■

Paraf f l n)
82. 30 kg

7 Thyrnol 0. 0918 kg

RA may take appropriate action as per the decision of Norms Committee.

Item of Export Qt y Ｓ‐
．

Ｎ。

Iterl of Import Qt y

REVERSACOL OXFORD
BLUE

l  kg. 1 2, 3, 3- TRIMETHYL
INDOLENINE

1 33 kg

Nal nc: NAVIN
Re-indexed

: Deferred for comments of TE
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う
ん I SO BUTYL BROMIDE 2 28 kg

1- NI TROS0 2-
NAPHTHOL

1. 73 kg

4 METHANOL 13 37 kg

TOLUENE 2 59 kg

concerned rnay t ake f urt her necessary act i on as per above deci si on of  NC.

~ド
品 励 柘 瓦 磁 品

汗
濡

I｀bbÅ面 まヽ
汁 咄 曽

滝メ
 1濡 温

|

: 漱瀧蕊蕊 j ~れ競蕊鳥ふl品 熱`掛い面bЙ I｀
｀

|

3931蒲漏ぷI : こ濡I薇i i お しもl i ξ I品高IおボI諄 : ま五さI ‐ 血通ざi i gt i : 1訂よ覆ミi i ざふI I高高品お3高 l l ci

l  l t ecl l l l t al  expci s and i t  was dcci ded t o rad取 thC ad_hoc i nput  out put  norms as appHcd by t he i rm undcri

l   : para 4 7 of  HBP                                                      II     ヽ                                                                    ,

1 獣漢旧I∬酬 l 府品よ籠罵罵l t t l 域 : 詳 : 麟ξt t l 胤∬き・
°rm雨 s洲owcd  i

l 壺
濡

/4/82- ‐

響
濡

柿 ё 揃 送

汗 鐸

ぶ

1濡
漱

|

器蕊月ぶ温薇詰: ~温温|: i Lλ l , ■ 騨暇r翌聖避墓五
l

: Deci si on: Def erred f or commel l t s of  TE

i Case No。 : 100/4/82¨ ALC4/2017 1Part yNal l l e: CLEAN SCI ENCE
AヽND TECHNOLOGY
I PVT. LTD.

395

ecision : ln the light of earlie

tify norms under Para 4.7 of 1

SS:

r deci sl on t aken by NC i n i t s 23/82 dat ed 06. 03. 2014′ i t  was deci ded t o

HBP vl  as per det a‖ s gi ven be! ovv or as appl i ed by t he f i rm′ whi chever i s

Export product Export

Quantity

S No. lmport items Quantity Allowed

Guai aco1 99%PURI TY l  kg
1 Phcnoxy l l l et hanc/

Ani sol c PURI TY 93%
MAXIMUM

1. 17 kg

2 Hydrogcn l ) croxi dc
( 60%) ) PURI TY 60%

0. 687 kg

3. Acetone (Solvent) 0. 14 kg

may take appropriate action as per the decision of Norms Committee.

焉剛満蔦鳳鮮
~下

淑淋肌淵1茅

｀
り需需苅而“

ど30「~
21. 03. 2017    1

IMcet  No/Dat c12/82-

1惜殿盤ぜ
I St at us:

i Approved
汗 FW淋

両 渤 直    さ習

｀

1
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1鵠駆λ: : : 鳳」鳳i J
: RLA Fi l c
i : 08/24/040/00512/AM17/

iDecision : ln the light of earlier decision taken by NC in

iratify norms under Para 4.7 of HBP v1 as per details given

i t s 23/82 dat ed 06. 03. 2014′ : t  was deci ded t o

per

~隔
温 而 蒲 XE面満ウ

|

I Part y Nai ne: PAYAL
i POLYPLAST PRI VATE
: LIMI TED

IMeet  No/Dat c: 2/82-

1盟篇
もi 五t i ざ

｀

l Approved

1鵠醐: : j 蕊: : : ; 鳥1; … 1職角刷i υ 00598/AM17  泳哨%Rt t α
0510402019

l ~~…

397

Export product Export

Quantity

S. No. Import items Quantity Allowed

2-(2Amino-Ethylamino)-5 -

Nitro-Benzenesulfonic Acid
(Blue HEGN Base Stage 1)

l  kg 1 Ethyline Di Amine 2. 07 kg
０
４ SODA ASH 2. 00蛇

RA may take appropriate action as the decision of Norms Committee

sion : committ"" 
"o,.'ii"i;J 

;;;;;; &;;J; il-;;d i; ;il ;;;;;;i th" ;.n"i""f 
".p.rtr, 

il
decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as
ied by firm whichever is lower:

Export product Exp.

Qt y.
SI  No lmport items Qty. Allowed in kg

Pl ast i ci szer( PVC) ( DINI P) l  kg Pht l l al i c Anhydri dc 0. 372 kg
2 lso Nonanol 0. 726 kg

may take appropriate action as per the decision of Norms Committee

Case No. : 358/4/82-
ALC4/2017 1器潔鵠 胎ШAL

i GASES PVT. LTD,
RヽLA Fi l e
5能 4Ю4900o45/細117

I Deci si on: Def erl ・ ed f or cOmment s Of  TE…
圏需滞力瀬 1需

聴詩M耐う」遍
「 眩

、ガ~|

添ち鳳鳳蕊鳳島 1ぶ需よ09100薇Й
nce of the

.BP as per

I HQ Fi l e
:ヽ 01/82/050/00345/AM18/

399

Decision : Committee considered case as per agenda and deliberaieA 
", 

tfr" ..ii;i; iii; d;;.
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.i of H
details below or as applied by firrn wl.richever is lower:

Export product Exp.
Ot y

Sl . No Import iten.rs Qty. Allowed kg

DANTUFF Z ―
38%

蛇 1 2 CHLORO PYRIDINE 0483
つ
４ TUNGSTI C ACID 0. 023

HYDROGEN PEROXIDE
( H202)

0. 285

4 SODl UM SuLPHIDE 0. 538

No/Dat e: 2/82-
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FLAKES
5 ZINC SULPHATE 0462
6 HEXANE 0. 723
7 TAMOL 851 Not recomurended as

chemicalname is not

given

8 RHODOLINE
643/COLLOID 643

Not recommended as

chemicalname is not

given

RA concerned may take further necessary action as per above decision of NC

i Casc No。 : 348/4/82¨

: ALC4/2017
1

: 01/82/050/00356/A■ /118/

I PanyNal l l e: VI VIMED 面ゞ1脚
証

「
MT: D

: RLA Fi l c
l : 09/24/040/00645/AⅣ l 17/

ド
一ヽｔｈｃ
四

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of

technical experts and it was decided to ratify the ad-ltoc input output norms under para4.7 of HBP as

details below or as applied by firm whichever is lower:

Export product Exp.
Ot v

Sl . No. Import items Qt y.  Al l owed
kg

SODl UM PAS GRANULES
80%(W/W) OR SODI t IM
PAS GRANULES

kg 1 SODIUM PARA AMINO
SALI CYLATE POWDER OR
ANI INO SALI CYLATE
SODIUM BP

0. 808 kg

つ
４ HYDROXY PROPYL METHYL

CELLULOSE PHTHALATE
0. 05 kg

I SOPROYI _ALCOHOL 3. 00 kg
4. EUDRAGI T L 100 0 05 kg

RA concemed may take further necessary action as per above decision of NC

401

,Status:

lApproved

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratity the ad-hoc input output norms as applied by the firm under

4 7 of HBP.

committee allowed the above norms for one time basis and no repeat uorms is allowed

RA may take appropriate action as per the decision of Norms Committee

Nai ne: CLEAN SCI ENCE IMeet  No/Dat e: 2/82-
: ALC4/2018
11605. 2018

I RLA Fi l e
Ю/AMl ν  13ν 8ν 04υ 0018υ AM17 123032017

1/24/040/00006/AM17/

, St at us:        ヽ
、Approvcd  i

No. : 232/4/82¨ ALC4/2017 1Part y Namc: MAKSON      IMeet  No/Dat e: 2/82-

:  l n t he l i ght  of  earl i er deci si on t aken by NC i n i t s 46/82 dat ed 14 02 2012′ l tヽvas deCi ded
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norr*ni"i pri.'+.i 
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i CascNo. : 32/4/82‐ ALC4/2017, Pal t y Nal ne: GOPINATH
l                   i CHEM― TECH LTD. 滞飾渤: 汗濡‐
お3星泥50Ю004υ AMl ツ トLA Fne

l Ю 824/040Ю 0513/ANI 117 1躙器α∝n"%0 Def er
Dat c: 25. 07 201

Export product Export

Quantity

S. No. Import items Quantity

Allowed

Vicks Vaporub 100 kg 1 D L-Camphor (S).nthetic

Camphor)

5 356 kg

2. Eucalyptus Oil 1 356 kg

3. Nutmeg Oil 0 697 kg
4. Turpentine Oil 4. 77 kg
5 Ccdarl caf  Oi l 0 448 kg
6 Whte Pet roht um(Wht e sO■

Paraf f l n)
82. 30 kg

7 Thymol 0 0918 kg
8 50 Gms Label s Relevant as per

packing policy9 100 Gms Labcl s
10 80 Gnl s Tube&Cap

Direction Folder

RA may take appropriate action as per the decision of Norms Committee.
*Note : Norms for different pack sizes may be worked out by RA on pro-rata-basis

Decision : In the light of earlier decision taken by NC in its 3/82 dated 08.05.2014, it was decidea to raiiry
norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm, whichever is less:

Export product Export

Quantity

S. No. Import items Quantity

Allowed

DASA( 4, 4 DIAMIN0 l  kg 1 PARA NI TRO
ANI LINE

0 728 kg

F議
力満 磁 赫

l 曲
1き

厳` ｀

 報 : F篤

…~1漱
亀

｀

NTERNATIONAL LIMI TED 116(

405

Fi l e

i:03 I 9 5 I 040 I 0087 4 I ANI|T I

: cornmittee considered case as per agenda and deliberated on the matter in
hnical experts and it was decided to ratify the ad-hoc input output norrns on net to net basis under
ofHBP.

the above norms for one time basis and no repeat norms is allowed
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SULFANI LIDE) う
ん ANI LIN E 01L 0. 468 kg

ACETI C ACID 0. 317 kg
4 SODA ASH 0. 587 kg

、RA may t ake appropHat e act i on as pert he deci sl on of  Norms Commi t t ee.

甲 蒲赫 ・
1孵淋

「|

IMeet  No/Dat c: 2/82-
AヽLC4/2018
116. 05. 2018

56

i St at l l s:     :

: Approvcd

I HQ Fi l c               i RLA Fi l c
i : 01/82/050/00124/AM18/   1: 05/24/040/00626/AM17/ 汗

406

Decisiou : Comrnittee considered case as p.r og.ira,, aud arrd iu the presence oithe tcchnical experts. it
was decided to ratify the ad-hoc input output norms under para 4.7 of HIIP as per details below or as

applied by firm whichever is lower:

Export product ｐ

　
ｙ

Ｅｘ
Ｑｔ

SI . No lmport items Qty. Allowed in kg

Plasticiszer (PVC) (DINP) l  kg 1 Pht hal i c Anhydri dc 0. 372 kg
2 Iso Nonanol 0 726 kg

may take appropriate action as per the decision of Norms Committee

Ｆ
れ
群
―

……
I I需i 滞認温Ⅳ

1

I HQ Fl l e             i RLA Fi l c
l : 01/82/050/00286/AM18/   1: 03/94/040/OH51/AM17/

1Deci si on: Def erred f or comment s of  TE

滞麟ド
滋・…

l I庶
輛語

漱需面碗面湾藤1札∴

I Case No. : 429/4/82¨ ALC4/2017 Part y Nal nc: YASHO
l                    、INDUSTRI ES PVT LTD
I                    I
, HQ Fi l c               RヽLA Fi l c

i Ю ν 8205900437ANl l y : Ю ν 9' 04υ 01017翻 17

IMcct  No/Dat c: 2/82-
l ALC4/2018
11605. 2018
1Li c No/Dat e: 0310812137
: 27. 03. 2017

i St at us:
Approvcd

:

ヽ

「

408

― ‐ ‐ ‐ ヽ]

1409    「 諄

) eci si on: l n t he l i ght  of  earl i er deci si on t aken by NC i n i t s 8/82 dat ed 16. 09. 2015′ i t  was deci ded t o rat i f y

orms under Para 4. 7 of  HBP vl  as per det a‖ s gi ven bel ow or as apphed by t he f i rm′ vvhi chever i s l ess:

Export product Export

Quantity

S. No. hnport items Quantity

Allowed

AROMATIC DERI VATI VE OF
DIPHENYLAMINE( ADA) l  kg

1 DIPHENYLAMINE 0. 447 kg
う
ι ALPHA METHYL

STYRENE
1 23 kg

ACTI VATED CLAY 0. 200 kg

RA may take appropriate action as per the decision of Norms Committee.

|も I I t i ま b: f f e高と
｀

:

l al l dRe―
i ndcxedi

l  _  … l
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I ALC4/2017           : ALLI ED PRODUCTS
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「面 滞漱濤
ボ

1糀鸞f

鳥3‐ 策漁 満0064諾購洩嘉猟i ‐

撚
さ力: l 蕊喩漱I

濠1織静b」 i b慧わ」33, じ
: 1; ふ 1‐

: Deci si on: ] I)efrerred for comments of TE

i Casc No。 : 101/4/82¨ ALC4/2017 1Part y Name: DEEPAK
,ヽ                NヽOVOcI I EM

i TECHNOLOGI ES LTD 1榊
沸…

1温
=

IM、
■ i 硫6491~~ド

′82 dat ed 31. 01. 2012, i t  was deci ded t o
′ or as appl i ed by t he f i rm′ whi chever i s

Decision : In the light of ,

ratify norms under para 4.

I ess:

r l i er deci si on t aken by NC i n i t s 44/82 dat ed 31. 01. 2012, i t  was

of  HBP vl  as per det a‖ s gi ven bel ovv Or as appl i ed by t he f i rm′ v

Export product

ｙ

ｍ　ｎｔ‐
時
Ｑｕａ

S No Import items Quantity Allowed

2, 3, 6¨ Tri i net hyl  Phen01

( TMP)
l  kg 1 Meta Cresol (MCg9) 0. 882 kg

つ
４ Methanol 0 575 kg

Catalyst 0. 027 kg

|

I RA may t ake apprOpri at e ac● On as pert he deci si on of  Norms Commnt ee.

1濡
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|1琲T0812bTB藷
: : 1; ちI i

Иェrッ: 鸞野
…
: 辮
磁神 :
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l Dcci si on: COmmi t t ee consi dered t i l e case as per ageI I I  I I t t i l 喜 : き 五
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田3月ふi 鳳話j  添
' 濡

品蕊鳳1轟|■ 1躍邪す1ツ1l I I I
15i も : ふt i ol l  i  ё8轟hi l l “

` 3五

: i どき: もとしよξ
` : : 38: 五

Lt t aa and dcl berat cd on dl c mat t cr i n t l l c prescnce of t hc
t t ecl ul i cd cxpert s and i t  was dcddcd t o rat l f y7 t hc ad― hoc hput  out put  nonns as appHcd by t hc i rm under

i para47of I I BP

I The commi t t ee a1l owed t hc above l l orms f or ol l e t i me basi s and 1l o rcpeat ■ orms i s al l owed

i RA mayt ake appropri at e act i on as pert he deci si on of  Norms Commi t t ee

一p蔦稿蕩蒟恥九輔仇稀I F藁ぷ滞議両れ蛇 I R
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澤AMPHOR Ы M「ED
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: ALC4/2018
11605. 2018

珈
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: Part y Namc: PIDI LI・「E
I INDUSTRI ES LIⅣ l l TED 1隕
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目

No. : 69/6/82- ALC4/2017

ヘ

Re-indexed
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つ
４

I Tl l e commi t t ee a1l owed t l l e above■ orms f or one t i me basi s and■ o repeat  normsi s al l owed
l RAconcemcdmayt akc f l l rt hcrncccssaryact i onasperabovedcci si OnofNC

St at us: Def f ered
aヽnd Re¨ i ndexed

|

1需需蔦面かど駐議1見鳥
｀

ase N屁 293/4/82‐ ALa/2017渾 ‖ヴ満 i よヤ|' ふi b
|: ‖∫l I : t ed
|

, ‐
   ~

I INDUSTRI ES PVT. LTD.
I…
l RLAFi l e   ~   ~
IЮ3, 5Ю40ЮOo29/AMl ν

l t i t : ヽ 37う: i どi bbi bbi i 3う i

118. 042017

24

orms Committee
=_… …               |

湾Iユ N諄■ 9/4/ j メ
｀…

|ムIぷ : ‖ も造歯A責壺
: ALC4/2017           : INDUSTRI ES I _TD

%10高お    RLA品
i : 01/82/050/00147/AM18/   : o3/95/040/01048/AM 17/

…
脚 彎 滞鷺藍憮I

:

"eci si oI｀

: 漢 f ert t i  f orhざI満ギi t  ~

} : : |' I : ぶ
蕊Fも' aj , 1

¨
Ｅ

一
Ｃ一畑Ｄ・

一輌‐ＥＳＬＴ一̈ＤＵＳＴＲ一ＰａＩＮ

Decision : commitiee ;.,d...:d;;;;p;; il;rd; ;d;il;;';-1i". a;;il;;l;k;, ,8)
meeting dated 04.10.2010 and in the presence of the technical experts, it was decided to ratify the ad-hoc
input output norms for under para 4.7 of HBP as per details below or as applied by firm whichever is lower
(no repeat one time basis only):

Export product Exp.

Qt y.
SI . No. lmport items Qty. Allowed in kg

BUTYLATED HYDROXY
ANI SOLE( BHA) (
FLAKES/POwDER/FF)

l  kg 1 HYDROQUINONE 1. 247 kg
2 TERTI ARY BUTANOL 0. 839 kg

PHOSPHoRIC ACID 1. 00 kg
4 HEXANE 1. 00 kg

RA may take appropriate action as per the decision of N

1孵
滋

: Committee considered case as per agenda and deliberated on the matter in the presence ol
experts and it was decided to ratify the ad-hoc input output norns as applied by the firm for
only. No repeat is allowed.

No. : 280/4/82 - AJ-c 4 I 2017 iParty Narne: CLEAN SCIENCE lMeet No/Da te:2 r 82-
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躙 残¬濡1濡

: 総り ]漱端ず1漑蕊蔦
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° RGAMCS監

嘲 Tα
ν 授 ~

i                           116. 05. 2018
l RLAH18~  ` ｀~`

I i ` N8' Dat 8: 03Tbt t i ケ
` ` `卜0ン9, 04900049AMl ν  レL042017

輝 胤 ″
77"¨

 畔
懲躊 ギ LTD

1器晶児590022yAM l '  難ち刷: 90002α AM l ν

Decision : Comrnittee considered case as per agenda and deliberated on the rnatter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by finn whichever is lower:

Export product 呻
蜘

Si  No. lmport items Qty. Allowed

Terpineol perfumery grade l  kg
Beta Pinene extra pure

1. 36 kg

Acctoue As applied

may take appropriate action as per the decision of Norms Committee

Ｆ
‐
‐
‐
‐４２９
‐
‐
‐
‐

Decision : Committee colsidered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

Si . No lmport items Qty. Allowed

Terpineol perfurnery grade l  kg 1
Alpha Pinene extra pure

1. 36 kg

Methane Sulphonic Acid As applied

Toluene As applied

A may take appropriate action as per the decision of Norms Committee

Ｆ
Ｌ
Ｆ
Ｉ: Deci si on: Def erred br conl mcnt s of  TE

No. : 258/4/82‐ ALC4/2017

潔蕊5: 1蕊ふi 」

｀

No/1Dat c: 2/82-

1盟器 Re-indexed

e哺
"肥

■ L釧 狙 7押
鰤 認

Ю RGt t CS翼

撚

纂

淋 : 蕊1' ~1漑温満 喜
…
晋出品而
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「膨戸……
1善椰謳卜F置翻FT

I ---- -.1--
luq nite iRLe ple lai".N;/D;i;,ioiooosr)i lD;r..
l:01/82l0s0/00360/AM18/ ::56t241040t00004/AMt8/ 1zl.o+.toti 

-- 
lo",",zs. o7.2o1B

iDecision :Deferred for comments of TE

滞榊
渤: F漑辮

i Case No。 : 235/4/82‐ ALC4/2017 1Part y Namc: SUPREET
l                    i CHEMICALS PVT LTD

…
滞麟: 品

:  : 濡蕊I

34

I HQ Fi l c              l RLA Fi l c
l : 01/82/050/00243/AM18/   1: 52/24/040/00003/AM18/ 1魔需めあ磁蒟| ~

Lヽi c. No/D
126. 04201

「

|ド
品赫姉赫

: 椰濡:

辮 : 酬誇i 漉瀑 濡 繭

IMcct  No/Dat e: 2/82‐

1柵盤f
れ

 `  `    `｀`~   1ミ
LA ni さ

…     ｀` ~

IЮ l だ2Ю50Ю0671/AMl ツ   : Ю 7泡 ″ 040Ю000α AMl 舒 126. 042017
Li c. No/Dat c: 0710111482

Decision : committee ;;;.il;;J ;;;;;;;;i";;ra" 
"ra ^ 

p"i""iri". a..ision iaken uy Nc i; ii-14)s)
meeting dated 05.07.201 I and in the presence of the technicai experts, it was decided to ratify the ad-hoc
input output norms under para 4.7 of HBP as per details below or a.s applied by firm whichever is lower
(no repeat one time basis only):

Export product Exp.

Qt y.
SI  No. lmport items Qt y. AI l owed

i n kg
5- AI ni no‐ 12- Xyl ene- 3‐ Sul f o- 2-
DMABS or ASH ACID

l  kg 4-Nitro Ortho Xylene or 4 Nitro
O Xylene (4 Nox)

1. 074 kg

2 Mono Ethanolamine or 2-
Ethanol Amine

0. 865 kg

RA may take appropriate action as per the decision of Norms con mitte"
To be discussed with TE

rlr€eung oateo tv .u I .lu I I ancl 1n the presence of the technical experts, it was decided to ratify the ad-hoc
input output norms under para 4.7 of HBP as per details below or a.s applied by firm whic6ever is lower:

Export product Exp
Qt y.

SI oNo lmport items Qt y A! l owed
i n kgCALCIUM LACTATE l  kg 1 LACTI C ACID― ANY 0. 481 kg

435 as per earlier decision taken by NC in its l6lg2

No. : 381/4/82‐

1/82/050/00305/AM18/

Name: KRI SHNA No/1Dat c: 2/82-
PVT LTD.

Namc: MANALI
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GLUCONATE GRADE
2 GLUCONO DELTA

LACTONE
0. 303 kg

CALCIUM CARBONATE 0 680 kg

may take appropriate action as per the decision of Norms Committee

Decision : Committee considered case as per agenda and in the presence of the technical experts it was

decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as applied by

firm whichever is lower:

Export product Exp
Qt y.

SI . No lmport items Qty. Allowed kg

MENTHONE l  kg 1 META‐ CRESOL
( M―CRESOL)

1 43 kg

2 I SO PROPYL ALCOHOL
( I PA)          _

1. 00 kg

RA may take appropriate action as per the decislon of Norms Committee

iCase No.:24 tt4tBz-ALC rzotz il3[{ I:ll";.o*Y, 
oRGANICS iMeet No/Date.2t82-

r iINDIA LIMITED iALC4/2018irrI i :16'05'2018

iHq rite inLe rite ilic.No/Date:03 108 129 I 5

i:o r)szzosolo o24glANLl}l i:03/9sl0a0/0003s/AM 18/ lZt .O+.ZOtl

i...._'

Status:

rApproved…
「…

438

Decision :Cornmittee considered case as per agenda and in light of earlier decision taken in l2182 meeting

held on 20.03.2018 and in consultation with technical authority present in meeting, decided to ratify

norms under para 4.7 of HBP as per details below or as applied by firrn whichever is lower:-

Export product Exp
Ot y.

SI  No. lmport items Qty. allowed

Amber Fleur l  Kg. 1 Myrcene 80% 0. 90聰

2 Methyl Ethyl Ketone 0. 53 kg

Phosphoric Acid 0. 025 kg

RA concerned may take further tlecessary action as per above decision of NC

~閉
需面繭下臨淋

No。 : 250/4/82¨       I Part yName: SURVI VAL   : Mcet  No/Dat e: 2/82-
PV■ げDI器盤f

Fi l e

| 
:0 l/82l050/0025 8/AM I 8/

: Deferred for comments of TE

No/Dat c: 2/82-

I Dat c: 25072018

Namc: SI  GROUP―
PRI VATE LIヽ41TED

Iro.os.zota

Re-indexed
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: Decl sl on : Deferred for comments of TE
―

∵ ギ
|…

ぽ赫ぼ椰鬱
|

440

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the
nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
SI . No. lmport items Qty. Allowed

Pl ast i ci zer( PVC)
( DINP)

l  kg 1 PHTHALI C
ANHYDRIDE

0. 400 kg

2 I SO NONYL ALCOHOL 0. 700 kg
may take appropriate action as per the decision of Norms Committee

Li c No/Dat e105 10402436
3052017

|

cision : Comnrittee considered case as p., ug"nJu unJ a.tlU.iuted on the rnatter in the presence ol the

hnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ails below or as applied by firm whichever is lower:

Export product Exp.

Qt v
S! . No. lmport items Qt y AI l owed

Plasticizer (PVC) (DINP) l  kg 1 PHTHALI C
ANHYDRIDE

0. 372 kg

2 I SO NONYL ALCOHOL 0. 726 kg
RA may take appropriate action as per the decision of Norms Committee

一鰤Ａｐｐrovcd

Decision : Committee considered case as per agenda and deliberated on the matter in
technical experts and it was decided to ratify the ad-hoc input output norms as applied
time basis only and no repeat is allowed.

the presence of the

by the firm for one

committee allowed the above norms for one time basis and no repeat norms is allowed
RA concerned may take further necessary action as per above decision of NC

i Case No. : 223/4/82- ALC4/2017 Namc: PCL OI L& No/Dat c: 2/82-
V́ENTS LTD.

Fi l e

No。 : 7/3/82¨ ALC4/2017 No/Dat c: 2/82‐

No/Dat c: 2/82-

: Committee considered case as per agenda and deliberated on the matter in the presence

rical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP



i Case No. : 1/10/82‐ ALC4/2017

1HQ Fl l c
: 01/82/050/00839/AM18/
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1馘語馘 :

~画
蔦
~ ~… … ｀

l Ю3' 4Ю40Ю01矧AMl ν

浮麟r"般
―

け
、ご10813183

i--------'

rStatus:

lApproved

i

444

etails below or as applied by firm whichevcr is lower:

Export product Exp.

Qt y.
SI  No lmport items Qt y. AI l owed

Pyridine 98% Min l  kg 1
Alumino Silicate Catalyst

0 019 kg

Et hyl  Al cohol ( Denat ured) 2. 294 kg
3 Propionaldehyde 0. 073 kg
4 Methanol 1. 41 kg

may take appropriate action as per the decision of Norms Committee

l : i n t he l i ght  of  earl i er deci sl on t aken by NC i n i t s 17/AM14 meet i ng dat ed 05. 12. 2013′ たwas
t o rat i f y norms under Para 4. 7 of  HBP vl  as per det ai l s g市 en be! ow or as appl i ed by t he i rm′
er i s i ess:

Export Product Export

Quantity

S. No lmport Product Quantity Allowed

ke

2-Met hoxy‐ 6-
chl orot ol ucne/3- Chl oro- 2-
met hyl ani sol c
CAS No: 3260- 88- 6

l  kg 1 3- Chl oro- 2‐ l l l ct hyl ani l i nc

CAS No: 87- 60- 5
1. 20 kg

2 Sodi unl  ni t r i t e
CAS No: 7632‐ 00- 0

0. 587 kg

may take appropriate action as per the decision of Norms Committee

WT「
~|  ~

田虚月l λ ぶ温l j … 1協璃淋: 誌ふi 」

1翻F諺
…

涯: 譜鸞18も
蒟慧i bわ」

1濡1
 ヽ     1

怖1熙: 職還: 簿纂節 F総漁 恵鷲濡霊
' 濡

漱
Export Product Qt y. Sl . No. hnport items Quant i t y

aHowed
MT

DHSOPROPYL
ETHER

l MT 1 CARBOSOL TH( C‐ TH)
( I SOPROPYL ETHER) 1. 1l  MT

concerned may take further necessary action as per above decision of NC

I St at us:

: Approved

1 ','

iDecision : ln the light of earlier decision taken by NC in its 1,1 lAMt4 meeting dated 05.09.2013, it was

idecided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm,

■ξ剛ぽ: 2/82-…

鵬星泥5υ ∞
"8/AM 

Ⅳ [誡蔵鵞 I t t「
~

Ｆ
Ｌ
Ｆ
Ｉ 「
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lchever is less:

Export Product Export

Quantity

S. No lmport Product Quant i t y A! l owed
kg/kg

1,4 Dioxane l  kg Mixed Ethvlene Glvcol 1. 802 kg

I RA may t ake appropt t at e act i on as pert he deci sl on ofNorms Comml t t ee

一
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l 語肝而両T…下

I Deci si on: Commi t t ee consi dered casc as per agenda and del i bcrat ed on t he mat t er i n t he presence of  t he

447

l t eChni cal  expe■ s and i t  was dcci ded t o rat i ″ t he ad_1l oc i nput  out put  norms under para 4. 7 of  HBP as per
ls below or as applied by firm whichever is lower:

Export product Exp.
Ot v.

SI  No Import items Qty. Allowed in kg

TINOSORB S/Vi VI TRI AZ S l  kg 1 TOLUENE 2. 80
う
４ ACTI VATED CARBON 0100

ETHYLENE DI
CHLORIDE

195

4 RESORCINOL 1. 20
2- ETHYL HEXYL
BROMIDE

1. 54

RA concerned may take further necessary action as per above decision of NC 甕

温3晶児5餅00357AN/1l ν  鼈ち刷i 90000ν 劇l ν

448

Decision : ln the light of earlier decision taken by NC in its L4 /AM1-4 meeting dated 24.10.2013, lt was

decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm,

whichever is less:

Export Product Export

Quantity

S. No lmport Product Quantity Allowed

Enamber / Kephalis /
Tetrambrone

l  kg Triethyl Orthoformate 2. 400 kg

Di Acetone Alcohol 5 720 kg
may take appropriate action as per the decision of Norms Committee

i Case No。 : 426/4/82-
I ALC4/2017

4491器
3児5υ 0043″ AMl ν

Pal t y Name: UPL LTD
|

|

I RLA Fi l c
|: 03/95/040/00062/AM18/

お港温おI : Det t red滞こ鳥 二Iぎ 。f i t

い

一

一いＡＬＣ
No。 : 386/4/82-
14/2017 l mt t α

l nl DO劇NES
| 1騨

は力11ヽ糖鍮驚驚ミ

Nal l l c: ENCEE
PVT LIMI TED

No/Dat c: 2/82-
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l RLA Fi l e
i : 03/94/040/00095/AM18/

丁
F1387/4/82- ALC4/2011汗

癬
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赫 赫

鷲 郡

馘 ガ
…

邪
:

器航剛∞395/劇繋戸
~稀

淵琳語ふ鳥」

需ヽ鸞品晟晟
“ 3i 蕊: tふ

for comments of TE

: Li c. No/Dat c: 0310813301
116. 05. 2017

i bt t l i si on: C8三 高I t t cc coi si dered ct t c as pCr agcl l dI話 と

1器
礼1∬E蝋日常聟憮認肌ぽ“

Export product Exp.
Ot v

Sl . No hnport iterns Qty. allowed

CYANOETHANE( 995%) l  Kg. 1 PROPIONI TRI LE 98% 0. 102 kg

I  RA concemcd may t ake f urt her necessary act i on as pcr above deci s10n ofNC 劇

451

I deliberated on the matter in the presence of the

input output norms under para 4.7 of HBP as per

452

ド ド~~孵脩m_
4"湖脱蕊1蕊: j l ↓ ふ

…
彙ら魔j : : : l l i 話 ;

I Deci si on: Def erred f or commel l t s of  TE

錯∬辮α囲哩男41

1騨
商直

要' M驚1需鸞よあ繭勇」
Bれま∴鳥

I Deci si o■ :  Col l l nl i t t cc consi dcrcd case as pcr agcnda and dchberat cd On t hc l l l at t cr i l l  t hc prcscncc of  t hc

i t eCl l l l に d expcrt s and i t  was dccdcd t o di t t  t hc ad― hOc i np■ out put  nornl s undcr para 4. 7 of  HBP as per
details below or as applied by firm whichcver is lower:

Export product Exp.

Qt y.

S! . No. lmport items Qty. Allowed

Pyridine 98% Min l  kg 1
Alumino Silicate Catalyst

0. 019 kg

2 Et hvl  Al cohol ( Denat ured) 2. 294 kg
3 Propionaldehyde 0. 073 kg
4 Methanol 1 41 kg

may take appropriate action as per the decision of Norms Committee

澄き漱: &顧 滞鷺漱驚
16“

2∝ 8  1

1鴬鸞よ面面
""B温: 1葛1

一
一

No. : 431/4/82¨
AND
PVT.

e No. : 414/4/82¨ ALC4/2017

Fl l c

J UBI LANT LI FE IMcetNo/Dat c: 2/82-     l St at us:
LIMI TED      i ALC4/2018         : Approved

1ヽ6052018             ヽ

Fi l c

: Deferred for comrnents of TE
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I Deci si on: Def erred f or comment s of  TE

Meet  No/Dat c: 2/82-
ALC4/2018
16. 05. 2018

総鸞ざ罰恥06674, ョ壼淋蔦: 01/82/050/00317/A■ /118/

ギ

456

…… 一ヽ………
滞潔ば …`

Case No. : 393/4/82¨       I Part yName: CLEAN
ALC4/2017          i SCI ENCE AND

i TECHNOLOGY PVT. LTD

欝説瑞温鳳蔦 臨漱鳳: 見蕊: ミ常需」満瀞誌
I Part yName: CLEAN
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I Deci sl on: Def erred f or comment s of  TE

No. : 410/4/82‐ Part y
Name: J AINEX SPECI ALI
TY CHEMICAL

Mcet  No/Dat c: 2/82-
ALC4/2018
16052018

Status:

ApprovedALC4/2017

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output noflns on net to net basis for one time

and no repeat is allowed.

committee allowed the above norms for one time basis and no repeat norms is allowed
RA concerned may take further necessary action as per above decision of NC

25. 07. 2018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:-

Export product Exp
Ot v.

Sl  No Imporl items Qty. allowed

CALCIUM BUTYRATE l  Kg. 1 BUTYRI C     ACID 0. 788 kg

RA concerned may take further necessary action as per above decision of NC

Case No. : 457/4/82‐ Pal t y Name: MALWA
OXYGEN&INDUSTRI AL
: GASES PVT. LTD. ,

Meet  No/Dat e12/82-
ALC4/2018
16052018

l j “ t i 品
‐
: b̀ ユ I I t t  f of誌轟品

` I i : ` I t t i

Li c. No/Dat c: 5610005139
18. 05. 2017 Dat e: 25. 07. 2018

ase No. : 398/4/82-

No/1Dat e: 2/82-
INDUSTRI ES

15/A■ /118/

Fi l c
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濡脱蕊鵬鳥l j  l 協濡蕊話j 鳥i j  l 需需構滋砺角
ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratify the ad-hoc input output nonhs under para 4.7 of HBP as per

ils below or as applied by firrn whichever is lower:

Export product Exp.

Qt y
SI  No lmport items Qt y Al l owed

Plasticizer (PVC) (DINP) l  kg 1
Phthalic Anhydride

0 372 kg

2 Iso - Nonanol 0 726 kg
RA may take appropriate action as per the decision of Norms Committee

Fe岬″蹴Lt tmW

I HQ Fl l c
: 01/82/050/00013/Ah418/

I Part y Namc: J UBHフ ANT LI FE IMcct  No/Dat c: 2/82-
i SCI ENCES LIMI TED      i ALC4/2018
1                          116052018

隔漱: 鳳鵬鳳ぶ |ぶ辮α“Ю価“ |

461

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

S! . No. lmport items Qty. Allowed kg

2-Chloro-6-Trichlorornethyl

Pyridine
l  kg 1 Alpha Picoline 0 658 kg

2 1,2.4-Trichlorobenzene 0 220 kg
3 l-leptane 0 253 kg
4 SteryIene 0 005 kg
5 Carbon 0. 005 kg

may take appropriate action as per the decision of Norms Committee

―

       ―
― ― ―ヽヽ ヽ ヽヽ ヽヽ ヽ^ヽ ‐ ヽ

……

l Case No. : 98/6/82¨
: ALC4/2017
| 1颯

薄~1淋
I

温g説: : 1: : 島温l j 1協
j 蕊鳳屁鳳i j  l ぶ鸞品1011Ч

462

Decision : Committee considered case as per agenda and as per earlier decision taken by NC in its 23182

meeting dated 0l . I I .2012 and in the presence of the technical experts, it was decided to ratify the ad-hoc

input output norms under para 4.7 of HBP as per details below or as applied by finn wl.richever is lower:

Export product Exp.

Qt y.
S! 。 No. lmport items Qty. Allowed

in kg

CALCIUM GLUCONATE―
INJ ECTABLE

l  kg 1 CALCIUM GLUCONATE―
ORAL GRADE

1. 09 kg

CALCIUM BOROGLUCONATE l  kg CALCIUM GLUCONATE―
ORAL GRADE

0. 946 kg

CALCIUM GLUB10NATE l  kg CALCIUM GLUCONATE‐
ORAL GRADE

0. 430 kg

RA may take appropriate action as per the decision of Norms Committee

AMINES i Mcet  No/Dat e: 2/82‐No. : 302/4/82¨ ALC4/2017
i CHEMICALS LTD      I ALC4/2018
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~|       |       1160, 2∝
8

罵漱蕊λ蕊蕊温ぶ■ 痣i 蕊誌Lj l ↓ ″  1総鸞ま面081_3鶯 | 
…

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:-

Export product Exp.
Ot y.

Sl  No Import items Qty. allowed

2ETHYLHEXYLAMINE l  Kg 1 2ETHYLHEXANOL 1. OH亀

RA concemed may take further necessary action as per above decision of NC~|~4続Й而諄
: HQ Fl l e
l : 01/82/050/00316/AM18/

: RLA Fi l c
i : 31/83/040/00021//Wl 18/

澄き淵留しν82
1ヽ6. 05. 2018

I Li c. No/Dat e: 3110066767
129. 052017

464

: RA concemed may take further necessary action as per above decision of NC

cision : Committee considered case as per agenda and deliberated on the matter in the presence of the

hnical experts and it was decided to ratifu the ad-hoc input output norms under para 4.7 of HBP as per

.ails below or as applied by firm whichever is lower:-

Export product Exp.
Ot v

Sl . No. Irnport items Qty. allowed

Acetyl Anisole l  Kg. 1 Phcnoxy nl ct hane/
Ani sol c PURI TY 990/0
AND ABOVE

0. 90 kg

2 Acet i c Anhydri de
PURI TY 99%

0. 755 kg

一
　

一　

ｏｍｍ

一　
　
　
　
　
　
　
一　
　
′
／
　
　̈
Ｃ

ase No。 : 475/4/82‐
ALC4/2017

一

　

４６５

Dヽeci si ol l : Def erred f ol ・ commel l t s of  TE

Ｄ
．
　
一　
ν

ＡＳＨＯ̈　　一　̈
躍ぽが~鶉恵

~1聡
鸞よ0310813691B霊鶏ち蕊:

Fi l c

No/Dat c: 2/82-
Re-indexed

No. : 438/4/82-
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Name: CAMPHOR&

銚 器 ∬
RODUCTS

468日
0さ蕊

…^…    …
  1責」AFi l c^

: 01/82/050/00541/AM18/   i : 03/94/040/00002/AⅣ 118/

一
３

一
８

ヽ
０

一
３

一
〇一

ｏ／Ｄａｔｃ

・
２０‐７

一　
。
Ｎ

０６

一」ｉｃ
０７

．

…

  | 

… …

   |:                           1                          ' ・ V Vノ・4Y t t  υ             ヽ             1名9薔脱: : λ 蕊: ; I t t j  : 協璃
' i λ

: : : i t t t  汗蕊」R十」4商ёおおヨ: [ 嗅 : ' : ∴
i

Dヽeci si on: Def erred f or conl ment s of  TE

'                                                                                                                                      `                                                                                                                                                                                         |

濠at t  NQ30υ ″ 8ZALC″ 2017淑
ば 3∬駄 器 [

、LIMI TED,

IMcet  No/Dat c: 2/82-
I ALC4/2018
11605. 2018

一
　

ｄ

一
Ｓ

ＯＶ

一
Ｓｔａｔｕ

枷

隔3島児5叩硼 劇 W 謡 ち塀浙υ∞岡 AMl y~寵 辮
罰η 釧HЪ 8「

essary

…

 
「

I t t e NI : 万 3b/4/82- ALC4/2bi ケ

|: 聰
辮

」屁

冊 蕊 Lt t」
……

麒 31温赫
~

IM8も1ヽも, b滸ど, , 議:

I ALC4/2018
116. 05. 2018

I St at us:
/ヽpprovcd

IⅧ辮α∞Ю“ 3104、

ηl 晰籠1肥銚I織淵 総肌喜淵 需 需 漉鮮 濡 濡
Export product Exp.

Qt y
Si . No lmport items Qt y. AI l owed

Pl ast i ci zer( PVC) ( DINP) l  kg 1 PHTHALI C
ANHYDRIDE

0. 372 kg

2 I SO NONYL ALCOHOL 0 726 kg
RA may take appropriate action as the decision of Norms Commi

J
per

朧 翻辮
} ||||||||||l i l : |: |||||||l l : ||: ||||

Export product Exp.
Ot v.

Sl . No. Import items Qty. allowed

COPPER GLUCONATE l  Kg 1 GLUCONO DELTA
LACTONE

0. 901 kg

2 COPPER OXIDE―
ANY GRADE

0 225 kg

RA concerned may take further necessary action as per above decision of NC

F : LIMI TED,

No. : 533/4/82- No/1Dat c: 2/82‐

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

lechnical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

Jetails below or as applied by firm whichever is lower:-
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RヽLA Fi l c
l : 03/94/040/00089/AM18/ 1悧器α∞Ю譴郷

Decision : Deferred for comments of TE

一い“
饉
ＩＡ‥
―

ase No. : 428/4/82-
14/2017

73[ : i l : ; :

漑 : 蕊蕊
…
臨鸞 温 商

珈

万
~

Mi 10813971｀

St at l l s: Def f ered
and Re-indexed

Dat c: 25. 07. 2018

Decision : Deferred for comments of TE

I Case No. : 420/4/82¨

I ALC4/2017
:

474 111QHl c｀ ~‐ ~~` ｀` …

IЮ ν 8ν 05υ 0042舒AN41 ν

Part y Namc: RELI ANCE
INDUSTRI ES LTD.

l RLAFl l c…
… …  ………

: : 03/95/040/00106/AM18/

IDeci si on: Def erred f or comment s of  TE

i Case No. : 524/4/82-       I Part y Nal l l el GODREJ
I ALC4/2017            1NDUSTRI ES LTD. ,

術5器
晶児5υ∞

"ν
劇Ⅳ下賠λt t i OЮあ蒸 |

1孵
滋…

Li c. No/1Dat c: 0310814086
19. 06. 2017

I Deci si on: Def erred f or comment s of  TE

|

76日

33児 5υ 0046υ AMl ν

i Case No. : 452/4/82-
: ALC4/2017

I Part y Name: RELI ANCE
: I NDUSTRI ES LTD 1孵

滅・0ヽ111薇 : 5これ「
` I、and Re- l ndexed

|

I RLA Fi l c
: 03/95/040/00215/ノ Mヽ18/ 1躙辮α

“
Ю譴4112

I Deci si on: Def erred f or comment s of  TE

77
計Ct t Pt t「

~騨霊認♂
I HQ Fi l c             i RLA Fi l c
: 01/82/050/00461/AM18/   1: 03/95/040/00201/AV

l i : : : 倖Ⅷ柳 l 缶轟111キi wTVt tΨ γ l ' 11当イl } i rピ I Iョ疑 fッ型 , |

i ci : き Ǹ : : う9/6/8' : At ё 4/26i ラ  |: : し :ヽ 轟もl ё L6百Åi

l      ョ鱚 図VAⅡ
Mヽeet  No/Dat e: 2/82-
: ALC4/2018
11605. 2018

i,._-,.--.-_ _

iStatus:

lApproved…
膨鵬0蕊お/AMl y     

「

…
4781: : : : I貫

: : 11111' i i l : |: : : i l l er i l 琴
l : r l ( I f i : [ 11イ罪: al l el l 』よ[∬PLt t I≒ I T: 鷲 t』鳳111: 首

. 2013 undcr para 4. 7 of  HBP as per det ai l s bcl ow or as appl i ed by f l Hn

lmport items Qty. allowed

lwhichever is lower:-
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MAGNESIUM CI TRATE l  kg 1 Ci t r i c Aci d 1. 001 kg

Magnesium Carbonate
0. 730 kg

CALCIUM CI TRATE l  kg Ci t r i c Aci d 0. 816 kg

Calcium Carbor.ratc 0 708 kg
ZINC CI TRATE l  kg

Ci t r i c Aci d
0. 880 kg

POTASSIUM CI TRATE l  kg
Ci t r i c Aci d 0. 859 kg

RA may take appropriate action as per the decision of Norms Committee.

Cヽase No. : 451/4/82- ALC4/2017

薄0「 i i さ        …
: 01/82/050/00459/AM18/

き: 馘需直 …
壼漱蓼碗が

:          1ヽ6. 052018

Li c No/Dat c: 0510403184
1. 062017

Decision : Cotnmittee considered case as per agenda and deliberated on the matter in the presence of the
teclnrical experts and it was decided to ratity the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lowcr:

Export product Exp
Qt y.

SI  No. lmport items Qt y A! l owed

Plasticizer (PVC) (DINP) l  kg
Pht hal i c Anhydri dc 0 372 kg

Iso - Nonanol 0. 726 kR
may take appropriate action as per the decision of Norms Committee

嬬需t石渤
"ヨ温: i t濡

jDecision : Deferred for comrnents of TE

IMももi No D: i も : シ§う:

需ヽ孵
Sヽt : l t us: Def f ered

i al l dRe… 11l dexed

翔辮“ 4Ю“"%臨; . 加B
jDecision : Deferred for comments of TE

No. : 503/4/82- Name: TIDE

海麟『
に繁2

Re-indexed

Name: CLEAN
AND 1濶"

1蹴辮αt t  Ю%“ ∝
: Committee considered case as per agenda and deliberated on the matter in the presence
experts and it was decided to ratify the adJroc input output norms on net to net basis no
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lfh; ;;ffiil;;; ;ii;;; ;h; ;b;;; ;;;il i;; ;;i; ;il; ;;il ;;; ;; repeat norms is anowed

iRA concerned may take further necessary action as per above decision of NC

ド
Ｌ
Ｆ
Ｉ

…
聞醐辮

|              I PRI VATELIMI TED

澪3島泥590055ヌ AMl ν  おち酬: υ Om 7υ AMl ν

l Deci sl on: Def erred f or comment s of  TE

…      I琵 Mcct  No/Dat c: 2/82-
LC4/2018

116. 052018

I Li c. No/Dat c: 0510403306
: 03. 072017

i St at us:

|プ
pゝproved

1器3泥5900487AMl ν
RヽLA Fi l c
i : 05/23/040/00101/AM18/

484

Decision : Committee considered cas

technical experts and it was decided

details below or as applied by firm wt

ie as per agenda and deliberated on the matter in the presence of the

to ratify the adhoc input output norms under para 4.7 of HBP as per

richever is lower:

Export product Exp
Qt v.

SI  No lmport items Qt y. AI l owed

Pyridine 98% Min l  kg
Alumino Silicate Catalyst

0. 019 kg

Ethyl Alcohol (Denatured) 2. 294 kg

3 Propionaldehyde 0. 073 kg
4 Methanol 1. 41 kR

may take appropriate actlon as per the decision of Norms Committee

圏 ぽ … … …
|: 01/82/050/00556/AM18/

: Part y
IName: METROPOLI TAN
EXIMCHEM PRI VATE
: LTD.

Mect  No/Dat e: 2/82-
: ALC4/2018
116. 05. 2018

|

馨
……

I RLA Fl l c
|: 03/95/040/00216/AM18/

I Li c. No/Dat ei 03 10814420
b4. 07. 2017

485

cision : Committee considered case as per agenda and deliberated on the matter in the presence of the

hnical experts and and as per earlier decision taken by NC in its 4/82 meeting dated 16.05.2013, it
s decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as per details below or as

llied by firm whichever is lower:

Export product Exo. Qtv. SI . No lmport items Qtv. allowed

3- ( 4- Chl oro- 2- Fl uro- 5-
Mercapt o― Pheny卜 1-

Methy! - 6-
Tri f l ouromethy卜 1- H―

Pyri mi di ne- 2′ 4 Di one
( PDSH)

l  kg 1 Et hv1 4′ 4, 4 Tri f l uoro Acet o Acet at e 1. 220
4- Chl oro 2- Fl uoro An‖ i ne 0. 998
Ethyl Chloroformate 1. 060 kg

RA may take appropriate

RA concerned may take 1

action as per the decision of Norms Committee.

urther necessary action as per above decision ofNC

i St at us:
Aヽpproved

ぽ

繭 赫 赫
榔 飽 讐 柵 Ⅷ

呻 EI濶 ¨
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温Ъ晶掲590048ν AMl ν
RLA Fi l e
: 05/23/040/00078/AM18/

l t i t i No/D: i gi bSi b46」 j j ,
p5. 07. 2017

Decision : Comrnittee .**ia.i"a .ur. o. p.r agenda and delibeiat.a on tf-re matter in the presence otthe
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by iirrn whichever is lower:

Export product Exp.

Qt y.
SI . No. lmport items Qt y. Al l owed

Pyridine 98% Min l  kg 1
Alumino Silicate Catalyst

0. 019 kg

2 Et hyl  Al cohol ( Dcnat urcd) 2 294 kg
Propionaldehyde 0. 073 kg

4 Methanol 1. 41 kg
RA may take appropriate action as per the decision of Norms Committee

一

　

４８７l HOT五3~  …`    …
ェLAFi i 3

1Ю l 慇2Ю50Ю0507/AN11ン  3424Ю 40Ю0089/油1l ν

l Deci si ol l : Def erred f or comment s of  TE

　̈
一５５‐
一

　ヽ
　
　
　
　
一
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一

　ヽ
　
　
　
　
一　
　
　

一

: ё 蒸ざNbbi ム/8】:    ｀1品ジ`五高まi l DЁ  ~…
 …~IM881ヽ

いLC″ 2017      NDUSTMES     ムLC4冽胃
にν 82-  

醤∬糧蹂施I : :
|          :           : 16052018    、

一

　

４８９
16052018

お隧 、1鳳i 」

……
臨 1蓋: 漁t l 咄需よ面面4動B温濡I ‐

菫
漁
群
―I Deci si on: Dcた r l ・ed f or col ■ nl el l t s of  TE

IMcctNo/Dat c: 2/82-

Case No. : 541/4/82¨

ゆうに: 轟 黄ぎ: ユ

` 芝

, 82: I Part yNai nc: YASH0

^

PVT LTD、

105072017

FINE No/Dat c: 2/82-

: Deferred for comments of TE

Fi l c
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PVT. LTD. ALC4/2018
16052018

HQ Fi l c
: 01/82/050/00575/A3/118/ 翻 デ“

1081t t bぉ
: 湧: 鷲: 蔦

減菰ぶI I Б 温嘉灘ヽ 高品高高l 意 。f i t

rty Name:RELIANCE
INDUSTRI ES LTD.

Case No. : 5/6/82¨ ALC4/2017 PartyName:MEHK
EMICALS PVT LTD

Mcet  No/Dat e: 2/82-

1605. 2018

資謎ぶ鮒9/4/82¨

i bも t i : 161 i  bも f errt d f oi  comment s of TE

Li c. No/1Dat c: 0310814610
13. 07. 2017

Defer

Date:25.07.2018

　̈
　
　
　
　
一
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lDecision : Deferred for comments of TE

HQ Fl l c             t RLA Fi l e
: 01/82/050/00550/AM18/     :ヽ 03/95/040/00021/AM18/
HQ Fl l c 腎∬辮αOじ両Π彎蹴 蔦

rty Name:RELIANCE
TRI ES LTD.

ase No. : 542/4/82¨

lDecision : Deferred for comments of TE

菫
江
ヨ
ー

: YASHO
ES PVT. LTD.

劇００
４

０００

ｃ

４
Ｆｉ‐
鍋

Ａ
，
ＲＬ
憫

Mcet  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

Status:Deffered

and Re-indexed

iDecision : Deferred for comments of TE

1躙T
Li c. No/Dat e: 0310814602
13. 07. 2017

NI cet  No/Dat c: 2/82-

No/ ] Dat e: 2/82-

Re-indexed

No. : 543/4/82¨

No. : 47/6/82… ALC4/20171Part y Namei CAMPHOR&
PRODUCTS
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1LIMI TED,

鵬念刷i OЮ031シAMl ν I  ≡ |
I Deci sl on: Def erred fOr comnl el l t s of  TE

~丁~|

Ft tN・
温

' 82- ALれ
わ赫

ョ曲 鸞
k沃もMA

1濶
鷲 I St at us:

I Approved

も温I ζ : …
…

|

I Approved  i

: 漑蕊胤よj t t t  滋魔鳳l j 鳳i j  : 常鸞よ
“
晟Й仇

:

"01蹴
里1織鶴I』常‖憮認」i 甘∝ḧ り頓Юm鋼∝μm 47ぱ HBP器

"r
|

Export product Exp. Qty. SI  No lmport items Qtv.

allowed kg

Sodium Saccharin (Pure

Dental Grade)

l kg Sodium Saccharin 1. 01 kg

RA concerned may take urther necessarv action as above decision of NCmay

~F薦漏蔦I稀漱滋た面群喩需翼1需見: …
｀
1壼i 翔需お碗】I…

……
: 輛濡

…
per

501

E繭奮漱需1潔糧ぶれ1ヽ常鳶1譜濡on t he mat t er i n t hc presence of  t he
nornl s as appl i ed by t he f l J m under

'         `         11605. 2018    ヽ|             |

開憶瑞あ庶赫
…`
開謗蕊鳳3~開需面面聯電

l caseM端9/4/821t ё 赫け圏ぶi l 淑1キヤ
‐
1鳥鳳: h庁

滋
1

|

1器3泥5υ 00477AN1l  ν 閉

「
502

I Deci si ol l : Commi t t ee consi dercd casc as pcr agcnda and i n t he l i ght  of  earl i er deci si on t aken by NC i n i t si
114/AM14 meet i ng dat ed 24 10. 2013′ i l  t he prcscnce of t he t ccl ul t al  cxpcns present i n t he meet i ng and i t i

l WaS deci ded t o rat i f y norms under Para 4 7 of  HBP vl  as per det al l s g市 en bel ow or as appl i ed by t he nrm′
|

Iwhi chever i s l ess:hichever is less:

Export Product Export

Quantity

S No lmport Product Quantity Allowed

Secondary Butyl

Quinoline

l  kg 1 Glycerine 2. 748 kg

RA may take appropriate action as per the decision of Norms Committee

FI満
高 臓 苗 2017評

濡 ξ
6猷漏

: 憾蕊 :
116. 05. 2018

ofHBP.

the above norms for one time basis and no repeat norms is allowed
may take further necessary action as per above decision of NC
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iDecision : Del'erred for comments of 'l'II,
l

I Part yName: J UBI LANT LI FE
I SCI ENCES LIMI TED

IMeざNo' b̀ ぼ 2/8ゝ

I ALC4/2018
11605. 2018

漱麓蕊ふ: ; ; 蔦t 匝cNげD爵

` 肩
i 0403444

119. 07. 2017

504

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whicl.rever is lower:

Export product Exp
Qt v.

SI  No lmport items Qt y Al l owed

Beta Picoline l  kg 1
Denatured Ethyl Alcohol

1 121 kg

2 Methanol 0. 057 kg
3

Ammonia
0. 76 kg

4 Alumino Silicate Catalyst 0. 82 kg
5 Prooionaldehyde 0 007 kg

RA may take appropriate action as per the decision of Norms Committee
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濡 Ⅲ
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~~押
漑 1嚇蕊

~聞
rWT

鵬島泥5υ 0054ν 畑丁
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翫, 蕊濡: ; 高肝
~1頸1而J 醐

|

: Deci si on: COmmi t t cc consi dcrcd casc as pcr agcnda and dcl i bcrat cd on t l l e mat t er i n t hc presencc of  t hc

l 晰乱1: 高: 鶴I』常聟憮認 11認
∝h… り・∞m剛山

“
m47J HPぉ

"r

l  l  Fxnori Product          1 01v_l  sl  N。  I  ImOort i t ems        l  ouant i t v al l owcd lExport Product Qt y. SI  No Import items Quant i t y al l owcd
i n Kg

1, 4 DIBROMOBUTANE l  kg 1 TETRAHYDROFURAN 0 412 kg
HYDROBROMIC ACID
480/0

1. 929 kg

: RA conccmcd may t ake t i l rt her necessary act i on as per above dcci si on ofNC

……
資競響j 而】

……
聴蕊評灘蔦|             |

澪3島泥5υ 0094α AMl 群 : 3″ 2″ 04υ 0009VAMl ν

i St at us:
: Approved

| ‐I RLA Fne

・
，

Ｉ

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the adhoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export Product Export

Quantity

S. No lmport Product Quantity Allowed

Duloxetine Hydrochloride Gastro -

Resistant Capsule 3Omg (Uxagam 30

Number Duloxetine

Hydrochloride

306 mg/30 mg
capsu! e

506
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mg caps.)

(Net content of active ingredients 8 I .48

Ph. Ew

Duloxetine Hydrochloride Gastro -

Resistant Capsule 60mg (Uxagam 60

mg caps.)

(Net content of active ingredients

162.96 kes )

Number 1 Dul oxet i nc
Hydrochl ori de
Ph. Eur

61. 2 mg/60 mg
capsul e

RA may take appropriate action as per the decision of Norms Committee

刊――＝＝判ヨ
~`

 ビ

: : : ′ ウ1/4/8' ― A」ё4/】bi デ

} : 書

ま
五ヽ轟ざ: Fi I NDむζ十えi Eζ

ヨg既 : : 1蕊 ; : 温t  活分濡j : : : : j 鳳 i j

1等澪

ど

江i ぎ 3`' Dal よ i 」 i bo4慧 68i
, 0. 07. 2017

i St at us:

: Approvcd

Export product lmport items Qty. Allowed in kg

PENTOXAZONE
TECHNICAL 3-(4-Chloro-

5-Cyclopentyloxy-2-

Fluorophenyl)-5-

Isopropylidene- 1,3

Oxazolidine- 2,4 -D io:ne

2-Chloro-4-fl uro-5-nitrophenyl
ethyl carbonate 50o/o Toluene

Solution

Ethyl chloro formate

Sodi ul l l  Et hoxi dc

、RA may t ake appropnat e act i on as pert he deci sl on of  Norms Commi t t ee

/2017｀ ヨ
i CHEMICALS LIMI ]

2‐ ALC4/2017 1Part yNamc: ETERNI S FINE
i CHEMICALS LIMI TED,

i RLA Fi l c
: 03/94/040/00318/A3/118/

 ヽl bき t i : i 31i bさ善I : hお Fお品■: i i l ` r i t

i Case No. : 552/4/82¨ ALC4/2017
,

|

|

1鵠就: : λ i : : : I t t j

Pヽart y Name: NEOGEN
I CHEMICALS LIMI TED

i RLA Fi l c
t : 03/95/040/00851/ Aゝ 417/

IⅢ鰍ザ  |"Юt t d

レぶ需よ面薇Й畿
i

509

)ecision : cornmittee 
"";&;;d ";;;;il;;;,,d;;ii,i il i; iii; p;;;;;i.th" ;;h,;;l ;rpil;,^l;

ras decided to ratify the ad-hoc input output norrns under para 4.7 of HBP as per details belowor as

pplied by firm whichever is lower:

Export product Exp.

Qt y.
Sl . No lmport items Qty. Allowed

in ks
N‐ DECYL BROMIDE( 1
BROMODEACNE)

l  kg 1 DECYL ALCOHOL( ECOROL/NACOL―
10- 98/1- DECANOL)

0. 794 kg

HYDROBROMIC ACID 48% 0. 848 kg

: Committee considered case as per agenda and deliberated on the matter in the presence of
experts and it was decided to ratif, the ad-hoc input output uorms under para4.7 of HBP as

by firm whichever is lower:
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RA may take appropriate action as per the decision of Norms Committee

殴咄評滝が
: 16. 05. 2018

Fl l e               RヽLA Fi l c              l Li c. No/Dat c: 0310814741
聯: うち5υ 0056ν AMl ν  Ft t bξ ある0065ν AM17 1l b71011

Status:

510

‐
湾I INよ : ぎユ/4/8】 : At ё 4, , bi ウ「 I rt yNa温も|｀Ёё dゴヽ  ……

l M品 i No7D: i め
' 慧

, I ‐
｀

|

|       |       1ヽ60・2018

澤Q面
`      I LAmも

     薄αNげDat c囲Om4746
1: 01/82/050/00562/AM18/    1: 03/95/040/00563/AM17/   121. 07. 2017

つ
４

F品
轟 /4/82‐ ALa而亨

: 眈
辮 :

剛万: 蕊諾; 蔦商
…~R瓢

蹴; 詰: 温|;
ヨi I N読河i 罰3~10814740

, 1. 07. 2017
ecision : Committee considered case as per agenda and and in the presence of the technical experts, it
'as decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

lplied by firm whichever is lower:

Export product Exp.

Qt y.

SI . No. lmport items Qty. Allowed in kg

N‐ DECYL BROMIDE( 1
BROMODECANE)

l  kg DECYL ALCOHOL 0. 794k只
HYDROBROMIC ACID
489る

0. 848 kg

RA may take appropriate action as per the decision of Norms Committee

Decision : Committee considered case as per agenda and and in the presence of the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

applied by firm whichever is lower:

Export product Exp.

Qt y.

S! . No. lmport items Qt y. Al l owed i n kg

1, 6 DI CHLORO HEXANE l  kg l , 6 HEXANDIOL 0. 896 kg

RA may take appropriate action as per the decision of Norms Committee

Decision : Committee considered case as per agenda and and in the presence of'the technical experts, it
was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per details below or as

applied by firm whichever is lower:

Export product Exp.

Qt y.

S: . No. lmport items Qt y. AI l owed i n
kg

n―DECYL BROMIDE l  kg 1 DECYL
ALCOHOL( ECORODNACOL―
10- 98/1- DECANOL)

0 794 kg

2 HYDROBROMIC ACID 48% 0 848 kg

may take appropriate action as per the decision of Norms Committee

「Ψ 赫叩麒綱

l Case No. : 555/4/82‐ ALC4/2017
|

Part y Namc: NEOGEN
I CHEMICALS LIMI TED 1濶

¨
ｄ

Ｓ
　
ＯＶ

Ｓｔａｔｕ

柳
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|

解   ｀
Ⅶ 濡 ;蒜I」

……
翌 躍

赫 蹴 温 轟
Deddon: DeLrred brcommen"of TE  l __… …、__… ………―…………………鷹

|Я5隠
艦蕊蕊」

卜M朧 ざHA

難ち棚07/0010yAMⅣ

港麟F茄
タ

1鼎辮α∝ЮИml

Sヽt at us: Def f crcd

汗nd R“ ndcxed
|

l Dct r
ミDat c: 25072018

,Decision : Deferrcd for comments of TE

i Case No. : 560/4/82- rt LC4/2017: Part y Nal nc: NEOGEN
,                    , CHEMICALS LIMI TED

i Mcct  No/Dat c: 2/82-

指ヽ″鰍f

Mect  No/Dat c: 2/82-
ALC4/2018
16. 052018

l t i t i ヽ。DIは bj i bt t i 4: i i
: 25. 07. 2017

i St at us:

: Approvcd

experts, it
below or as

湿I Iさ: 漢品f cd i

l and Re― i ndexed i

 ヽ   1
1Dct r      i

器跳5υ∞%ν AMW~囲蕊高鳳I「
~語

: 棘膏薇Tt t FF………
I Deci si on: C01nmi t t cc cOnsi dercd case as pcr agenda and and i n t hc prcscnce of t hc t ccl ul i cal
was decl dcd t o rant t  t hc ad― hoc l l l put  Ouりut  nOHns undcr para 4. 7 of  HBP as pcr det ans

16 appl i cd by Arm whi chcvcri s 10wcr:

|1器鰐∬皿8ぷⅧΨt tWγ 1憮嘔

Export product Exp.

Qt v.

S! No. lmport items Qty. Allowed in kg

6- BROMOHEXYLTRIMETHYL
AMONIUM BROMIDE
( BHTA3)

l  kg 1 1, 6 HEXANDIOL 1. 233 kg
2 HYDROBROMIC ACID

489る
3. 53 kg

RA may take appropriate action as per the decision of Norms Committee

Fl l c
: 01/82/050/00633/AN118/ iz+.ot.zon

lDecision :Deferred for comments of TE

ORGANICS

: Committee considered case as per agenda and deliberated on the matter in the presence oi
experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as

by fimr whichever is lowcr-:

つ
４

う
４

ＴＤ
　
　
一ｉ‐ｃ

Ｌ
　
　

Ｆ̈
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資

CHLOROACETALDEHYDE
DIMETHYL ACETAL
98%MIN

AMINOACETALDEHYDE
DIMETHYL ACETAL
980/。 MIN.

i Casc No. : 18/6/82¨ ALC4/2017 Part y Nanl c: AMI  ORGANICS
I PVT LTD.

I HQ Fl l e               t RLA Fl l c
卜Oν 870590058ν AMl ン  522″ 0490002 VAMl ν

l Mcct  No/Dat c: 2/82-
I ALC4/2018
116. 05. 2018

1悧辮α剛∞物
|

519

Decision : ln the light of earlier decision taken by NC in its LlAM82 meeting dated 04.04.2013, it was

decided to ratify norms under Para 4.7 of HBP v1 as per details given below or as applied by the firm,

whichever is less:

Export Product Export

Quantity

S. No lmport Product Quantity Allowed

1- ( 2- [ 2- HYDROXY
ETHOXY] ETHYL)
PI PERAZINE- 99° /O mi n

l  kg 2- ( 2- CHLORO ETHOXY)
ETHANOL- 98%MIN

1. 100 kg

PI PERAZINE ANHYDROUS
9̈8%MIN

1. 283 kg

RA take a iate action as per the decision of Norms Committeemay ppropr

~「
観 蘭獅 薦 あ 5・

零
濡

: 獅薇 ご耐

圏 貯

鷲
~~l憾

濡

珈
1漑瑞: : 扁

~「

蹴温温
~】

漑ジ画
B為5飢狙8

1bt t i : i 31: bef eri ed f oFお 品I : 二 i : 31i t

Export Product Qt y. Sl . No Import items Quant i t y al l owcd
Kg

PURE CINEOLE kg EUCALYPTOL
OI L

1 05 kg

江 further necessary action as per above decision of NC

Ct t e m“ 8/6/82■ Lα 2mt t h吻 、 配 BLUE α RC‐ 陶

幣

酬 2; ∬
蹴 憮 」

I      PRGANCPV■
げ ) i 悧

f|                         l                          116. 05. 2018            1
5221了 τ^ぃ .                 鳳7▲ , 1 ~~~~~~… … …… l T: _、T ′、_二

^う
1^0■ 月0001n̂ ‐ _

鵬 掲剛 ∞ の 8m   i 蕊 ド 囲 辮
酬 ∝ И 田 2B施

ち娩 ∝ 8

… …
「

鶉 渤 間 C4/20~l デ

1需
濡 珈 押

司 桜 FIド ド

お93i : 瀞温j t t t~陽翻i l i 鳥扁y… 綾評鸞よ萌10814雪 : …T…
…

15“ 薇ぷl : Def erred f or c3mment s of TE

: Committee considered case as per agenda and deliberated on the matter in the presence of the

experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as

below or as applied by firm whichever is lower:
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i Case No。 : 39/6/82‐

1

ALC4/2017: Part y Name: ALKYL
i AMINES CHEMICALS LTD

I RLA Fl l c
: 03/94/040/00195/AM18/

、翻r淋 、繭攣
激漱Ⅲ艤Й勧注[ちよ∴: ∴

i

Decision : Deferred for comments of TE
|

[ : ary act i on as per above dcci si on ofNC

i St at眠
I Approvcd

l l

agenda and deliberated on the matter in the presence of
the ad-hoc input output norms under para 4.7 of HBP as

is lower:

Export Product Qt y SI  No. Import iterns Quantity allowed

ｍ
隆

5- Li t hi osul f o l sOpht hat i c
Aci d

l  kg 1 I SOPHTHALI C ACID 0. 857 kg
う
ι LI THIUM CARBONATE

0 89 kg

１

‐　
　
　
　
　
　
濶

526

1温
I t t hat t F[濡

濡 蕊
5動

“ 源
き漱 P' 1濡 I｀

1濡胤品ふ話j …
…
臨蕊鳳鳳 j  l 辮鸞轟艤Й威| …

1熙i 職躍 菫綱 ユ賞犠叙驚辮 濡濡霊才聴 : 漱

〕r abovc decl s10n ofNC                         ‐

Export Product Qt y SI  No. lmport itcms Quantity allowed in
Ks

ANETHOLE( PURE) l  kg 1 BENZENE, 1-
METHOXY- 4- ( 1-
PROPENYL)― ( E)

（
）

Mヽcct  No/Dat e: 2/82-

1錯″ 鰍f
i St at uま
: Approved

I Li c. No/Dat e: 5210042325
128. 07. 2017

"「

満 蘭 死温 責あ而

購 露 咄
薇

1器晶泥5900504/AMl ツ  IЪ ち刷i 90001 νAN41 ν

Name: ARVEE No/Dat e: 2/82-

I Li c. No/Dat e: 0810140735
128. 07. 2017

INDIA
1指″ 盤f
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: Deci si ol l : Commi t t cc consi dcrcd casc as pcr agenda and del i bcrat cd on t hc mat t cr i n t hc
i t eChl l l Cd expert s and t t  was decmcd t o ra11シ thC ad_hoc i l l put  out put  norms on net  t o net

presence of the

basis no repeat

Ct t e Nα
` 9ν

″ 82ALC″ 2017ェ江 y Namα VERTEL[ xl s 
難 き淵 腎

じ ν 8年
|                    I SPECI ALTY MATER
I                   I ( INDIA) PVT LTD       116 05 2018

10net i mebasi s onl y.

I Thecommi t t eea1l owedt heabovenormsf oronet i mebasi sand■ o repeat  norms i s a1l owed

i RA conccmcd may t akc hrt hcr ncccssary act i on as per above dcci si on OfNC

I St at us:
I Approved

: 辮忠鳳: 鳳 i j ~湾ち濡鳳脇鳥j … 1辮需よう満概I…
…

神 網椰 漱糧ぶ濡 濡 謂器器 t胤焦Tt t t t t T蹴

温r胤踏割; 悧柵粧: 酬l t t l 域露i 篤ど思胤∬ぎmrm蒟s洲owd

F濡
9/4/82‐

1%燃議1淋」
~潜

椰・
ガ~ド

漱
"9階蕊蕊蕊i 「戸蕩聴j 温高扁戸W漱戸而蘭

B本ち5Ю7狙 8

いもt i si ol l  i  De藉 品どおi もも高轟も温: 3r i   …  … …… ……… … ‐…………  ヽ …ヽ……

I ALC4/2017

530 ｀ ~l i : i : i ; 1; i i ; : i i i ; : i i l ; i i : ;

Li c. No/Dat e: 0310814937
31. 07. 2017

i Case No. : 550/4/82¨ I Part y Name: LAKELAND
I CHEMICALS( l NDIA) LTD.

us:Deffered
and Re-indexed

I Deci si on: Dcf crrcd f or comment s o f TE

i Case No. : 539/4/82¨
I ALC4/2017 : ~
朧満話; 蕊」

や    …
辮需而嗣】

激i t t t紺ぎ庸f覇蠍籠: 11馬鯖: : 織1絆: 器∫: 譜: 胤i l t t f Tヂ∬譜: : ∫ 譜
531 det ai l s bel ow or as appl i cd by i rm whi chcvcri s l owcr

Export Product Qt y SI No. Import items Quantity allowed in

Ke

OCTYLATED
DIPHENYLAMINE( OCD
FLAKES/POWDER)

l  kg 1 DIPHEI J YLAMINE 0. 405亀
2 DI― I SOBUTYLENE 0 62 kR
3 ACTI VATED

CLAY 01 kg

RA concerned may take further necessary action as per above decision of NC

} I : 瀧

ざ温:  耐貯澁 : 督ま
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田脱蕊屁ふ鳥l j  漱分濡蕊Li t t」 おぶ需よ
“
贔両め

: 需
脇P満が

 手鱈 趙 漁
"41漱忠1蕊誠↓t ‐ 難痣鑑1: L萩↓誌

I

iMeetNo/Date:2182- Status:Deffered
ial-C+lZO tS rand Re-indexed

I ro.os.u o rs 
i

lli..N"/p,i",0i i040llD in"t*** 
****..

I

loz.ot.zotz iDate:25.07.2018

1錯″ 盤T 卜劇R価“Кd

稿漱瞥而弾開蔦蔦
｀

I Deci si ol l : Dct rred i br comment s o f  TE
―J

Exporl Product Qt y. Sl . No. hnport iterns Quantity allowed

Ks/ks
Octyl Diphenyl

Cyanoacryslate

kg 1 Methyl Cyanoacetate 0. 345 kg
2- Et hyl  Hcxvl  Al cohol 0. 437 kg
Benzophenone 0. 520 kg

HDPE Granul cs Relevant as per

packins policy

i Case No. : 133/6/82-
i ALC4/2017
|

I Part y Name: LAKELAND
i CHEMICALS( INDIA) LTD

― ―
‐  ヽ …ヽ … ヽ ‐ … ―       

―

―

い
… … … … |

5漱
廃瀞濡]鳥l j …臨聴j : 蕊: 鳳ぶ

i  f orcomment s o f TE｀
~~` ｀

Export Product Ot y SI  No Import itenrs Ouantity allowed
DI SODIUM
MANGANESE EDTA
Cont ent  12. 5%(十 / - 0. 5)

l kg 1 ETHYLENE DIANl INE
TETRA ACETI C ACID

0 69 kg

lParty Name:AVA13」亨|こase No. : 52/6/82‐ ALC4/2017 IMcct  No/Dat e: 2/82-
a,.__

,Status:

: Cornmittee considered case as per agenda and deliberated on the matter in the presence of
experls and it was decided to ratily the ad-hoc input output nomrs under para4.7

by firm whichever is lower:

No/Dat c: 2/82-

: Committee considered case as per agenda and deliberated on the matter in the presence
experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP

below or as applied by firm whichever is lower:
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RLA Fi l e
: 03/94/040/00301/AM18/

丁~¬悧孵
~

I Aprroved｀
|

腋 Fi l Ъ
~   ｀

IЮ l κ 2Ю_50/00622/AMl ν
一」ｉｃ
帥

|. No/Dat e: 0310815067
08. 2017

Decision : Committee considered case as p"i ug"nau and as per earliei decision taken by NC t;ken by NC
in its 10/82 meeting dated22.08.2013 and in the presence of the technical experts it was decided to ratify
the ad-hc input output norms under para 4.7 of HBP as per details below or as applied by firm whichever is

lower:

Export product Exp.

Qt v.
S! . No. lmport items Qty. Allowed kg

COPPER EDTA, Cu Cont ent  14
%( +/ - 1)

l  kg ETHYLENE DIAMINE
TETRA ACETI C AI CD

0. 710 kg

may take appropriate action as per the decision of Norms Committee

~`l ё
黒おN8: ξ 3, ど, 慰うl i ミt ё 4/2Ui ヴ F: : し NI品落l λ ヤA~~ ~~~

l                    i CHEMICALS PVT LTD,
No/Dat e: 2/82-

LC4/2018
16. 05. 2018

鯛1熙繊痙躍椰宙鎚郡嚇癬悪雉癬詰濡漱

per abovc dccl sl on OfNC

鵬晶泥5υ∞
"υ
劇W 開瓢蕊菰i 「¬蹴辮α…

539

Export Product Qt y. Sl . No. Import items Quantity allowed
in Ke

DI SODIUM ZINC EDTA
Cont ent  15%( +/ - 0. 5%)

l  kg 1 ETHYLENE DIAMINE
TETRA ACETI C ACID

0. 69 kg

cision : Cornrnirtee.o"*id;;;J.ur. u* p.. ug.nJn unJ J.tiu.rut.i on trre *ott.i-in rt',. p....n.. oi,t.
hnical experts and it was decided to ratify the ad-hoc input output norms under para4.7 of HBP as per
ails below or as applied by firm whicl.rever is lower:

Export product Exp.

Qt v
SI  No. lmport items Qt y. AI ! owed

Pyri di nc 98ツ 6 Mi n l  kg 1
Alumino Silicate Catalyst

0 019 kg

2 Ethyl Alcohol (Denatured) 2 294 kR
3 Propionaldehyde 0. 073 kg
4 Methanol 1. 41 kg

RA may take appropriate action as per the decision of Norms Committee

1協鳳蒜 |」 賠λ男: α 0037ν AMl ν

lStatus:

iApproved

Ft t Rり
よdi 薇3o731~~`

No/Dat c: 2/82-

Nal l l c: YASHO No/Dat e: 2/82-
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Decision : Committee considered case as per agenda and as per earlier decision taken by NC in its l4l82
meeting dated24.10.2013 and in the presence of the technical experts, it was decided to ratify the ad-hoc

input output norms under para 4.7 of HBP as per details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
SI  No lmport items Qty. Allowed in kg

BUTYLATED HYDROXY
ANI SOLE( BHA)
( FLAKES/POWDEⅣFF)

l  kg HYDR00UINONE 1. 247 kg
2 TERTI ARY BUTANOL 0. 839 kg

PHOSPHORIC ACID 1. 00 kg
4 HEXANE 1 00 kR

may take appropriate action as per the decision of Norms Committee

一　

　

　

　

２

Ｆ

‐

‐
５４

‐

‐

I Dcci si on: Def errcd f or col nmcl l t s of  TE

湾

- 6/82- AL釧
狙 7: 欄

鱗 計
L

I器航 5α 00592AM I ν  離 ち刷 i OЮ0196ハMl ν

ffitrtoI* D"f*;; i;. comments of rE

湾

品 三J 蔽ユ渤 麟

響
濡

議品 ё t tNぷ

: 椰締

渤 r汗
漱 濡

|

鵬脇鳥鳥ふ競濡鳳I轟こ麒寝躍1里F露蹴藁薇
I Deci si on: Def erred f or commcnt s of  TE                                 ｀

iStatus:

.Approved

544

1螂半
~ド雉語

鴬ヽ鸞縞歯滋6Bi 麗
: tふ :

Ｆ
Ｌ
Ｆ
Ｉ

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratifu the ad-hoc input output norrns under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
SI  No lmport items Qty. Allowed

Pyridine 98% Min l  kg 1
Alumino Silicate Catalyst

0. 019 kg

Ethyl Alcohol (Denatured) 2. 294 kg
Propionaldehyde 0. 073 kg

4 Methanol 1. 41 kg

may take appropriate action as per the decision of Norms Committee

わ45 ri ご d`n3/6/8】工t ё 4/2bi 亨 ヨ: お 品`よ立ёl i ヽ i

…_ 憑高

「

…
|

Nai ne: GLOBE No/Dat c: 2/82-
Re-indexed

Ct t e N∝劉 α 8かALC″ 2017漕
躍 縦 雪

: 舗
指ざ

T HFE難
き淵 留

硼 82

1       1160, 2018

辮1蕊島蔦ぶ
~瑶

分瓢; 話
… ~`汗お`高品0403瀞

) 173/AM18/      111. 08. 2017
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~I       PRGANICSPV■
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1需龍蕊語鳳i 丁

~薄
瓢蕊蔦: ;

Decision : Comrnittee considered cas

meeting dated 29.08.2014 and in the

input output norms under para 4.7 of I

ie as per agenda and as per earlier decision taken by NC in its 6/82

presence ofthe technical experts, it was decided to ratify the ad-hoc

fBP as per details below or as applied by firm whichever is lower:

Export product Exp
Qt y.

Sl . No. lmport items Qt y Al l owed i n kg

SORBI TAN MON0 0LEATE l  kg SORBI TOL 70% 0. 501 kg

RA may take appropriate action as per the decision of Norms Committee

546

I Case No。 : 34/6/82- ALC4/2017

1HQ Fi l e
i : 01/82/050/00604/AN418/

I Part yNamc: SUBHASH

、冊 蹄
L NDUSTⅢ ES

i RLA Fi l e
t : 31/83/040/00058/AM18/

: Meet  No/Dat c: 2/82-
l ALC4/2018
116. 05. 2018

Lヽi c. No/Dat e: 3110066832
: 11. 082017

i Casc No. : 42/6/82- ALC4/2017 1Part y Name: INDO AMINES  i Mcct  No/Dat e: 2/82-     i St at us:
|                   LヽIMI TED             I ALC4/2018         : Approved

116052018             1

田 晶児59∞aν 劇 Ⅳ  間 刷 : υ ∞4α 劇 l ν  冊

: …

司
赳

548

Decision : Committee considered case as per agenda and as per earlier decision taken by NC in its 6/82

meeting dated 29.08.2014 and in the presence of the technical experts, it was decided to ratify the ad-hoc

input output norms under para4.7 of HBP as per details below or as applied by firm whichever is lower:

Export product Exp
Qt v

SI  No. lmport items Qty. Allowed in kg

Di  Mct hyl  Adi pat e
( Puri t y+99%)

l  kg 1 Adi pi c Aci d
( Punt y+99%)

0. 921 kg

RA may take appropriate action as per the decision of Norms Committee

ision : Committee considered case as per agenda and deliberated on the matter in the presence of the

nical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

ils below or as applied by firm whichever is lower:

Export product Exp.

Qt v.
SI . No. lmport items Qty. Allowed in kg

N METHYL MORPHOLINE OXIDE 50%
/1AL NMM0 50%

l  kg 1 MORPHOLi N E 0. 391 kg

RA may take appropriate action as per the decision of Norms Committee
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I RA may t ake appropnat e act i on as pert he deci si on of  Norms Commi t t ee
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i Case No. : 104/6/82¨
: ALC4/2017

I Part y Namc: J UBI LANT LI FE
i SCI ENCES LIMI TED

滞榊

お: 焼う:

118. 08. 2017

ヨ驚鷺霊霊島

う
´

i Deci si ol l : Def errcd f or col l l l l l el l t s of  TE

冨

続 赫 而

郡
淋 : 蕊 I蕊

~‖
eet  No/Dat c: 2/82-     i St at us:
LC4/2018        : Rei ect ed
, . 05. 2018        1,                       :

I HQ Fi l c              : Rt t A Fi l e
: 01/82/050/00584/AM18/   :ヽ 61/24/040/00002/畑118/

: バ
V・ Yイ・́ V̀ V             I

Li c No/Dat c: 6H0001452 :
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響
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暇
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ju""ition : committee .oniiJ...J 
"ur. 

,* p.. agenda and it was dccided to reject the case ai the trim has

inot mentioned import iterns in the advance autholization.

i

InA may take appropriate action as per the decision of Norms Committee

Deci si on: COnl l ni t t cc consi dered case as per agenda and as per carl i cr deci si on t akcn by NC i n i t s 6/82
meeting dated29.08.2014 and in the presence of the technical experts, it was decided to ratify the ad-hoc
input output norms under para 4.7 of HBP as per details below or as applied by firm wl.richever is lower:

Export product Exp
Qt y.

SI oNo. lmport items Qty. Allowed

Pyridine 98% Min l  kg 1
Alumino Silicate Catalyst

0. 019 kg

2 Et hyl  Al cohol ( Dcnat urcd) 2. 294 kg
3 Propionaldehyde 0. 073 kg
4 Methanol 1. 41 kg

ギ

恥 硼
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ZALt t η  r鶏
織 淵 持ぎ
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滞 麟『

じ 繁 2 

琴

hed i

器説蕊鳥; 鳳i j  轟脇淋よユ; 鳳i j  : 常鸞まあb椛両:   |響w _競礼 lヽ i l l i l : |… … …1

、da al l d dcl i berat ed on t hc mat t cr i n t hc prcscnce of  t hci
d―hoc i nput  out put  norms undcr para 4. 7 of HBP as pcri
vcr                           i

|

O・     l   l nnpOrt  i t ems                     l  Qt y.  AI l owed         l l
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Qt y.
3-Methyl 5-Pyrazolone l  kg 1 Aceto Acetic Methyl Ester 1. 287 kg

Hydrazine Hydrate (Purity 80%) 0. 692 kg

RA may take appropriate action as per the decision of Norms Committee

I Case No. : 56/6/82- ALC4/2017 Part y Namc: CAMPHOR&
|                   : ALLI ED PRODUCTS
I               I LIMI TED,

Mect  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

: 01/82/050/00626/AM18/ ! : 03/94/040/00424/AM18/
Li c. No/Dat e: 0310815301
22. 08. 2017

iDecision : Deferred for comments of TE

Mヽcct  No月Dat e: 2/82-

ffii;i; , bom*ittee con*ta.i.J .ur. u* p.. ug.nJu and detiu.iut.J on-trr. -utt.i i, ir," pi.r.".. 
"rirr.

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

allowed

0 83 kg

0. 700
concemed take further necessa action as above decision of NC

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

554

555

~        ~可
嚇騒暉ほル澪蕊源

鵬協議蕊j 鶯脇淋」話j … 伊漱彎商品揃`
:

556

Export Product Qt y. Sl . No. Import items Quant i t y a1l owed
K2

N Hexyl Bromide ( l-Bromo

Hexane)

kg 1 Nacol6-98 ( l-
Hexanol or N-
Hexanol)

0. 686 kg

2 Liquid Bromine 0. 545 kg
RA concerned may take further necessary action as per above decision of NC~      

ド商鰍需
57澪鴻 : 蕊; 鳳

…
稀: j : ' 3: : 鳥 l i

圏1漱彗潔驚I標憶鷺11器篇肌謎1ぶ憎I箇 i nぬ
c l l l at “ 蒟n i c「∝en∝ o負hel

_   ヽ_ …RI T, ‖ 1賞I I 11笠 _PI 1111, 1■ |

Tri Ethyl Phosphono Acetate Tri Ethyl Phosphite

Ethyl Chloro Acetate

Re-indexed

No. : 54/6/82¨
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Export Product Ot y SI  No Import items antity allowed K
Ethyl Triphenyl Phosphonium

Bromide
l  Kg. 1 Tri Phenyl Phosphine 0. 780 kg

う
乙 Et hvI  BrOl l l i de 0360

concerned may take further action as per above decision of NC…
浮濡蒟y…
沖OFi l c 

……   …
卜Oν 8205υ 0070%AMl ν
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滋ち刷: 900H7AN1l  ν
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tatus:

Approved
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Export Product Qt y. SI  No Import iterns Quantity allowed

Ke
2- ETHYL HEXANOYL
CHLORIDE
(

kg l 2- ETHYL
HEXANOIC ACID

0. 952 kg

f aseNo■
1406/82‐ ALC″ 2017滑

i 騰飾 贅: 濯yt tD

1器晶掲5υ 097VAMⅣ  障ち刷 : OЮOH νAMl 群

~~       |

I Deci si on: Col ni ni t t cc consi dcred casc as per agcnda and as pcr carl i er deci si on t akcn by NC i n i t s 12/82

l meet i ng dat cd 10. 122014, i t  was dcci dcd tO rat i t t  t hC ad― hOc i nput  out put ■ orms undcr para 4. 7 of  HBP as
details below or as applied by firm whichever is lower:

Export product Export

Quantity

S. No. lmport items Quantity

Allowed

NEO DECANOYL
CHLORIDE
LIQUID

l  kg VERSATI C ACID( NEO
DECANOIC ACID)
Ll QUID

0. 970 kg

may take appropriate action as per the decision of Norms Committee.
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I Deci si on: Def t・rred f or col ni nel l t s of  TE

じ驚糧蹂盟: :
|

1

1撫需鷺1040■ ■湾蕊よI蕊再

: Committee considered case as per agenda and as per earlier decision taken by NC in its
10.12.2014, it was decided to ratify the ad-hoc input output norms under para 4 .7 of HBP

firm whichever is lower:

further necessary action as per above decision ofNC

Name: J UBI LANT LI FENo. : 80/6/82‐ ALC4/2017
Ll ■ l I TED

No/Dat e: 2/82-
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Dヽeci si on: Dcf errcd f or commcl l t s of  TE

Ⅲ……‐‐ヽ一

「 漱ξ 蒟漱詳171/6/82- ALC4/2017

|

ヽ
ヽ、２．

…
譴 も`而面ガ

1濡鳥∴I

田」諾蒜二蔦J : RLA Fi l c
i : 34/24/040/00119/AM18/

b

Meet  No/D: 商 ぽ

I ALC4/2018
116. 05. 2018 剛

「
……

I

イ
υ

RヽA may t ake appropnat e act i on as pert he deci si on of  Norms Commi t t ee.

rty Name:SHIVA
ARMACHEM LTD

:ision : Committee considered case as per agenda and as per earlier decision taken by NC in its 24182

:ting dated 15.11 .2012, it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as

details below or as applied by firm whichever is lower:

Export product Export

Quantity

S No lmport items Quantity

Allowed kg

N―VALERYL CHLORIDE/
VALERYL CHLORIDE

l  kg 1 n―VALERI C ACID/
VALERI C ACID

0. 891 kg

1器星児5餅00712AMl ν :34t24t040t00120/AMl8/ l:o.ot.zor z

564

Decision : Committee considered case as per agenda and as per earlier decision taken by NC in its 3/82
meeting dated 02.05.2013, it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as

per details below or as applied by firm whichever is lower:

Export Product Export

Quantity

S. No lmport Product Quantlty Allowed

lso Nonanoyl Chloride

(Appearance: Clear

Colourless Liquid)

l  kg lso Nonanoic Acid

(Appearance: Clear

colourless liquid)

0 942 kg

may take appropriate action as per the decision of Norms Committee.

観紺

I Approved
Erボ… …

戸 圏肝満可
|卜Oν 9″ 04υ 0029VAMl ν

sion : Committee considered case as per agenda and as per earlier decision taken by NC in its 6/82
ing dated 13.06.2013, it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as

ザ
|

details below or as applied by firn.r whichever is lower:

No/Dat e: 2/82‐No. : 77/10/82- ALC4/2017 Namc: AARTI

I Case No. : 142/6/82‐ ALC4/2017
1

|

I Pany Namc: SHI VA
PHARMACHEM LTD

IMeet  No/Dat c: 2/82-
I ALC4/2018
116052018
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Quantity
D10CTYL ADI PATE
( DOA)

l  kg 1 ADIPI C ACID 0. 415 kg

2 ETHYL HEXANOL 0. 720 kg

may take appropriate action as per the decision of Norms Committee.

涯驚」滞構Tt t i 3椛
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鸞1ぽ撚思鷲肥常f Tヂ∬附: ∬欝
567 ils below or as applied by firm whichever is lower:

Export product Exp.

Qt v.

SI  No lmport items Qty. Allowed

Alpha Picoline l  kg 1
Denatured Ethyl Alcohol

3. 90 kg

Arnmonia 0. 90 kg
Alurnino Silicate Catalyst 0 004 kg

RA may take appropriate action as per the decision of Norms Committee

: Deci si on: Def erred f or coml l l ent s of  TE
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‐
―――
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Deferred for comments of TE
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i CaseNo. : 145/6/82-
I ALC4/2017

I HQ Fi
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鱚 繹 ⅣIcct  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

IЮル8 : 34/24/040/00141/ノ Mヽ18/

iDecision : Deferred for comments of I'E

Mect  No/Dat e: 2/82-
ALC4/2018

~1高
さINよ : 恵b, i b滝】: ｀   , 品ジNaふも: Ё i t kヽもFi NЁ

I ALC4/2017           CHEMICALS LIMI TED,
|                   :

"4納島鬼: : 1息 : 鳥淋 1協璃, : 1: i ふ話j
I Deci sl on: Def errcd f or conl ment s of  TE

: Committee considered case as per agenda and in light of earlier decision taken in 12182 meetitgりi Vl i  ν V■ ■■■■■■t tしヽυVHO■ uO■ νu ν
“
oν  o3 νし106｀■l uα  α■l u■ ■■ 1l Ь l l ι  U■ しα■■■し■ uヽ 0■ o■ v■ ■ια しヽ1■ ■■■ ■4′ 04111し しヽ■■■Ь

on 20. 03. 2018 and i n consul t at i on wi t h t echni cal  aut l l or i t y prescnt  i n mcct i ng,   deci ded t o rat i f y
under para 4.7 of HBP as per details below or as applied by firm whichever is lower:-

RA concerned may take further necessary action as per above decision ofNC

1鳳¬鰈

Status:Deffered

and Re-indexed
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ぽ

品 続 札 赫
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劉 F滋"61    ド肛Mt t SHM劉 1器れd
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|

Import items

Methyl Ethyl Ketone

Phosphoric Acid

I HQFnc         ~~~簿 じ輌罰よ
…………………… ………

I Li c. No/Dat e: 0310815575

Name: CLEAN
AND

PVT.LTD. lrO.OS.ZOrS

: Deferred for comments of TE

Re-indexed

Re-indexed



1101/82/050/00694/AM18/

142

卜03/95/040/00379/AM18/ Odbす】dウ 可
ision : Committee considered case as per agenda and deliberated on the rnatter in tl.re presence of the

ical experts and it was decided to ratify the ad-hoc input output uorns on net to net basis for one time
s and no repeat is alowed.

I committee allowed the above norms for one time basis and no repeat norms is allowed
concerned may take further necessary action as per above decision ofNC

I
湘虚λ: 葛: : 脇鳥i j … 1協濡瀞: ∴ : j

泄: ぶ圏t =∬篇f穏糧: L: : 1往苫鯖l

"7Hdt t st t bW∝
器叩メ“嚇

m Wh赫∝ヽおw∝―         |
Export product Exp.

Ot v.
SI  No. hnport items Qty. allowed

Coumarin l  Kg. l Salicylaldehyde 1. 09 kg

concerned may take further necessary action as per above decision of NC

i Case No. : 87/10/82‐
I ALC4/2017

I Part y Namc: DELTA
I FINOCHEM PVT. LTD. 滞麟「 ' ご 1濡 i

認廃蕊黒V~間濡ふお淵F~1}総需温10815653‐「…｀l …
iD..t.tr"t , C"--,ttee considered ;; u. p;; 

"g";il;rd 
d;i,b"r"t.d 

"" 
tl* -utt.. l" irr" p..r*;;f tl;

ltechnical experts and it was decided to ratify the adJroc input output norms under para 4.7 of HBP as per

57a 
ldetails 

below or as applied by firm whichever is lower:

I

Itt I ' I I t,i. I

!lNHexylBromide(l-Bromo Ittg It lNacol6-98(l- lO.OSOtg I

i l'**" I l^ lil;xxf'* | Iil I 12 ll,iquide'o,"ine lo.s+tG -l
iRA concerned.uy tuk" ion of NC

Export Product Qt y. Sl . No. Import items Quantity allowed

Ke
N Hexyl Bromide ( l-Bromo
Hexane)

l  kg 1 Nacol6-98 ( 1-

Hexanol or N-
Hexanol)

0. 686 kg

2 Liquid Bromine 0 545 kg

5791責。面
`:ヽ 01/82/050/00864/AM18/

Pal t y Namc: AVA

i CHEMICALSPVT. LTD,

l RLA Fi l c
l : 03/94/040/00467/AN418/

澄璃青お力:

1ヽ6. 05. 2018

―l

Part y Nal nc: CAMPHOR&
: ALLI ED PRODUCTS
i LIMI TED,
I RLA Fl l c: HQ Fi l e

滞鮮品~l h甲

濠|: Ⅲl l ⅢⅢIⅢI I I I IⅢⅢI I I轟

No. : 26/10/82‐
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Decision : Deferred for comments of TE

r満
渤 6/82- At磁赫
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藝憮 驀 : 熙轟轟温こ温翌 l F習輩[満
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IMcct  No/Dat ci 2/82-
: ALC4/2018
Iro.os.zor s

麒 i 蕊∬
Decision : Committee considered case as per agenda and as per earlier decision take by NC in its mee
No.9/82 dated 20.10.2014 in the presence of the technical experts, it was decided to ratify the ad-

input output norms under para 4.7 of HBP as per details below or as applied by firm whichever is lower:

Export product Exp Qt v lmport items Qty. Allowed

Erythromycin I l, 12 Carbonate
l  kg Erythromycin

Thiocyanate
1. 22 kg Act i vi t y

may take appropriate action as per the decision of Norms Committee

翫 孤 高 1^: Def erred fOr comment s of  TE  
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I RLA Fl l c

No. : 29/10/82- Name: CAMPHOR& No/Dat e: 2/82-
PRODUCTS Re-indexed
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pν 870590086VAMl ツ  ト0ン94Ю490049ツAMl ,
I Deci si ol l : Def erred f or commel l t s of  TE
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|

滞麟r"
囲需獅而開: 蕊

Status:Deffered
and Re-indexed

1蹴 b高品高: 1高高稿高Ti t

Part y Nanl c: ENCUBE
i ETHl CALS PVT LTD 1孵

滋ト~1邪
器α“Tt tω “圏

I Deci si ol l : Def erred f or commcl l t s of  TE

i Case No. : 90/10/82-
l ALC4/2017
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: 03/94/040/00448/ノ Ⅳヽl 1 8/

Decision : Committee considered case as per agenda and in light of earlier decision taken in 13/82 meeting

held on 03.10.2013 and in consultation with technical authority present in meeting, decided to ratify norms

under para 4.7 of HBP as per details below or as applied by firm whichever is lower:-

Export product Exp.
Ot v.

SI  No hnport items Qty. allowed in kg

EDTA Ferric Ammonium

Liquid

l  Kg. 1 ETHYLENE DIAMINE
TETRA ACETI C ACID

0. 412 kg

concerned may take further necessary action as per above decision of NC

No. : 11/6/82- ALC4/2017 Part y Nal l l c: SUPREEl

Namc: l NDO AMINES
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澪耽5υ 009H/AMⅣ  購: 璃i l i l : l j 鳥i j 漱ぶ究りきbi b816Ыダ:

Decision : In the light of earlier decision taken by NC in its meeting no. 33182 dated 21.03.2013 and in the

presence of the technical experts present in the meeting, it was decided to ratify norms under Para 4.7 of
HBP vl as per details given below or as applied by the firm, whichever is less:

Export product Exp. ot y Sl . No. Import items Qty. allowed

6210- Potassium Chloride

Extended Release Capsules

600mg / Potassium Chlor ER

Caps USP 600mg (Pack Size

100 Capsules Each)

Each extended Release

Capsule contains: Potassium

Chloride USP 600mg

I no. of
Capsules

l POTASSIUM
CHLORIDE USP

612.0 mg

，

一 CI TRI C ACID
( MONOHYDRATE
USP)

8.0 mg

DIBUTYL SEBACATE
NF

9.6 mg

4 ETHANOL USP 99. 9% 2 62 1nl

100CC WHI TE HDPE
BOTTLE WI TH 38MM
NECK DB- 02 TRI VENI
PLASTI C

Relevant, as

per packing policy

6210- Potassium Chloride

Extended Release Capsules

750mg / Potassium Chlor ER

Caps USP 750mg (Pack Size

90 Capsules Each)

Each extended Release

Capsule contains: Potassium

Chloride USP 750mg

I no. of
Capsules

1 POTASSIUM
CHLORIDE USP

765.0 mg

０
４ CI TRI C ACID

( MONOHYDRATE
USPヽ

100 mg

DIBUTYL SEBACATE
bl F

12.0 mg

4 ETHANOL USP 99. 9% 2 62 1nl

38/400   FG,    CRC
HAVING UNIPAC SG―
75M  LINER  PTD.
WI TH   SFYP   IN
BLACK   ( REXAM
CLOSURES)

Relevant, as per

packing policy

6210- Potassium Chloride
Extended Release Capsules

750mg / Potassium Chlor ER

Caps USP 750mg
(Pack Size 100 Capsules Each)

Each extended Release

Capsule contains: Potassium

Chloride USP 750mg

I no. of
Capsules

1 POTASSIUM
CHLORIDE USP

765.0 mg

2 CI TRI C ACID
( MONOHYDRATE
USP)

10.0 mg

DIBUTYL SEBACATE
l l F

12.0 mg

4 ETHANOL USP 99. 9% 2. 62 nl l

53/400 LSC, SCREW
CAP HAVING UNIPAC
SG- 75M LINER PTD.
WI TH SFYP IN
BLACK( REXAM
CLOSURES)

Relevant, as per

packing policy

6 38/400 FG, CRC
HAVING UNIPAC SG―
75M LINER PTD.
WITH SFYPIN
BLACK( REXAⅣ〔
CLOSURES)

Relevant, as

per packing policy

Potassium Chloride Extended 1 no. of 1 POTASSIUM 765. 0 1ng

彗

・
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i Case No. : 35/10/82- ALC4/2017

お33児5υ 0087ν AMl ν

[憮¥隈翼襦洋ED
|

I RLAn8
1: 03/94/040/00522/AM18/

CHLORIDE USP

IMもと: ヽ3, 5: お : 夕恵】: …
: ALC4/2018
116. 05. 2018

おお需よ苗晟繭わ

R;il; -C;p.rr"' ,id;* /
Potassiurn Chlor ER Caps USP

750mg

(Pack Size 500 Capsules Each)

Each extended Release

Capsule contains: Potassium

Chloride USP 75Omg

;il.'i,i;;

RA may take appropriate action as per the decision of Norms Committee.

593

CI TRI C ACID
( MONOHYDRATE

DIBUTYL SEBACATE
NF
ETHANOL USP 99. 9%
950CC WHI TE HDPE
BOTTLE WI TH 53MM
NECK DB- 22 TRI VENI
PLASTI C

Relevant, as

per packing policy

53/400 LSC, SCREW
CAP HAVING UNIPAC
SG- 75M LINER PTD.
WI TH SFYP IN
BLACK( REXAM

Relevant, as

per packing policy

)cision : Committee considered case as per agenda and in light of earlier decision taken in I I /82 meeting

ld on 26.11.2014 and in consultation with technical authority present in meeting, decided to ratify

rms under para 4.7 of HBP as per details below or as applied by firm whichever is lower:-

Export product Exp.
Ot y.

Sl . No. Import items Qty. allowed

in ks

2- PI PERIDINOETHANOL l  Kg 1 PI PERIDINE ( PURI TY 99%
MIN)

0. 694 kg

RA concerned may take further necessary action as per above decision of NC
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,iecision , o.f"...,t for conrntents ,t';t'ti

猥霊胤#/10/8ル   、需y NancCA〕 LA  wcd洲背にν8年  醤∬糧l i 盟: :ALTHCARE LTD      AヽLC4/
、           :            1ヽ6052018     1

需既5ν O∝5: /劇喜
……

1鷺ら聴: 蔦|: : 鳳 |」 語渕 ‐b§ I b両68J Bi t t : 蕊蕊:
I Deci si on: Def crrcd f or conl mel l t s of  TE

画天面y……………

つ
４ 10.0 mg

12.0 mg

4 2 62 nl l

6

,Statur

.Appn

No. : 91/10/82¨
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|: bi た0あ3″ 66j i 07ANI i 恵 ′   : o3/95/040/00514/AM18/
iDecision : Deferred for comments of TE

わ5■ 5うё聯 》譜獅而
|

淋 温 :恨百高 f or葛高 I I Iぎ 。f TE
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 F赫
品い五十j

:              :

鵬航5υ t t Lt t AM8; …
…
飛発璃蕊: : : Л t t I…

: Deci si on: Dcf erred fOr commel l t s of  TE

滞麟ギ |
圏需面08160,

訂曲辮
Dat e: 25. 07. 2018

Status:Deffered

and Re-indexed

Defer

Date:25.07.2018

I Deci si on: Dcね rred f or commel l t s of  TE
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Ｆ
独
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l ё I I Ǹ : : 79/10/恵2-  
‐
   I FI Fi ジ 歯: ‖ もl ё AN/11責6だ 屁

I ALC4/2017           : ALLI ED PRODUCTS
I               , LIMI TED,

露語鳳蕊鳳|「
~飛

脇i 蕊: お, 1蕊声
~

I Deci si o蓋 : bt I I t t i f ort t i I品にI薇 ぶドi t    ‐  : 冊 満T隠温
貯漱諸
116. 0, 2018

i Case No。 : 82/10/82-
I ALC4/2017 [窪詰抵釜ξt t D"

~1脚品
圏鼎α∞Ю釘“舛

602

18/   1: 03/94/040/00255/AM18/

I Deci si on: Def erred fOr comment s Of  TE

IDeci si on: Def erred f or commel l t s of  TE
話∬辮α“Юt t a,

騨

8: ' /8ダ

25. 07. 2018

i St at us:

I Approved

Li c No/Dat e: 0310816201
102017臨 υ0092″ AMl ν  購蒻温; : 温蕊

…

No. : 81/10/82‐

Namc: MEGHMANI No/】Dat c: 2/82-

Name: ATHENA DRUG No/Dat e: 2/82-
SOLUT10NS

LIMI TED

No。 : 86/10/82- ALC4/2017
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Decision : Conrmittee .on.ia.r.A .ur. ui p., agenda and in liglrt of earlier decision ialen in l0/82 rn".iing
held on 05.06.2012 and in consultation with technical authority present in meeting, decided to ratify
notms under para4.7 of HBP as per details below or as applied by firm whichever is lower:-

Export product Exp
Ot y

SI  No Import items Qty. allowed in kg

CEFOTAXIME   SODIUNI
STERI LE

l  Kg. 1 CEFOTAXIME ACID 0. 989 kg

RA concerned may take further necessary action as per above decision of NC

一

　

６０４

i Case No. : 83/10/82‐       I Part y Namcl KRI SHNA
I ALC4/2017           : ANT10XIDANTS PVT. LTD

1器3掲5υ 0092ν AM18;

難: 脇青お魏が い驚鷺霊億壺
: 1605. 2018    :

剛需満瓶蕗茄勁[塊) ぶ:
|RLA File

l:$Dafia}fiO534/AMl8/

l Deci si ol l : Deね rrcd f or coi nmcnt s of・ I｀E

一　
　
　
師

1聯hed
|

浄; 離脇″術ユ  : 霊漱調鷲k屁 Mcet  No/Dat e: 2/82-
ALC4/2018

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of

technical experts and it was decided to rati$, the ad-hoc input output nonns under para4.7 of HBP as

details below or as applied by firm whichever is lower:

Export product Exp. QtV. lmport items Qt y. Al l owed
Doxycycl i ne Hycl at e DR Tabl et s
USP 100 MG

l  t abl et Doxycycline Hyclate

USP

108 06 mg/1oO mg t abl et

Doxycycl i ne Hycl at e DR Tabl ct s
USP 150 MG

l  t abl et Doxycycline Hyclate

USP

162. 09 mg/150 mg t abl et

may take appropriate action as per the decision of Norms Committee

ド∬糧蹂盟: 11

Name: USV PRI VATE No/Dat c: 2/82-
USV

: Cornmittee considered case as per agenda and deliberated on the matter in the presence

experts and it was decided to ratify the ad-hoc input output nonns as applied by the firm

of  HBP

committee allowed the above norms for one time basis and no repeat norms is allowed

RA may take appropriate action as per the decision of Norms Committee.

eNo. : 63/10/82¨ ALC4/2017

Fi l c

ε : USVPRI VATE  IMectNo/Dat e: 2/82-
( FORMERLY USV i ALC4/2018
)           i 16. 05. 2018
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necessary action as per above decision ofNC
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一　
ν

一

ＡＮＣＤ　　一　知一

海夕~T
け∬鸞よbi 面あ, |: 瓶: 1; 鳳

活∬鸞品面4■
3驚: 訴五:

Meet  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

Status:Deffered
and Re-indexed

I Part y Name: STERLING
: AUXI LI ARI ES PVT LTD
|

I RLA Fi l e
8/  1: o3/95/040/00250/AM18/

yI

諧∬需品面議: 1漱: 3悦∴
‐

tus:Deffered

Decision : commiitee ;.id"d"^*";. p.;i;g""d; ." 
"f 

th"
technical experts and it was decided to ratify the ad-hoc input output norms under para4.i of HBp as per
details below or as applied by firm whichever is lower:-

Export product Exp. Otv. Sl  No Import items Qty. allowed in ksETODOLAC l  Kg. 1 7-Ethyl Tryptophol 0. 8224 kg

９
´ Methyl - 3-

Oxopent anoat e
0. 623 kg

Metlmnol 1 65 kg

RA concerned may take further

: Deferred for comments of TE

′AM18/

No。 : 89/10/82‐       Part y Name: ETERNI S FINE IMcct  No/Dat c: 2/82-

Ft t eN∝
脚W"_ALC4/20"

|

隔3島泥5υ 0092α AMl ν
I RLA Fi l e
: 03/94/040/00537/AM18/ FF総」需

ま両TbI I薇恵
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: Deci sl on: Dcf erred f or commel l t s of  TE
―

|

Ｆ
Ｌ
ド
ー

i Case No。 : 39/10/82-        i Part yNamc: STERLING
I ALC4/2017           : AUXI LI ARI ES PVT LTD

闘 … … … …
1脇漏 議詰」卜0ソ8705υ 00877AMl ツ  :

Ⅳl eet  No/Dat e: 2/82-
ALC4/2018
16052018

海t at uS: Def f ered

l ndRe―
i ndexed

ヽ

Dヽeci si on: Def erred f or commel l t s of  TE

一
　

　

　

　

６‐４

: Deci si on: Commi t t ee consi dercd casc as pcr agenda and dcl i

|∬乱1評計〕鑑I』雛聟憮認肌献∝Ⅲ耐

i Case No. : 107/10/82¨       I Part yNamc: AETHER
IALC42017     1NDUSTMESЫ

MrED
l                  l

T: 3島月: : 1: ; i : 鳳 i j  l 協 j l ' I λ : : : ; 鳳 i j

浮面∬i b品品I t t Iヽ高温蔦群■t

…
1諄ぶ誌P/10/8ダ

Status:

Approved

616

Export Product Qt y Sl . No Import items Quantity allowed in

Ke

OCTYLATED
DIPHENYLAMINE( OCD
FLAKES/POWDER)

l  kg 1 DIPHENYLAMINE 0. 405 kg

2 DI―I SOBUTYLENE 062k負
ACTI VATED CLAY 01 kg

1器3児590094ν AMl ν  t t LA FHc      hα
N♂Dat e2210015787

: : 22/24/040/00046/AM18/   i 2310. 2017
Decision : Committee considered case as per agenda and in light of earlier decision taken in 3/82 meeting

lreld on 20.05.2015 and in consultation with technical authority present in meeting, decided to ratify

norms under para 4.7 of HBP as per details below or as applied by firtn whichever is lower:-

Export product ｐ
　
Ｖ

Ｅｘ
Ｑｔ

SI  No. lmport items Qt y Al l owedi n kg

Betamethasone Sodium Phosphate l  kg 1 Betamethasone 0 78 kg

2 Methanol 2 16 kg

Acetone 1. 25 kg

RA may take appropriate action as per the decision of Norms Committee
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No. : 56/10/82- Namc: YASHO No/】Dat c: 2/82‐

AヽLC4/2018
iro.os.zora

Fi l e

Nal nc: IND SWI F′「
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1笏i 鰍i 熟||: |“ 111' 品

Status:Deffered
and Re-indexed

HQ Fl l c
: 01/82/050/00952/AM18/

I RLA Fi l e    ~~~~~
卜522″ 0490004υ AMl ν

Li c No/Dat e: 5210042419
23. 10. 2017

I Deci si on: Def erred f or commel l t s of  TE

1器3児5υ 0092ンAMl ν

: I NTERNATIONAL PVT
: LTD

聞 温 満

I Part y Namc: FLAGSHI P
I BIOTECH

Meet  No/Dat ei 2/82-
ALC4/2018
16. 05. 2018

Li c. No/Dat e: 0310816449
24. 10. 2017
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ｅ

胸
ｄｅｘ
ｅ
　
ｎ耐Ｒｅ．ｉ

一
Ｓｔａｔ

ａｎｄ

I Dcci si on: Def errcd f or comment s of  TE

25. 07. 2018

i Casc No. : 92/10/82-
l ALC4/2017

……
IMl 濡濡習

Mcct  No/Dat c: 2/82-
ALC4/2018
16. 05. 2018

一
馴

ｏｖｅｄ

　

一

淋Ｐ
ドHQ Fl l c

: 01/82/050/00930/AM18/ 24. 10. 2017

i l 111器
l : I常群l : r着 : 織11: Ъ t t f Tヂ: F器『: ∫ 譜

Export Product Qt y Import items Quantity allowed

FLUTI CASONE LOTION
O. 05%( Pack 30 ML)

Packs Fluticasone Propionate

USP

0.0153 gm/30 ml pack

FLUTI CASONE LOTION
O. 05%( Pack 60 ML) (

Packs Fluticasone Propionate

USP

0.0306 gml60 ml pack

RA concemed may take further necessary action as per above decision of NC

似
1鱗勇・燃珊椰f i 講軸欝1撚掛露: 岬鰍柵

Export product Exp
Qt v.

Sl . No lmport items Qt y. Al l owed i n
kg

I SO EUGENOL l  kg 1 CLOVE LEAF OI L 1. 51 kg
RUTHENIUM( l ‖ ) 2, 4 0. 001 kg

RLA Fi l e
: 03/94/040/00570/AM18/

620

No/1Dat e: 2/82-

lz+.ro.zon
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PENTANED10NATE( RUTHENIUM
ACETYLACETONATE)

Ⅷ 濡
"而

~w温 満 而 髄デ
1鸞繹

緋ガ~w瀞
|

麒 ユ1鳳淋
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購分漱蕊高温i j ¨ 晋欝鸞‐萌晟面ウ「~~`

I

]The committee allowed the above norms for one time basis and no repeat norms is allowed
rRA may take appropriate action as per the decision of Norms Committee

Decision : Co,rln,itr.e cortsidered .or. ,* p.. agencla and delibcrated on the rnatter in the presence ol:lhe
technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per
details below or as applied by firm whichever is lower:

Export Product Qt y. SI  No. Import items Quantity
allowed in kg

LEVETI RACETAM 1蛇 1 ACTI VATED
CARBON

0. 0128

2 CELI TE 0100
3 ETHYL ACETATE 0. 86
4 METHYLENE

CHLORIDE
2. 26

5 SODIUM SULPHATE
ANHYDROUS

1. 00

6 TETRA BUTYL
ANIMONIUⅣ l

BROMIDE

0. 10

7 4- CHLORO BUTYRL
CHLORIDE

（
）

POTASSIUM
HYDROXIDE

1. 15

9 S(十 ) - 2-
AMINOBUTYRAMIDE
HCL

0. 95

RA concetned may take further necessary action as per above decision of NC

Product Sl , No l I iterns nt l t

6`22

蜃↓
1轡ぽがヽ藉濡

れt… |ぶ辮よ面面おめ
Bi 焼: i t i ∬

ase No. : 44/10/82-

田駆忠蔦: 3鳥 l j ｀ 1協説i 鳳: ふ詰j … 諧蕊漁り=。i bH6564 1 
……國

1輛漸 絲無灘瀞面燕漱: 鶯

' 楡
濡

|

|I E益22整聖⊇塁J 9t      l  Qt y l Sl , No l  l mport i t cms     l  Quant i t y   l

Name: LUPIN LIMI TED No/Dat e: 2/82-
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RA concerned may take further necessary action as p..iborr"i.cirion of Nc

allowed in kg

LEVETl RACETAM l  kg 1 ACTI VATED
CARBON

00128

2 CELI TE 0. 10
3 ETHYL ACETATE 086
4 METHYLENE

CHLORIDE
2. 26

5 SODl UM SULPHATE
ANHYDROUS

1. 00

6 TETRA BUTYL
AMMONIUM
BROMIDE

010

7 4- CHLORO BUTYRL
CHLORIDE

1. 02

POTASSIUM
HYDROXIDE

1. 15

9 S( +) - 2-
AMINOBUTYRAMIDE
HCL

095

Export Product Qt y Import items Quantity
allowed

Ke
Becl omct hasOnc Di propi Onat e
Tech. Spcc. : Pharl nacOpei al
Gradc

l  kg ―BETA, H‐ BETA―EPOXY- 17-
ALPHA, 21- DIHYDROXY- 16- BETん
METHYLENEPREGNA- 1, 4- DI ENE¨
3, 20- D10NE
Al t erl l at i ve Name: DBl l ;
( 9bCt a, 1l bet a, 16bet a) - 17, 21- di hydroxy- 16_
mcthyl _9, 11_epoxypregna- 1, 4- di cne- 3, 20-
di onc

0 88 kg

騨P而「~l剰渕♂
お惚月: l : : : ; : ; 鳳 l j ~1脇ζl , i λ : : : ; I ↓ t

Export Product Ot y Inrport iten.rs Quantity allowed in KsMECOBALAMINE J P 1蛇 VI TAMIN B12EP/USP 0. 95 kg

IMcet  No/Dat e: 2/82‐
AヽLC4/2018
1ヽ6052018

IЮン9' 0490056υ AMl ν  ♭7102∝ 7
: committee considered case as per agenda and deliberat.a o" tt e *ail;, i, iil;r" i
experts and it was decided to ratify the ad-hoc input output norms under para 4.i of HBp as

by firm whichever is lower:

: Committee considered case as per agenda and deliberat;a; th" ;tt"i-i" tfr" pi"il;";i
experts and it was decided to ratifu the ad-hoc input output norms under para 4.i of HBp as

below or as applied by firm whichever is lower:
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| I RAお五
` ` ふ

きど品, 1: 蓬 ■i l し「18tさζ: I Iジ : &l ol l 基 おさ: お6↓ きときまふ61 81Nё

627

Decision : Committee considered case as per agenda and deliberated on the matter in the presence of
technical experts and it was decided to ratify the ad-hoc input output nonns under para 4.7 of HBP as

details below or as applied by firm whichever is lower:

Export product Exp. Qtv. lmport items Qt y. AI l owed

Doxycycl i nc Hycl at c DR Tabl ct s
USP 150 MG

l  t abl et Doxycycline Hyclate

USP

162. 09 mg/150 mg t abl et

may take appropriate action as per the decision of Norms Committee

」

胃
赫赫

躙郡誦1翻  ~W
田謗脇鳳庶悪

……
簿漱蕊話Лt t j 計ヽ

"R十

あ面蔽ダ
I…

t he
per

剛

2/10/82-… ∵

ALC4/2018
16052018

Status:

Approved

i Case No. : 64/10/82-       Part y Namc: MEDI SPRAY
: ALC4/2017           1LABORATORI ES PVT.

: LTD.629澁
: : : /鳳 l ν       五: ;

1脚
駆

汀浙 l

ぶ鸞よ0_3108聯, 満. :

凛

Li c. No/Dat c: 2410042298
1 11. 2017

Export Product Ot v Import iterns Ouantity allowed in Kg

CRUDE METHYL
METHACRYLATE
MONOMER

l  kg ACRYLI C PLASTI C
STRI PS/OFFCUTS&
ACRYLI C PLASTI C
SCRAP( CTSH NO.
39159030)

1. 10 kg

: Cornmittee considered case as per agenda and deliberated on the matter in the presence

experts and it was decided to ratily the ad-hoc input output nonns under para4.7 of HBP

firm whichever is lower:

No/1Dat c12/82-

sion : Committee considered case as per agenda and in light of earlier decision taken in 12182 m

on 19.09.2013 and in consultation with technical authority present in meeting, decided to

under para 4.7 of HBP as per details below or as applied by finn whichever is lower:

Product Sl. No. I Import items I Quantity allowed



「
１
１
１
ゴ

l  kg
―

・

Azithromycin lbr oral suspension 200
nrg

Azithromycin IP / USP 19.415 gm/per kg of

concerned may take further necessary action as per above decision of NC

■睦訃 醇 ｀
[眈襦 : … 1孵

撼~
1

13藤蕊蕊蔦
~問

璃蕊淵蔦

｀
田1‐

Li c No/Dat e: 0310816784

巨理湮T           : ｀扉I聯  「 猟画面高温茅蒜Ⅷ: 蕩l at t cr h t he prescnce of  t he

Export Product Qt y. Sl . No. Import items Quantity allowed
in KeCYCLOPENTYL BROMIDE l  kg 1 CYCLOPENTENE 0. 57 kg

つ
４ HYDROBROMIC ACID

48%
1 49 kg

滞鮒赫がぼ鷺靖明
巨W戸蒟繭電信ち5J 洲 8

一　
ａヽＣ

I PHARMATECH PVT LTD.
| 1孵

滋 もあI Iき :

I Approved

「

~` ~

ｔｈｅ

ｐｅｒ

I RAcOnccmcd nl ayt akc l l rt hcrnccessaryact i on as

i Deci si on: Def erred fOr cOmment s Of  TE

se No. : 61/10/82- ALC4/2017 I Part y Nal l l c: PK

聞蕊温: 温」
…
臨鶏i 蕊: J 鳳;

pcr abovc dccl s10n ofNC

ex

Decision : committee considered .u." u. dil;il; il d"tit ;;"t"d ., tt;;il;;'* th" p."."""" 
"ftechnical experts and it was decided to ratify thi ad-hoc input outpui norms under para 4.7 of HBp as

details below or as applied by firm whichever is lower:

Export product Exp
Qt y

S! .

No
lmport items Qt y. A! l owed

i n kgCEFUROXIME AXETI L
AMORPHOus

l  kg
1

D-7 Amino Cephalosporanic Acid (D-
TACA)

0625

2 Chlorosulhponyl Isocynate(CS IC) 0. 53

3 ( Z) - 2 Mct hOxy l mi no( Furyl - 2- YL)~~

…

d Ammoni um Sal t ( SMIA)
0. 54

4 N N Dimethyl Acetamide 162
5 Acetone 5. 07
6 Methanol 211
7 Methylene Chloride 1. 58
8 Sodium Carbonate 0. 125
9 Acetoxy ethly Bromide(AEB) 059
10 Ethyl Acetate 0. 043

Cyclohexane 1. 10

l ay l aKe apprOpri at e act l on as per the decision of Norms Committee J

155

below or as applied by firm whichever is lower:

No. : 84/10/82‐ Nal l l c: DEEPAK
INOVOCHEM
I TECHNOLOGI ES LTD
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汗
~IMP「… …

1珈NV蜘

渾滋い111驀1: hl l l ⅢI
se No。 : 36/10/82-

ALC4/2017

珈
駆

孵霊MD ¨ カテ藤
AヽLC4/2018
1ヽ6052018
1t i t i ヽ 875113i b」 i bj i g慧慈
19

p8112017

滞鮒
¨

I st at us: Def f ered
t and Re‐ 11l dexed

i Det r
t Dat e: 25. 07. 2018

ヽ

…
F満渤10/8】‐ALC4/20F
|

I HQ Fi l c
卜078ν O剛0088θ AMl ν

い鷺漱: 詰蕊ふI
t LTD.

,Status:
―

|

: Approved

剛 l i l i 016ν AMl ν 剛が電E
and deliberated on the matte

i         gmededJ ondNormsCommは ee

i case No。 : 31/10/82- Al l C4/2017
,

1… _ 、 …     、 ‐  ^

1器疏590086%AM Ⅳ

よl N。

' 嗣
滝ダ~` 温ヽご ´

|

∬器   |"Ю t t d l

雨も品i bbi b慧 169' 3ド
… …

1

11. 2017            i           l ` ‐     ‐ ■ 1

in the presence of the

ara 4.'7 of HBP as Per

36

: き おも: 五Lさ五di : Aa ag五 38: : 18a on i l 18 mat i 31 i n t he prcsCncc of  t he
、r , , l f k′ t l ■ e nd_hoc i nnut  out out  nori ns under para 4. 7 of I I BP as per

i si on: Col l l l l l i t t ec consi dcred case as per agenda and del i berat ed on t he mat t er i n t nc prcscrl cc t l ■
血i cal  cxpert s and i t  was deci dcd t o rat i t t  t hC ad‐ hoc i nput  out put  nOnl l s undcr para 4 7 of  HBP as

t i l s bcl o、v or as appl i ed by f 11111ヽVhi Chever i s l o、 vcri

Export product Exp.

Qt y.

Sl . No. lmport items Qty. Allowed in kg

Sorbitan Mono Stearate l  kg 1 SOrbi t o1 700/O Sol ut i on 0. 484 kg

2 Stcaric Acid
0. 634 kg

necision : Committee considered case as per agenda and dellberateo o

technical experts and it was decided to ratify thi ad-hoc input output norms under para 4'7 of HBP as

details below or as applied by firm whichever is lower:

Export product Exp. Qty. lmnort items Qtv. Allowed

54. 03 mg/50 mg t abl et

Doxycycl i nc Hycl at c DR Tabl ct s
USP 50 MG

l  t abl et Doxycycl i nc Hycl at e
USP

Doxycycl i nc Hycl at e DR Tabl ct s
uSP 100 MG

l  t abl et Doxycycline HYclate

USP

108.06 mg/foo mg tablet
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|  : 員Å品: サ 1: ' ` : ` ` 18お h: 1ぎ : t i 181: : おま: Aき どとしま
` A81ヾ

31林ξとも品林l i さど

‘
０

Cヽase No. : 24/10/82‐ ALC4/2017 1Part y Name: CADI LA
:                    : HEALTHCARE LTD 滞鮒

磁~1瓢
i l

話ド鸞繭O141菊バ
…………

ド

画∬~…………
間濡漏 鳳卜Oν 8205υ 0086ν ANI 1l  ν

decision of Norms Committee

decision of Norms Committee

39

: HQ Fi l c             i RLA Fi l e
l : 01/82/050/00844/AM18/   1: 31/83/040/Oo102/AM18/ け評鸞轟お繭う
iDecision : Deferred for comments of TE

螂 温 灘

l andRe¨
i ndexed

i : i t t i : : ; |: : |:

西 整1, 9N野 , ぃ
"82‐

  Part yNamα Nt tDOЫ A… … ― … … … … … … … ‐ ‐
― 島 … … … … … … … … … … … 生 ― 一

‐

Decision : committee considered ;; ;r;;;."d;il ;;r,b".;i;;" th" ;;;t".1;"th" p*r"r." 
"ftechnical experts and it was decided to ratify the ad-hoc input output norms under para4.i of HBp as

details below or as applied by firm whichever is lower:

Export product ｐ

　
Ｖ

Ｅｘ
Ｑｔ ０

Ｓ‐

Ｎ

lmport items Qt y. Al l owed
i n kg

ATORVASTATIN
CALCIUM

l  kg

1

( 4R, CI S) 1, 1- DIMETHYLETHYL―
6CYANOMETHYL―
- 2, 2‐ DIMETHYL- 1, 3- DIOXANE- 4-
ACETATE

0. 708 kg

2 I PA( I SO PROPYL ALCOHOL) 1. 38 kg

3 METHANOL 7. 00 kg

may take appropriate act ion as per the

atus:

Decision r c"-.rrrtt""-"r.ra*"a ."* ^;;;g;d" "rd 
J;*.*a 

"**'-r** ,* m;;technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBp as
details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.
●　
０

Ｓ‐

Ｎ

lmport items Qt y. AI l owed
i n kg

Fexofenadine

Hydrochloride
l  kg 1 Dimethyl Sulfbxide 1. 12

2 Toluene 6. 80
3 Methanol 4. 00
4

…

yCt hane 1. 12
5 Sodiurn Borohydride powder 0. 332
6 Methylene Chloride 300
7 Acetone 2. 21
8 Isopropyl Alcohol 1. 93

KA may take appropriate acti on as oer the

槻ツ“υ"‐  鶴柵温: 濡鳳 競ML藤

No. : 6/10/82- ALC4/2017 Part y Nal nc: Ct t Ё AN
AND
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IDeci si ol l : Def erred f or comment s of  TE

1

翠2m7………ド圏帯淋罰適
鶏説: 鳳: : : 温 l j  l 協赫: 蕊: ; 1↓

翠ポ ~~~~…ド圏Ⅳ満ど 聞齋

Ｆ
Ｌ
ド
ー

iCase No.:11110182' iParty Name:RELIANCE

\ALC4I}OI7 iINDUSTRIES LTD.

,i

I HQ Fl l c             i RLA Fi l c
i : 01/82/050/00849/AM18/   1: 03/95/040/00503/AM 18/
I Deci sl ol l : Dcf erred f or commcnt s of  TE

1躙: 争I騨甲

t脚
品 湾咽

閣脇爾■磯1699」簿藤正蔦

: 4/10/82¨ ALC4/20一
Ｎ。

，　
ａ

一
Ｃ

101/82/050/00842/AM18/ 潮 蕊讚 赫
D""trtrn , C".r" *niia"reO case as per agenda and deliberated on the matter in the presence of

technical experts and it was decided to ratify the ad-hoc input output norms under para 4'7 of HBP as

details below or as applied by firm whichever is lower:

Export product Exp. QtV.

０

Ｓ‐

Ｎ

lmport items Qty. Allowed in

sm/tablet

MESALAMINE
DELAYED RELEASE
TABLETS l . 2 GRAM
( ACTI VE
INGREDI ENT:

l Number
1

MESALAMINE USP !.224 gmllablel

2 MAGNESIUM STEARATE NF 0.013 gm/tablet

3
SODIUM STARCH
GLYCOLATE bl F

0 012 gm/t abl et

4 HYPEROMELLOSE 15 CPS 0 030 gm/t abl et

No/Dat c: 2/82-
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MESALAMINE USP―
NET WEIGHT
H4494. 83 KGS)

USP

5

MICROCRYSTALLINE
CELLULOSE( AVI CEL PH200)
NF

0. 018 gm/t ab! et

6
METHACRYLI C ACID
COPOLYMER( EUDRAGI T S
100) NF

0 0345 gm/t ab! et

7
METHACRYLI C ACID
COPOLYMER( EUDRAGI T L
100) NF

0 0185 gm/t abl et

8 TALC USP 0. 01l  gm/t abl et
RA may take appropriate action as per the decision of Norms Committee

∃
コ
義

Li c No/Dat e: 0810141314
14. 112017

Decision : In the ligiii;i;;;ii;; J";i;il;;k"; by NC il its 8l8) meeti"g a"t"J is os.)oia; ilu. a""iJla
to ratify norms under Para 4.1 of HBP v1 as per details given below or as applied by the firm, whichever
is less:

Export product Exp.

Qt y
Sl . No Import items Qty. Allowed

Colistimethate for Injection USP

150 mg (each vial contains

colistimethate sodium USP

equivalent to 150 mg colistine

base activity)

l  vi al 1 Colistimethate Sodium

USP

403.85 mg/vial

, 10ML22MM BD, TYPEI
CLEAR GLASS VI AL
( AS PER GENERAL NOTE
FOR CHEMICAL AND
ALLi ED PRODUCTS POINT
N05, ヽVASTAGE ALLOWED
の 5%)

Relevant as er

packing policy

RUBBER STOPPER 20MM
LYO RTU, C1419
6720GC6GV3G
( AS PER GENERAL NOTE
FOR CHEMICAL AND
ALLI ED PRODUCTS POINT
N05, ヽVASTAGE ALLOWED
01%)

Relevant as er

packing policy

RA may take a iate action as per the decision ofNorrns Committee.
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鉄 獅

苑 」

}蕊
摯辮

器3月応

“

: : 為i j  膨濡鵬Li t t」
｀
計沖鸞ざ碗品花|1疲湧: : ; ふ1

1Deci si On: Def erred fOr cOmment s of  TE

Ю No. : 5/10/82¨       I Pa■ y Name: CADI LA
C4/2017          1HEALTHCARE LTD

|

ヽ ヽ ヽ ヽ ヽ ヽ ヽ ヽ

一

―

―
―

―
一

ヽ ヽ ■ ―
… … … …

_ 、  
…Fi l e           RヽLA Fl l e

No/1Dat e: 2/82-
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I Deci si on: COmmi t t ee consi dcrcd case as per agcnda and del i bcrat ed on t hc mat t cr i n t he presence of  t he

i t eCl l l l i Cal  cxpei s and t t  was deci ded t o ra“ 取 t hC ad_hoc hput  Out put  norms undcr para 4. 7 of  HBP as pcr

l det ai l S bel ow or as appl i ed by i r l l l  wht hcvcrお l owcr

〕r abovc dccl sl on ofNC

Export Product Qt y. Sl .

No.
rnport items Quantity

allowed in Kg

PI PERACI LLIN SODIUM
AND TAZOBACTANI
SODIUM STERI LE
( 8: 1) FOR INJ ECTION

l  kg
1

PI PERACI LLIN ACID
INTERMEDl ATE)

0. 891 kg

う
ん

「AZOBACTAM ACID
INTERMEDIATE)

0 109 kg

i CaseNo. : 103/10/82‐

I AI」

C4/2017
I)artv Nanre: STEltlt-E INDIA
PRI VATE LIMI TED

/82:

田I~
田底雇蒜二温蔦

…
瑶分濡j : 蕊誌ぷl j  おド辮よbi ユδ4あり

I ~`
……

1650
稟篤麗|: 靭精i : 穏糧: L: : 11器篇: : 《1器営I箇思鷲胤: Ъ l f Tヂ: T譜: : ∫ 譜
ヨddk bdOW∝霞apメおd by i rm whchev∝麓格w∝

|

jRA concerned may take further necessary action as per above decision of NC

Export Product Qt y Ｓ‐
．

Ｎ。

mport ltelns Quantity
allowed in Ks

CEFEPIME FOR INJ ECT10N l  kg 1 3EFEPI Iヽ4E HCL( NON STERI LE) 0. 655 kg

i Case No. : 101/10/82-
I ALC4/2017

I Part yNai nc: PCL 01L&
i SOLVENTS LTD
:

i

iStatus:

.Approved

iStatus:Deffered
iand Re-indexed
I
l
I

Def er
Dat e: 25. 07. 2018

651

が 円 …
騨裔 →脚 ぼ

|

“21   鳳五y… 剛 : 蕊: : 温 i 」

~潜
輻 浅愕Πj

lDecision : Deferred for comments of TE

Decision : Committee considered case as per agenda and deliberated on the lnatter in the presence of the

technical experts and it was decided to ratify the ad-hoc input output norms under para 4.7 of HBP as per

details below or as applied by firm whichever is lower:

Export product Exp.

Qt y.

SI . No lmport items Qty. Allowed

Di Isononyl Phthalate (DINP) l  kg Plrthalatc Anhydridc 0. 355 kg

Iso Nonyl Alcohol 0. 726 kg

RA may take appropriate action as per the decision of Norms Committee

沼3」 おI品
…
No蔦6' l o/8が

に        `~ ‐̂  '

ド留111, i P聟墜J ヽiPartv Name:YASIIO

No/Dat e: 2/82-
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Ｆ
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甲而~~~
焉漑: 誌ふ鳳 ; ‐

: I NDUSTRI ES PVT. LTD

I RLA Fl l c
l : 03/95/040/00663/AM18/

Dヽeci sl ol l : DeFcrred f or commcl l t s of  TE

下`了 1而

「
……
圏デ需需

……
購頸FFT町

Export Product Ot v. Sl  No. hnport items Quantity allowed
GAMMA BUTYROLACTONE l  kg 1 1, 4 BUTANEDIOL 1. 16 kg

, GBL CATAYLYST 0 001 kg

臨 誡 蔦 菰 濡 |~囮 蕊I蔦 蔦

… ~滋
‐繭 雨

ド

… …

“51熙欝覇職 椰1' 質黎鸞噴灘漱濡I I肝濡: 漱
Export Product Qt y Ｓ‐

．
Ｎ。

mport items Quantity allowed
in packs

Brinex (Brinzolamide

Ophtalmic Suspension l%) 5m1

(containing net content ofbulk
drug 441.350 Gram)

Packs 1 Brinzolamide 0.0525gm/ pack

RA concerned may take further n"ce.rary actior., u. p"iib*"?*i.ilrENd

踊 Mヽ 配
……

匡轟 E

２８０朗
・７

Status:

Meet  No/Dat e: 2/82-
ALC4/2018
16. 05. 2018

Re-indexed

sion : Committee considered case as per agenda and in light of earlier decision taken in 51182 i
on 22.03.2011 and in consultation with technical authority present in meeting, decided to

of I I BP as per dct ai l s be10、 v Or as appl i cd by f l r i n whi chever i s 10、 ver:

may take f'urther necessary action as per above decision of I.{C

No. : 25/10/82- ALC4/2017 1Part yName: ATUL t t i Mi t t Ё 5:  IN4eも: N87511もうたう:

i                     : ALC4/2018

:  Comnl i t t ec cOnsi dered case as pcr agenda and del i berat ed On t he mat t cr i n t he prcsence
expert s and i t  was deci ded tO rat i f y t hc ad_hOc i nput  out put  norl ns as appl i ed by t he f l rm

ofHBP.

the above norms for one time basis and no repeat norms is alrowed
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: Deci sl on: Dcf erred f or commcl l t s of  TE
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i HQ Fi l c
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‐滋
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1Deci si on: Def erred f or conl l nent s of  TE
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7 lDate:25.07.2018

Lヽi c. No/Dat c: 0310817452 1Dct r
l g: |: ち 5. 07. 20

1螂
品 IMl
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